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LOK SABHA DEBATES

LOK SABHA

Weahesaay, March 02, 2005FPhafuna 11, 1826 (Saks)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker /in the Chairl

RE : THE ALLEGED DELAY BY THE
GOVERNOR [N INVITING THE NDA TO
FORM THE GOVERNMENT IN JHARKHAND

[Translation]

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr.
Speaker, Sir, through a letter, | had drawn your attention
towards the grave situation that has arisen in Jharkhand,
Democracy has been smothered in Jharkhand that is why
| have requested you to permit the leader of the
opposition to speak ...(Interruptions)

[English]

MR. SPEAKER: | will request all of you. Let us
hear each other and let us develop the habit of listening
also.

Shri Advani, please take a little time to say what
you want to say.

...(Interryptions)

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, what
about Question Hour?...(/Interryptions)

MR. SPEAKER: | have allowed him. Shri Athawale,
please cooperate.

SHRI RAMDAS ATHAWALE: We are cooperating
every day.

MR. SPEAKER: | know that you are cooperating and
so, | am requesting you to sit down.

Let us hear the Leader of the Opposition. He wants
to speak. There are some issues about which the
Opposition feels very strongly. Let him speak so that we
can continue with our regular business later on. We shall
come to the Question Hour after some time.

[Transiation]

SHRI L.K. ADVANI (Gadhinagar): Mr. Speaker, Sir,
our country has federal system of Govermance where
state Governments are as important as the Union
Government. The issue of adopting the federal system
was comprehensively discussed in constituent. Assembly
as to what kind of powers the Governor should have
and how he should be selected. Earlier it was proposed
that the Govemors should be elected but lateron it was
accepted unanimously that Governors should not be
elected, instead they should be appointed by the Centre
so that they may act on the advice of the Union
Govemment. .../Inferryptions)

(English]

MR. SPEAKER: He is telling us the constitutional
provision.

...(Interryptions)
[Trans/ation]

SHRI HARIN PATHAK (Ahamedabad): He was is the
opposition for the last five years but | never disturbed
him ...(Intsrryptions)

MR. SPEAKER: You have been given the opportunity
to speak. Please sit down.

...(Interruptions)
[English]

SHRI L.K. ADVANI: Sir, it is your responsibility also
to ensure that they do not disturb. .../emuptions)

MR. SPEAKER: | would like to know how to
discharge this!

...(Interryptions)

MR. SPEAKER: Please sit down. By this time, he
would have finished his speech. Please sit down.

...(Intermuptions)

MR. SPEAKER: Nothing is being recorded. Why are
you speaking now? Nothing is being recorded.

...(Interyptions)*

MR. SPEAKER: Please do not show your temper to
the Chair! It will have no effect.

[Translation]

SHRI L.K. ADVANI: When such situation emerged
once in Punjab ...//ntemyptions)

*Not recorded.




3 Re: The Alleged Delay by the
Govemor in Inviting the NDA

[English)

MR. SPEAKER: Kindly indicate what is the point that
you want to say.

[Transiation]

SHRI L.K. ADVANI: The point is that elections had
been held and people have given their verdict in all the
three states of Jharkhand, Bihar and Haryana. Things
are moving smoothly in Haryana as the Governor does
not have a role over there. Whatever dispute is going
on, it is within the Party. ...//nteruptions) But the situation
in Bihar and Jharkhand is different. No party has got
clear majority there. NDA has emerged as the single
largest alliance in both the States ...//nterruptions)

SHRI RAM KRIPAL YADAV (Patna). Yours is not
the biggest alliance in Bihar.

SHRI RAGUNATH JHA (Bettiah): We have 93
members there ...(/nterryptions)

[English]

MR. SPEAKER: Please sit down. | do not know.
This is very unfair. Please show some respect to the
Chair.

...(Intsmyptions)

MR. SPEAKER: | do not know if there is an
impression that if any one hon. Member says something,
all other 542 Members are bound by that. That is not so.

...(Intsrryptions)
[Translation]

SHRI RAGHUNATH JHA: They are indulging in horse
trading of the independent MLAS there.

....(Interruptions)
MR. SPEAKER: Please sit down,
[English)

you are not bound by his statement. Nobody is boud by
his statement. Therefore, why are you shouting?

...(Interruyptions)

MR. SPEAKER: Already seven minutes have gone
and nothing has been transacted in the House. | have
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allowed him because on certain issues they feel very
strongly.

...(Interryptions)

MR. SPEAKER: Please conclude within five to six
minutes so that we can go back to the listed business.
As you know, it has to be brought in through some
motion. If you want to have a discussion on this, you
bring a proper motion. The Government leaders and
senior Ministers are here. They have listed to whatever
is being said. | cannot intervene in that except to give
you opportunity.

...(Interruptions)

MR. SPEAKER: | thank you for your valuable
suggestions which are rejected Please sit down.

[Trans/ation]

SHRI L.LK. ADVANI: Mr. Speaker, Sir, the people in
both the States have given their verdict. In case no single
patty gets clear cut majority, Governor generally invites
the alliance/party having the largest number of seats
...(Interruptions)

[English]

MR. SPEAKER: Advaniji, we cannot take a decision
in the House today.

SHRI L.K. ADVANI: Sir, the problem is that there is
a situation where in Jharkhand 36 Members belonging to
the BJP and JD(U) along with five independent Members,
who have supported them in writing, have written letters
to the Govemor... infermyptions)

MR. SPEAKER: | will give opportunity to the hon.
Minister also.

....(Interruptions)

MR. SPEAKER: Please cooperate with the Chair. Mr.
Raghunath Jha, | do not like this.

...(Interruptions)

MR. SPEAKER: Piease sit down. | will call the hon.
Minister to respond, if he wants to. Please sit down.

...(lntemuyptions)

MR. SPEAKER: | am not going to accept this
situation that anybody can hold the House to ransom.
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Do you want to throw away the rue book and bum the
Constitution of India?

...(Intermuyptions)

SHRI L.K. ADVANI: Sir, that is exactly | want to say.
in the name of jaanch-partal the Constitution cannot be
thrown away ...({Intermyptions)

[Trans/ation/

The powers of the Governor are being misused in the
name of reviewing the situation ...//ntemyptions)

(English]

MR. SPEAKER: Kindly conclude. | have given him
time without the rules permitting.

[Translation]

PROF. VIJAY KUMAR MALHOTRA: Constitution is
being violated there and you are saying that you are
giving some time ...(/ntemyptions)

[English]
MR. SPEAKER: You do not disturb your leader.

[Translation]

SHRI L.K. ADVANI: | talked to the Prime Minister for
the first time in regard to the role being played by the
Govemor in Jharkhand. Our Leader, Vajpayeeji also talked
to the Prime Minister in this regard. | also talked to the
Home Minister and suggested him not to allow the
denigration of the office of the Governor and to take
steps to check it .../Intsrmyptions)

[English]

MR. SPEAKER: All right we cannot decide just on a
mere notice.

SHRI L.K. ADVANI: Sir, | do not expect this
commentary from you. | would like to plead with you that
in this situation we do not have any option ...(/nfermyptions)

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE OF THE DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI KAPIL SIBAL): Sir, this s an
insinuation against the Chair. He cannot make insinuations
against the Chair. He cannot say that he did not expect
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this from you. He must take his words back
...(Interryptions)

MR. SPEAKER: | will look into it. Anything which is
not permissible, will not be allowed to go on record.

SHRI KAPIL SIBAL: This is not fair. A senior leader
like Mr. Advani, should not be saying this to the Chair.
If he is so much bothered about constitutional norms, he
should aiso be bothered about parliamentary norms

...(Interruyplions)

SHRI L.K. ADVANI: Sir, | withdraw my words.
MR. SPEAKER: All right.

SHRI LK. ADVANI: Sir, the constitutional provisions
in respect of Governor and the imperative need according
to the Sarkaria Commission are that the Raj Bhavan
should not be used as an instrument for, in any way
subverting the people's verdict. That is what is being
dape in Jharkhand.

Therefore, it is that | have conveyed to the
Govemment that we would like the Govemor of Jharkhand
to act immediately in accordance with the wishes of the
people there and if this is delayed and there is dilly-
dallying, we will not be satisfied. This is the imperative
we expect from the Govemor ...(/Intermyptions)

MR. SPEAKER: | have not called you. | have called
the hon. Minister, if he wants to respond to this. | am

not compelling him to respond.
...(Interruptions)
[Transiation/

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT SHRI
GHULAM NABI AZAD: Mr. speaker, Sir, it .invoives two

things ...//nterryptions)

SHRI PRABHUNATH SINGH (Maharajgany, Bihar): Mr.
Speaker, Sir, | also have given the notice for adjournment
motion .../Infermyptions)

[English)

MR. SPEAKER: | do not know how many Speakers
are there in this House. You know very well that | will
not permit this. | am not obliged to hear you Shri
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Prabhunath Singh just because you have given a notice.
| have called the hon. Minister now.

...(Interryptions)

MR. SPEAKER: | have called the hon. Minister. You
have to follow the decision of the Chair.

...(Interryptions)
[Translation)

SHRI PRABHUNATH SINGH: Do you want to have
discussion on it or not? | have also given notice.

[English]
MR. SPEAKER: Nothing will be recorded.

...(Interryptions)*
[Translation]

SHRI GHULAM NAB! AZAD: Mr. Speaker, Sir, It
involves two things as the hon. Leader of Opposition has
stated ...(/Interryptions). Either the hon. Member should
sit down or | am going to take my seat ...(/nfermyptions)

[(English]

MR. SPEAKER: | have allowed something though
rules did not permit, because the Leader of the Opposition
wanted to say something. Time and again you cannot
stand up. This is after all Question Hour. Just because
you have given a notice for adjournment you cannot ask
for a discussion on that. This is not the time for discussing
the notice for adjournment.

Mr. Minister, do you want to say something?
[Translation]

SHRI GHULAM NABI AZAD: Mr. Speaker, Sir, as
regarding what the Leader of the Opposition has said,
my submission is that as long as UPA Government is in
power the question of misuse of Raj Bhawan in Ranchi
or in any other pant of the country does not arise. The
issue of Jharkhand is being used as pressure tactics.
Elections were conducted in three states i.e. Haryana,
Bihar and Jharkhand and Chief Minister has not yet been
appointed in any of the three states. It can not be decided
here who worild be the Chief Minister of Jharkhand. The
decision would be taken by the Governor of Jharkhand.
Had the Government been formed in other States except

*Not recorded.
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Jharkhand, hue & cry over Jharkhand issue would have
appeared justified. The process of forming Govemment
in Jharkhand has yet to start. Therefore, | think that this
issue should not be discussed in the House at the present
juncture.

[English]
MR. SPEAKER: Q. No. 21.
...(Interryptions)

MR. SPEAKER: | had allowed the Leader of the
Opposition. He had his say, the Government had their
say and now let us go on with the Question Hour. There
are Questions listed against so many Members. | would
request you to please cooperate.

11.13 hrs.

At This Stage Shri Shivraj Singh Chouhan And Some
Other Hon. Members Came And Stood On The Floor
Near The Table

...(Interryptions)

MR. SPEAKER: Hon. Members, please listen to me.
This is very unreal that you are all standing here and |
have to appeal to you again and again.

...(Intsrmyptions)

MR. SPEAKER: You are all concerned about
democracy and about the Constitution being operated in
a proper manner.

Now, you have made your observations which are
on record. The whole country has heard them. They are
also concerned about them. | am sure everybody in this
country is concerned about democracy.

This is the highest forum of democratic India. Please
aliow this forum to function. If you are really concerned
about demorcracy, | am saying that this House should
be allowed to function. Otherwise, how will democracy
be sustained in this country? Please go back to your
places. Let the Question Hour go on. You also have
many questions to put. | am requesting you to go back
to your seais. | cannot compel the Govemors to do
anything. | cannot compel them to do anything.

! am sure many hon. Members amongst you want to
raise very vital issues. They have got questions that
should be answered. My appeal to you is that this highest
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forum should be allowed to function. | am appealing to
all of you to go back to your seats. Please go back to
your seats.

...(Interruptions)
[Translation]
MR. SPEAKER: Hon. Members, please calm down.
[English]

Mr. Harin Pathak, | think you are absolutely right.

[Translation/

If majority has to be respected there, it has to be
respected here too. Please respect the majority here too.

...(Interryptions)
[English]

MR. SPEAKER: Hon. Members, please listen. | am
not against the issue that you have raised.

...(Interruptions)
[Translation]
MR. SPEAKER: It is beyond my power.
(Englishy |
| have no power to help you.
[Translation]

| cannot do anything from here.
Your leader has said it.
[English]

Very responsible and very respected leader of yours
has made a statement. | have aliowed it to be recorded.
The whole country has heard it. The country will judge
it.

...(Interryptions)

MR. SPEAKER: You have made your point very clear.
...(Interruptions)

MR. SPEAKER: | cannot help it.
...(Interruptions)

MR. SPEAKER: If you say that on the issue of
formation of State Governments, the House will not run,
then let the people decide about it.

...(Intermyptions)
[Translation]

MR. SPEAKER: | am not domineering, | am just
requesting you, appealing to you to go back to your
seat.

(Intonmuptions)

PHALGUNA 11, 1826 (Saks)
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MR. SPEAKER: What do you want? Do you want
the House to be adjoumed? If the House is adjourned,
how do you benefit? You cannot discuss the President's
Address. Important questions raised by him also cannot
be discussed.

...(Interryptions)

MR. SPEAKER: Please go back to your seats. Let
the House function.

...(Inferruptions)
[Trans/ation]

MR. SPEAKEB: You tell me as to how the
adjoumment of the House is going to help .you?

...(Interruptions)
[English]

MR. SPEAKER: | am appealing to you to go back to
your seats.

...(Intermuptions)

MR. SPEAKER: Hon. Members, do not say all these
things. This is not correct.

...(Interryptions)”
[Translation/

MR. SPEAKER: The adjournment ot House does not
affect the ruling party in any way.

...(Intemuplions)

MR. SPEAKER: We would protect democracy but
adjoumment of House would not help democracy in any
way.

...(Interryptions)
[English]
MR. SPEAKER: | cannot give orders.
[Transtation]

| cannot give orders from here, you know this. You
are a senior member. You know | do not have any role
in it. It is beyond my powers.

...(Interruptions)

*Not recorded.
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[Engish]

MR. SPEAKER: | do not know what will happen to
this Parliament

[Translation]

Why do you not want the Parilament to function, What is
the need of Parliament then?

...(Interryptions)

MR. SPEAKER: It is useless to make noise here.
Please speak from your seats only.

...(Interruptions)

MR. SPEAKER: | have given you the opportunity to
speak, What can | do?My power was confined to giving
you opportunity to speak. Now it is upto them to take
action.

...(Intermuyptions)
[English)]

MR. SPEAKER: | will have to take up the business
of the House now.

...(Intermupiions)

MR. SPEAKER: Hon. Members, it is very unfortunate.
| am repeatedly requesting you to please go back to
your seats.

...(Intsrmuptions)
MR. SPEAKER: You are ali experienced Members.

...(Intsrmyptions)

MR. SPEAKER: You know very well that the Speaker
cannot do anything in this matter. | can only give you
the opportunity to speak. | have given opportunity to your
Leader to speak on this issue.

...(Interruptions)

MR. SPEAKER: It is not my hands. You have made
your position very clear. The matter has been very ably
put by the Leader of Opposition. Therefore, this matter
has been heard. Please go back to your seats. We do
not know what is happening.

...(/nfanuptlbns)

Woitten Answers o (uestons 12

MR. SPEAKER: It is very unfortunate that the
Parliament of India cannot function. This is not the way
to raise the issue. | am requesting all of you to go back
to your seats.

...(Interruptions)
MR. SPEAKER: | cannot compel them.
...(Interryptions)
[Translation]

MR. SPEAKER: What would be gained by this? What
would be gained by adjourning the House.

...(Interruptions)

MR. SPEAKER: You would have sore throat, what
are you doing?

...(Interryptions)

MR. SPEAKER: | have given you the opportunity to
raise this matter and Advaniji has expressed his views
very well and it has been recorded also.

...(Interryptions)

WRITTEN ANSWERS TO QUESTIONS
(English)
Extradition Treaty with Nepal

“21. SHRI EKNATH M. GAIKWAD:
SHRI DALPAT SINGH PARSTE:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Govemment has held discussions
with Nepal for an Extradition Treaty in the wake of

increasing terrorism on Indo-Nepal border by Maoists and
others including ISI;

(b) if so, the details in this regard;
(c) the response of the Nepalese Govemnment thereto;

(d) the time by when slich a treaty is Hikely to be
finalized; :

(e) whether a large number of Indians in Nepal have
lost their factories and other properties due to Maoist
attacks;
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(f) if so, whether. the Union Government has
demanded compensation from Nepal, and

(g) if so, the reaction of Nepal Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (d) The
text of the new Extradition Treaty between Nepal and
India was finalized during Home Secretary-level talks on
January 19-20, 2005. The Treaty would enter into force
following signature and ratification by the two
Governments. The new Extradition Treaty would
significantly strengthen the bilateral legal framework for
combating crime and terrorism.

(e) to (g) There have been some violent attacks by
Maoists in which Indian property and vehicles have
suffered damage. It is our understanding that in such
cases, the affected parties would approach the concemned
authorities for appropriate compensation. The Government
of India has not made any demand for compensation
from His Majesty's Government of Nepal (HMGN).

Government of India strongly condemns such
incidents and holds the Maoists responsible. We are
keeping a close watch on the situation and are in touch
with His Majesty's Government of Nepal who have
assured us of necessary measures to provide security
for Indian interests.

[Translation]
Reduction in ADC

*22. SHRI THAWAR CHAND GEHLOT:
SHRI RAKESH SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of india
(TRAI) announced a long awaited Access Deficit
Charge (ADC) regime aimed at reducing long distance
STD call charges and boosting the rural telephone
operations;

(b) it so, the details of the new regime, indicating
the financial implications and viability thereof and the major
objectives of the new regime;

(c) the reaction of the private telecom operators to
the new regime; and

(d) the manner in which the BSNL is likely to be
compensated after such reduction in ADC?
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THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (8HRI DAYANIDHI
MARAN): (a) to (d) On 6th January, 2005, the Telecom
Regulatory Authority of India (TRAI) announced a revised
Access Deficit Charge (ADC) regime effective from
01.02.2005. This was part of the annual review as
announced by TRAI in its last Interconnection Usage
Charge (IUC) Regulation effective from 01.02.2004. The
new regime envisages reduction in ADC contribution for
national long distance calls to 30 Paise from sarlier slab
of 30 P, 50 P and 80 P and for international long distance
calls it envisages reduction in ADC to Rs. 2.50 per minute
for outgoing calls and Rs. 3.25 for incoming calis as
earlier ADC of Rs. 4.25 per minute applicable for both
incoming and outgoing calls. As per TRAI, the other
salient features, /ntsr-aka, include:

(i) Total amount of ADC for Bharat Sanchar Nigam
Limited (BSNL) kept unchanged.

(i) Disbursement of ADC altered to ensure that
amount of ADC received is unchanged while
reducing the burden on customers.

(i) BSNL only and not the other fixed line operators
to receive ADC on all incoming intemational calis
and outgoing calis from mobile and Wireless

Loop (Limited Mobiiity).

(v) Key objective emphasis include reducing the
domestic call charges for the consumers,
addressing gray intemational calls through a
combination of policy relating to incentive
(arbitrage) margin and disincentive (monitoring
and penalty) for such calls, ensuring that benefit
is not passed on to the foreign carriers and
consumers at the cost of domestic consumers
and operators.

(v) The “other fixed line operators” will retain ADC
only on their outgoing calis. ADC on all other
calls will be provided to BSNL.

(Vi) The details of ADC in Rupees per minute
applicable for various types of calis are enciosed
as statement.

(vii) TRAI will examine the implementation of the new
rates with (atest information after three to six
months of impiementation of the regime, without
any further consuitation process.
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(vii) New consultation process to begin soon on
various matters, including admissibility of ADC
amounts for BSNL, other service providers, for
WLL (F), likely disbursement of USO amounts,
and the Interconnection Usage Charge regime.

The long distance tariffs are expected to come down
with reduction in ADC. Some private operators have
announced reduction in tariffe for long distance calls.
According to available information, BSNL, the incumbent
has not announced any tariff reductions as it has reported
that its tariff are already generally stated to be even
lower than the tariff of private operators.

The Cellular Operators Assoclation of India (COAI)
has welcomed small reduction in ADC burden on the
Indian Customers but is of the view that this relief Is a
case of too little too late'. It has further stated that
reducing ADC on incoming Intemational long distance calis
does not help Indian consumers in any manner. The
new regime would not be effective in discouraging gray
market activities. There is no justification for payment of
ADC to Wireless Local Loop [WLL (F)] but not to Cellular.

The Assoclation of Unified Telecom Service Providers
of India (AUSPI) has stated that the new ADC regime is
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a major setback to the fixed line services because of its
inequitable distribution of ADC: only to the largest
competitor. It had filed a petition in the Telecom Disputes
Settiement and Appellate Tribunal (TDSAT) against the
aforesaid ADC regime. Mahanagar Telephone Nigam
Limited has also filed a petition in TDSAT against the
new regime.

Moreover, TRAI has filed a writ petition in the Migh
Court of Delhi against TDSAT and other challenging the
jurisdiction of TDSAT for adjudicating the matter.

According to TRAI, the amount of ADC to be provided
to BSNL is estimated to be around Rs. 2348 crores for
a period of six months from February to July, 2005. The
ADC forecast figures for full year estimated to be
Rs. 4954 crores for BSNL, which is comparable with the
previous ADC estimations of Rs. 4792 crores. However
BSNL has stated that it expect reduction in amount by
Rs. 1264 crores.

It is difficult to assess the exact impact as traffic
pattern is fast changing due to unprecedented subscriber
growth, Further TRAI has stated that this regime will be
reviewed in a period of three to six months.

Statement

Access Deficlt Charges in Rupees per Minute

Type of Calls Local Intra-Circle inter-Circle ILD Cails
Calis Calls Calls
0.50 >50 Al Outgoing  Incoming
Kms Kms distances
Fixed-Fixed 0.00 0.00 0.30 030
Fixed-WLL (M) 0.30 0.30 0.30 0.30 > 2.50 3.25
Fixed-Cellular 0.30 0.30 0.30 0.30 J
WLL (M)-Fixed 0.30 0.30 0.30 0.30 )
WLL (M)-WLL (M) 0.00 0.00 0.00 0.30 > 2.50 3.25
WLL (M)-Cellular 0.00 '0.00 0.00 0.30 J
Cellular-Fixed .' 0.30 0.30 0.30 0.30 )
Cellular-WiLL (M) 0.00. 0.00 0.00 0.30 > 2.50 3.25
Cellular-Cellular 0.00 0.00 0.00 030 |
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Collection and distribution of ADC:

amount given above is to be coliected/paid as

For all Intra-Circle calls from Celiular Mobile/
WLL (M) to fixed line, BSNL to be paid the
access deficit amount.

For all Intra-Circle calis from fixed to Cellular
Mobile/WLL (M), the originating service provider
to retain the access deficit amount.

For Intra-Circle calls from fixed line to fixed line,
the originating Service, Provider to reain the
access deficit amount (local calls and calls within
'O to 50 Kms" do not have any access deficit
charge). No access deficit charge is payable to
the terminating fixed network.

For all outgoing Inter-circle and ILD calls from
fixed line, the originating service provider to keep
the access deficit amount. No access deficit
charge is payable to the terminating fixed
network.

For all ILD calls to fixed line, BSNL to be paid
the access deficit amount by the ILDO (directly
or through NLDO, wherever applicable), and the
termination charge should be paid to the
terminating network.

For all Inter-Circle calls from Cellular Mobile/
WLL (M) to fixed line, the access deficit charge
and termination amount is to be collected by
the NLDO from the originating servioe provider
and the access deficit charges should be paid
to BSNL and the termination charge should be
paid to the terminating service provider.

For all Inter-Circle calls from Cellular Mobile and
WLL (M) to Cellular Mobile/WLL (M), the access
deficit amount is to be collected by the NLDO
from the originating service provider and paid to
BSNL.

For all ILD outgoing and incoming calis fromto
Cellular Mobile and WLL (M), the access deficit
amount is to be collected by the ILDO and paid
to BSNL.
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[English]
Legisiation on Spurious Drugs

*23. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Wil the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Mashalkar Committee's report on
spurious drugs has recommended a legisiation for the
amendment of the penal provisions of the Drugs and
Cosmetics Act, 1940;

(b) # so, whether the Government proposes to bring
a legisiation in this regard,

(c) if so, the facts and details thereof; and

(d) the steps taken/proposed to be taken by the
Govermnment to ensure that manufacture and sale of

spurious drugs do not spread in the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d)
Government of India had constituted a committee of

experts on 27th January, 2003, under the Chaimnanship
of Dr. R.A. Mashelkar, D.G., CSIR to undertake a

comprehensive review of the drug regulatory system in
the country including evaluation of the extent of the
problem of spurious and sub-standard druge and to
recommend remedial measures to deal with this probiem
effectively.

The expert committee submitted its final report to
the Government in November 2003. Based on the
recommendations given by the committee in s report,
Central Government had initiated steps to bring legisiation
for amending the Drugs and Cosmetics Act, 1940, on
the line suggested by the committee. A bill was introduced
in the Lok Sabha in December, 2003, to amend the said
Act. The salient amendments propoeed under the Bill are
given below:-

1. Enhancement of the punishments relating to
mmmadunumddmglba&‘gbu
wommmmm"m\gdsm
320 IPC upto punishment of death or
imprisonment for a term which shall not be less
than 10 years but which may extend to
imprisonment for life and shall also be kable to
fine of one lakh rupees or upto three times the
value of the goods seized, whichever is higher.
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2. Penaities for subsequent offences to be
enhanced upto 10 years and with fine which
shall not be less than one lakh rupees.

3. Offences relating to spurious or adulterated drugs
to be made non-bailable and cognizable.

4. Provision for setting up of special courts to try
oftences of spurious or adulterated drugs.

5, To confer powers upon police officers not below
the rank of sub-inspector or other designated
officer to institute prosecutions under the said
Act.

6. Provision for compounding of offences for minor
offences under the Act.

The Bill has since lapsed with the dissolution of
previous Lok Sabha, and necessary action to re-introduce
the Bill has been initiated by the Ministry of Heakh &
Family Weltare.

The present Cabinet accorded approval for the
introduction of Drugs and Cosmetice (Amendment) Bill,
2005, in the Parliament subject to certain modifications.
The Bill is likely to be introduced during the current
session of the Parliament along with necessary

The proposed amendments will make the law
deterrent to the offenders invoived in the manufacture or
sale of spurious drugs. The involvement of enforcing
agencies like Police will help in speedy investigation to
book the culprits and in controlling anti-social elements
in such activities.

A permanent mechanism is already in place to
regulate manufacture and sale of drugs in the country
including monitoring of drugs suspected to be spurious/
fake in nature under the ambit of Drugs & Cosmetics Act
which clearly defines sub-standard and spurious drugs
and provides specific penalties for offenders involved in
manufacture or sale of spurious drugs.

The enforcement mechanism involves Central Drugs
Control Organisation (CDSCO) in the Ministry of Health
and Family Welfare, which provides policy and technical
guidance. The agtual enforcement is the responsibility of
State Government who have established separate Drug
Control machineries in each State/UT.

Manufacture of spmioualcou.cmdemhko drugs is
primarily a clandestine activity and trading in counterfeit
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products, including drugs, is reported world over. However,
keeping in view the serious implications of spurious drugs
on public health as well as the loss to genuine industry,
the Govemnment has taken the following measures to
combat this menace:

(i) Detailed guidelines have been issued to the
State Governments to undertake focused
surveillance over possible movement of spurious

drugs.

(i) A meeting of Health Ministers of all major States
was especially convened in November 2002 to
ensure action to check the menace of spurious
drugs. The views that emerged in the meeting
have been communicated to all State
Governments in  January 2003 for

implementation.

(W) A Capacity Building Project with World Bank
assistance has been taken up to provide
substantial assistance to State Government to
upgrade drug testing facilities or to establish new
drug testing laboratories. It is expected to
increase the number of samples tested in the
country from about 36,000 samples to 1,00,000
samples per year and to reduce the reporting
time to less than a month as against the present
period from 3 to 6 months. In addition, the
project envisages extensive training of the
Central and Sate/UT drug regulatory staff and
the concerned personnel from the
Pharmaceutical Industry and a campaign for
Information, Education and Communication (IEC)
for the consumers.

(v) Specific training programmes for regulatory
officials of State Government on logistics of
intelligence work, prosecutions etc. has been
conducted with the assistance of FDA,
Maharashtra. This would be a continuing activity.

(v) In order to ensure efficient information exchange
between drug regulatory officers in the country,
in respect of licensing, sampling, prosecution,
efc., a countrywide computer networking project
has besn undertaken by the Central Gévernment.
This will enable the Central Government to
regularly monitor the enforcement activities and
recommend corrective measures.

(vi) Pharma industry and traders have been
motivated to fight the menace of spurious drugs
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as a shared respongibility. A number of cases
could be successfully detected through the
initiative, taken by Phamma industry involving
hiring of retired intelligence/police officers.

Reconstruction Work in lraq

*24. SHRI K.S. RAO:
SHRI MADHU GOUD YASKHI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether subsequent to the elections in lraq.
Baghdad's envoy has requested the Union Government
for assistance in the reconstruction efforts there as
reported in the ‘Hindustan Times' dated February 5, 2006.

(b) if so, the details in this regard;

(c) the sectors in which assistance has been sought
for by lraq;, and

(d) the response of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTERY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
Government has seen the report in the Hindustan Times
dated February 5, 2005. However, no fresh request has
been received by the Government from the lraqgi envoy,
subsequent to the recent elections in iraq for assistance
in the reconstruction efforts in that country.

(c) and (d) The Iraqi authorities had earlier requested
for manpower training in various fields. The Govemment
has been assisting Iraq in the reconstruction work through
development of its human resource by providing training
in India to Iraqi officials in wide ranging areas including
diplomacy, information technology, industrial electronics
and instrumentation, agro-industries, entrepreneurship
development, management development, human resource
planning and development, promotion of micro enterprises,
industrial project preparation etc.

Foreign Direct investment in Telecom Sector

*25. SHRI RAYAPATI SAMBASIVA RAO:
SHRI VIJOY KRISHNA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pisased to state:

(a) whether the Govermnment has decided to enhance
the Foreign Direct Investment (FDI) in Telecom Sector;
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(b) i 80, the details thereof;

(c) the number of foreign investors who have come
forward to invest in telecom sector;

(d) the extent to which the proposed FDI is likely to
improve the Telecom Sector?

(e) the steps taken by the govemment to protect the
security of the nation while enhancing the FDI in such a
strategic area?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) Yes, Sir.

(b) Salient features of the decision are given in the
enclosed statement.

(c) and (d) No fresh proposal has been received by
the govemment after the announcement of enhancing FDI
limits in telecom sector.

(e) While enhancing the FDI celling, certain conditions
have been put in place to safeguard the national interest.
The salient conditions are given in the enclosed statement.

Statement

Increase in FD/I Cefiing to 74 Percent in
Telocom Sector

The Union Cabinet on 02.02.2005 approved a
proposal to enhance composite foreign holding in Telecom
sector to 74 percent. With this decision, the current FDI
cefling n the Telcom Sector in certain services (such as
Basic, Cellular, Unified Access Services, National/
intemational Long Distance, V-SAT, Public Mobile Radio
Trunked Service (PMRTS), Global Mobile Personal
Communications Services (GMPCS) and other value
added services, has been increased from 49 percent to
74 percent.

The total composite foriegn holding including but not
limited to investments by foreign Institutional Investors
(FiIS), Non-Resident Indians NRIs), Foreign Currency
Convertible Bonds (FCBs), American Depository Receipts
(ADRs), Giobal Depository Receipts (GDRs), convertible
preference shares, proportionate foreign investment in
Indian promoters/investment companies including their
holding companies etc., will not exceed 74 percent. Thus,
74 percent foreign investment can be made directly or
indirectly in the operating company or through a hoiding
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company. Hence, the remaining 26 percent will be owned
by resident Indian citizens or an Indian Company (i.e.
foreign direct investment does not exceed 48 percent
and the management is with the indian owners). It is
clarified that proportionate foreign component of such an
Indian company will also be counted towards the ceiling
of 74%. The licensee will be required to disciose the
status of such foreign holding and certify that the foreign
investment is within the ceiling of 74% on a half yearly
basis.

While enhancing the FDI ceiling, certain conditions
have been put in place to safeguard the national interest.
The salient conditions are:

(a) The majority Directors on the Board including
Chairman, Managing director and CEO shall be
resident Indian Citizens. The Share Holder
Agreements (SHA) shall specifically incorporate
this condition and also envisage the conditions
of adherence to Licence Agresment.

(b) In order to ensure that at least one serious
resident Indian promoter subscribers reasonable
amount of the resident Indian share holding,
such resident Indian promoter shall hold at least
10 percent equity of the licensee company.

(c) Chief Technical Officer (CTO)/Chief Finance
Officer (CFO) should be resident Indian citizens.
The Licensor/DOT shall also be empowered to
notity any key positions to be held by resident
Indian citizen's.

(d) No traffic (Mobile and landline) from subscribere
within India to subscribers within India shall be
hauled to any place outside India.

(e) The company shall not transfer the following to
any person/place outside India:

(i) any accounting information relating to
subscriber (except for roaming/billing) (note:
it does not restrict a statutory required
disclosure of financial nature);

(ii) user information (except pertaining to foreign
subscribers using Indian Operator's network
while roaming); and

(ili) details of their infrastructure/network diagram
except to telecom equipment suppliers/
manufactures who undertake the installation,
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commissioning etc. of the infrastructure of
the licensee company on signing of non-
disclosure agreement.

These conditions shall also be made applicable to
the companies operating telecoms service(s) with existing
FDI ceiling of 49 percent. With the above dispensation,
the present provisions in FDI policy for investment
company will no longer be applicable for Telecom sector
as indirect foreign investment in the licensee company
will also be counted towards sectoral cap of 74 percent.

In case of not adhering to licence conditions now
being imposed for addressing security concems, the
licence(s) granted to the company shall be deemed as
cancelled and the licensor shall have the right to encash
the performance bank guarantees and the licensor shall
not be liable for loss of any kind.

[Transl/ation]
Pradhan Mantri Bharat Jodo Parlyojana

*26. SHRI PANKAJ CHOWDHARY: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the pace of the work regarding the
modemisation of roads of the country under the ‘Pradhan
Mantri Bharat Jodo Pariyojana’ has slowed down;

(b) if so, the reasons therefor;

(c) whether the Government has formulated any
scheme for accelerating the pace of work regarding the
modemisation or roads; and

(d) if so, the details thereof?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) No, Sir. The
Pradhan Mantri Bharat Jodo Pariyojna was only under
proposal stage and was not approved by the Government.

(b) Does not arise.

(c) and (d) National Highways Development Project
is a step towards modemization of National Highways.
The project includes 4/6 laning of National Highways with
enhanced safety features such as Road Over Bridges in
place of Railways Level Crossings, Grade Separators,
Road Signages, Road Markings, Crash Barriers etc. The
ongoing National Highways Development Project (NHDP
Phase 1 & Phase Il) covers about 14,000 km of National
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Highways. To accelerate the ongoing modemization of
roads, it is proposed to undertake 4/6 laning of about
10,000 km of National Highways with pubic private
parntnership under NHDP Phase IIlA (4,000 km) and NHDP
Phase |IIB (6,000 km).

lilegal Routing of Calis

*27. DR. LAXMINARAYAN PANDEY:
SHRI MOHAN SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government is aware that several
private operators and companies providing mobile service
are causing loss to the tune of crores of rupees to the
BSNL and MTNL,;

(b) if so, the details thereof, along with the recoveries
made so far;
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(c) whether no action I8 being taken against these
companies despite the criminal cases registered against
them,

(d) if so, the reasons therefor, and
(e) the reaction of the Government thereto?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHR!I DAYANIDHI
MARAN): (a) Yes, Sir.

(b) M/s Reliance Infocomm Limited (RIL) was found
to be changing (Tampering) the Calling Line Identification
(CLI) of incoming intemational calls to domestic CLI and
was then handing over (diverting) these calls to BSNL &
MTNL as domestic calls.

The details of recoveries made so far are tabulated
as under:

Penalty imposed on M/s On account of Amount Amount

Reliance Infocomm raised Received

By DOT on 23.12.2004  Violation of license agreement Rs. 150 Crores -

By BSNL Violation of Interconnect Usage Rs. 263.4 Rs. 182.7
Charge agresment Crores Crores

By MTNL Violation of Interconnect Usage Re. 341.28 Rs. 111.80
Charge agreement Crores Crores

(c) No. Sir. Action is being taken.
(d) Does not arise in view of (c) above.

(e) For violation of Licence Agreement a penalty of
Rs. 150 Crores was imposed by DOT to M/s Reliance
on 23.12.2004. Against which a case was filed in TDSAT
by RIL BSNL and MTNL took action as per violation of
Interconnect Usage Charge Agreement between them and
M/s Reliance. The cases are subjudice.

[English]
Indians in Pak Jails

*28. SHRI HARIN PATHAK:
SHRI M. RAJA MOHAN REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) The number of fishermen and boats captured by
the Pakistan Marine Security Agency in the last six months
and till date from the Gulf of Kutch;

(b) the number out of them released by the Pakistan
Govermnment till date; and

(c) the steps proposed to be taken by the
Government to get the rest of the fishermen, civilians
and prisoners of war lodged in Pakistani jails released at
the earliest.

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR!I E. AHAMED): (a) According
to avallable information, the number of Indian fishermen
and boats captured by Pakistan Maritime Security Agency
in the last 8 months, from September 2004 to February
2005, is as follows:
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THE MINISTER OF STATE OF THE MINISTRY OF

Month Plumber of Number of SCIENCE AND TECHNOLOGY AND MINISTER OF
flshermen STATE OF THE DEPARTMENT OF OCEAN

September 04 115 18 DEVELOPMENT (SHRI KAPIL SIBAL): (a) The Union
Government has taken a number of steps to promote

October 04 54 9 application of biotechnology in the fields of agriculture,
healthcare, and industrial application. The Department of

November 04 132 23 Biotechnology (DBT) established as an independent
December 04 157 29 Department of the Ministry of Science and Technology in
1986 has been given the mandate for promotion and

January 05 56 10 development of biotechnology. Besides DBT, the
February 05 nil nil Department of Science and Technology (DST), the Council
for Scientific and Industrial Research (CSIR), the Indian

Total 514 89 Council of Medical Research (ICMR) and the Indian

(b) No Indian fisherman arrested in the past six
months has so far been released. However, Pakistan
Government released 266 Indian fishermen on
January 06, 2005 who were arrested between September
2003 and February 2004. Pakistan Government has
granted consular access to approximately 650 fishermen,
and 100 civilian prisoners during January-February 2005.

(c) The Government of India is in constant touch
with the Government of Pakistan on the issue of POWSs,
and for the early release of civilian prisoners as well as
the apprehended Indian fishermen along with their boats.
Pakistan also released 37 civilian prisoners during August
December 2004. However, the Government of Pakistan
has consistently denied the existence of any Indian POWs
in Pakistan.

Application of Bio-Technology

*29. SHRI SHRINIWAS DADASAHEB PATIL: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) the steps taken by the Union Govemment for
application of bio-technology in the field of agriculture,
heaith sector and industry,

(b) whether the Government proposes to set up bio-
technology parks in various parts of the country on the
lines of IT parks;

(c) if so, the detalls thereof,

(d) whether a comprehensive policy regarding use of
bio-technology has been prepared by the Govemment;
and

(e) it so, details thereof?

Council of Agriculture Research (ICAR) also support
programmes in application of biotechnology. The special
emphasis has been on human resource development,
creation and strengthening of infrastructure, promotion of
R & D programmes, development of products/processes,
creation of of awareness, promotion of public-private
partnership, enhancing capacity for technology transfer
and commercialization, streamlining of regulatory
mechanism and effective management of intellectual

property.

In agricuture the emphasis of R & D activities has
been on improving productivity of crops, reducing losses
due to biotic and abiotic stresses and improving nutritional
quality of food crops, through marker aided selection and
transgenics. Biofertilizer and biopesticide formulations have
been developed and commercialized.

In the area of healthcare, the thrust has been on
the development of new vaccines and diagnostics for
major diseases affecting the human population and
livestock. The new generation vaccines, diagnostic kits
and therapeutics developed are likely to effect a major
shift in the healthcare strategy for prevention, early
detection and treatment of diseases. New vaccines/
constructs have been developed indigenously and are in
clinical trials. Some examples are rota-viral vaccine for
childhood diarrhea, vaccines for cholera, anthrax, rabies
and malaria. A number of diagnostics for HIV, Japanese
Encephalitis, Hepatitis A and B and Dengue have been
developed and transferred to the industry. Stem cell
technology has begun to be used for the treatment of
ocular and cardiac disorders. Sixteen human genetic
diagnosis-cum-counselling units have been established in
various parts of the country. More than 20,000 familles
have benefited by these units so far.

In the area of industrial biotechnology, a number of
products and processes have been developed.



29 Written Answers

17 products are already in the market. With approximately
200 industries, the investment in Biotech industries in the
last four years has recorded a compounded annual growth
rate of 50% and the tum-over has grown by 39% last

year.

(b) and (c) The models for setting up of Biotech
Park are different from the IT Parks. The DBT, to begin
with, has supported one Biotech Park at Lucknow and
an incubation centre at Hyderabad to study the feasibility
of the programme. The experience has been heipful in
conceiving more Parks and incubator facilities which has
also been kindly agreed to by the Planning Commission.
The support from the DBT to the different Biotech Parks
is for varied activities based on the scientific capacity
and strength of local institutions and industry.

(d) and (e) The Government earlier had a
Biotechnology Vision which was in the form of a policy
guideline. Now, the Department is preparing the
Biotechnology Development Strategy, a comprehensive
road map for addressing cross-cutting issues related to
human resource development, infrastructure strengthening
promotion of industry and trade, setting up of biotech
parks, regulatory mechanism and public awareness, and
an action plan for specific sub-sectors. The strategic action
plan will direct the future priorities and activities in different
sectors of biotechnology. The draft document is ready
and is at present being discussed with experts before
finalisation. A public announcement would be made
shortly.

lilegal Sale of Medicines

*30. SHRI UDAY SINGH:
SHRI MOHD. TAHIR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government is aware that medicines
for AIMS were sold in the market and some employees
were held, as reported in the ‘Hindustan Times' dated
January 20, 2005;

(b) if so, the action taken against the accused
employees;

(c) the time since when this racket was going on;

(d) the total loss to the Institute on account of this
fraud and the manner in which it is proposed to be made
good;
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(e) the reasons for not detecting the racket earier
as it is reported to have been going on for years;

() the details of the machinery in the Institute to
keep proper track of the transactions in the medicines
and their disposals; and

(g) the authority responsible for this laxity and the
action taken in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (g) In
the last few years, AlIMS have been receiving complaints
about the availability of medicines meant for supply at
AlIMS in places outside the AIIMS. The Institute has
been taking up the matter with various agencies including
CB! and Delhi Police. As reported in a news item
appeared in ‘Hindustan Times' on January 20, 2005, Delhi
Police intimated the institute about the arrest of three
employees of AIIMS on 19.1.2005 wiz. (1) Shri Praveen
Kumar, Senior Pharmacist, (2) Shri Radhey Shyam,
Hospital Attendant Gr. |, and (3) Shri Ram Krishan,
Masaichee/Bearer Gr.ll in a criminal case FIR No. 29/05
dated 18.1.2005 u/s 409/411/420/120B IPC. Another
official Shri Ratan Singh, Sanitary Attendant Gr. |l was
also arrested on 29.1.2005 in a criminal case FIR No.
29/05 dated 18.1.2005 u/s 409/411/120B/201 IPC by the
Police. Based on the information received from Delhi
Police, all these officials have been kept under
suspension.

The AIIMS administration, however, have taken
various steps to improve the system of procurement and
issue of medicines for hospitals stores to the patients
and other user areas with a view to checking misuse of
medicines. Some of the important steps taken are as
follows:

¢ Guidelines for receipt and issue of medicines
as suggested by ACB, New Delhi, are followed
and medicines are issued to user areas
mentioning batch number.

* Inventory management and reconciliation of stock
are made at regular intervals.

e Procedure for receipt of material in hospital
stores and issue of medicines have been
rationalized.

e An inspaction committee has been constituted
under the control of faculty incharge of
concemed stores. All items received by the
concemed storekeeper will be inspected by the



31 Written Answers

inspection committee within 48 hours of receipt
of item.

¢ All the complaints regarding availability and non-
availabllity of medicines are inquired into by the
senior officers as and when required.

[Trans/ation]
Closure of Small Scale Industries

*31. SHRI BAPU HARI CHAURE:
SHRI ABDUL RASHID SHAHEEN:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) the number of small scale industries. registered
and functioning presently in the country, State-wise;

(b) the details of facilities/grants/subsidies available
to these units;

(c) whether some small scale industries have been
closed down due to sickness;

(d) if so, the details thereof, State-wise;

(e) the steps taken by the Government for revival of
these industries; and

() the steps taken/proposed to be taken by the
government to re-employ the workers of these closed
SSis?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHR! MAHAVIR PRASAD): (a) Based on the Third All
India Census of Small Scale Industries (SSI) conducted
with reference to the year 2001-02 and the information
received from State Directorates of Industries thereafter,
the number of SSI units registered and functioning at the
end of September 2004 was estimated to be 15,87,281.
The State-wise details are given in the enclosed
statement-1.

(b) The promotion and development of small scale
industries is primarily the responsibility of the respective
States and Union Temitories. The Central Govemment,
however, supplements the efforts of the State
Govemments by way of implementation of many schemes/
programmes throughout the country under which a number
of facilities/grants/subsidies’ are extended to small scale
industries. These include, among others, provision of
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credit, development of infrastructure, technological
upgradation, strengthening of marketing facilities and
entrepreneurship development. A list of these schemes is
given in the enclosed statement-il.

(c) and (d) As per the Third All India Census of
Small Scale Industries conducted with reference to the
year 2001-02, 22,61,401 SSI units were found registered
in the country. Of these, during the Census 8,87,427
units were found closed. However, as per the data
compiled by the Reserve Bank of India (RBI), 1,77,336
units had become sick at the end of March 2002. State-
wise breakup of closed and sick small scale industrial
(8S1) units is given in the enclosed statement-lii

(e) The RBI has issued detailed circular of guidelines
in January, 2002 for rehabilitation of sick small scale
units based on the recommendations of the Committee
set up under the chairmanship of Shri S.S. Kohil. This
circular includes change in the definition of sick SS! units,
norms for deciding their viability, concessional finance,
etc.

(f) Workers rendered unemployed due to closure of
SS!| units can avail of the self-employment opportunities
under the Pradhan Mantri Rojgar Yojana (PMRY) and
Rural Employment Generation Programme (REGP) being
implemented by the Central Govemment throughout the
country.

Statement
Slate-wise number of registered and functioning SS/
units as on 30 September 2004
Sl Name of State/lUT No. of SSI units registered

No. and functioning as on
30.9.2004
1 2 3
1. Jammu & Kashmir 16753
2. Himachal Pradesh 12475
3. Punjab 66608
4. Chandigarh 1376
§. Uttaranchal 17911
6. Haryana 40305
7. Delhi 7477
8. Rajasthan 51033
9. Uttar Pradesh 192140
10. Bihar 57589
11.  Sikkim 213
12. Arunachal Pradesh 355
13. Nagaland 1645
14. Manipur 4832
15. Mizoram 3361
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1 2 3
16.  Tripura 1033
17.  Meghalaya 2800
18. Assam 17834
19. West Bengal 44374
20. Jharkhand 20017
21.  Orissa 14327
22.  Chhattisgarh 36396
23. Madhya Pradesh 119425
24. Gujarat 157383
26. Daman & Diu 1402
26. Dadar & Nagar Haveli 1089
27. Maharashtra 92883
28. Andhra Pradesh 66210
29. Karnataka 127007
30. Goa 2544
31. Lakshadweep 92
32. Kerala 165191
33. Tamil Nadu 240130
34.  Pondicherry 2201
35. Andman & Nicobar Islands 870
All India Total 15,87,281
Statemnent-lf

List of the Central Government Schemes for Promotion
and Development of the Small Scale Industries

1. Integrated Infrastructure Development
Scheme: Assistance is provided to State
Governments and industry associations for
setting up industrial estates for SSI units upto
40% of the cost or Rs. 2 crore, whichever is
less, but for the North-Eastern States this
assistance is upto 80% of the cost or Rs. 4
crore, whichever is less.

2. Small Industry Cluster Development
Programme: The programme aims at holistic
development of industrial clusters, ,i.e.

agglomerations of units producing the same or
similar type of products at a particular location.
The development needs of such clusters are
identitied through a diagnostic study.
Subsequently, action plan for development of
cluster in respect of felt needs in the areas like
technology upgradition, marketing and export
promotion, skill development, creation of common
facility center etc. The scheme is implemented
through the field institutions under the control of
Ministry of SSI and also in collaboration with
autonomous institutions engaged in promotion of
small scale industries. Project extciids over a
period of 2 to 3 years. There i8 no fixed Kmit
on the project cost. Rather, a need-based
approach is taken. Normailly, the budget for
promotional activities (excluding hard
infrastructure) is between 30 to 50 lakh rupees.
Hard infrastructure like common facilities is
considered on the basis of actual project cost.

The programme was earlier launched in 1998
as UPTECH Scheme with a technology focus. It
was given a holistic form and renamed as
SICDP in 2003. Till date, 78 projects have been
taken up under the UPTECH scheme and
SICDP. Credit linked Capital

. Credit linked Capital Subsidy Scheme for

Technology Upgradation: Under this scheme
12% Capital subsidy is granted on loans upto
Rs. 40 lakh for technology upgradaition. In
pursuance of the announcement made in the
Budget of 2004-05, a proposal to enhance this
subsidy to 15% and the loan limit to Rs. 1 core
is presently under formulation.

. Credit Guarantee Scheme: This scheme

provides guarantee cover upto 75% of credit
(term loan and working capital loan) offered by
banks and financial institutions to new and
existing SSI units on loans upto Rs. 25 lakh.

. Performance & Credit Rating Scheme for

Small Industries: A Rating Scheme for small
scale Industries has been formulated in
consultation with various stake holders, i.e.,
Small Industries Associations and Indian Banks'
Associations and various Rating Agencies .,
CRISIL, ICRA, Dun & Bradstreet (D & B) and
ONICRA.

The fee to be paid to the rating agencies shall
be based on the tumover of the small scale
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units, which has been categorized into three
slabs. The slabs of the turnover and the share
of reimbursement by the Ministry of SSI
towards the fee charged by the rating
agencies have been indicated in the table given
below:

Fee to reimbursed by
Ministry of SSI

75% of the fee charged
by the rating agency
subject to a celling of Rs.
25000.

75% of the tee charged

by the rating agency
subject to a ceiling of Rs.
30000.

75% of the fee charged
by the rating agency
subject to a ceiling of Rs.
40000.

The balance amount towards the fee shall be
borne by the small scale units.

. 1S0-9000 Certification Reimbursement

Scheme: Cost of obtaining 1SO-9000 Certification
by small scale industries is reimbursed to the
extent of 75% or Rs. 75,000/-, whichever is
lower. The objective of the scheme is to improve
the marketability of SSI products by enhancing
their quality.

. Minl Tool Rooms: State Governments are
assisted to set up Mini Tool Rooms for providing
advanced tooling facility to SSI units. Assistance
under this scheme is by way of grants upto
90% of the cost of setting up of the Mini Tool
Rooms or Rs. 9 crore whichever is less.
However, for upgradation of existing Tool Rooms,
assistance is limited to 75% of the cost or Rs.
7.5 crore, whichever is less.

. Testing Centres: Upto 50% of the cost upto a
celling of Rs. 50 lakh is provided to Industry
Associations for setting up testing centres to test
to test the raw-material and products of SSI
units.
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Sub-Contracting Exchanges: This scheme is
to assist Industry Associations to strengthen their
capacity for securing better marketing
opportunities for member SS| units. Under this
Scheme one time grant upto Rs. 4.7 lakh is
provided for procurement of capital equipment
for setting up of sub-contracting exchanges by
Industry Association and NGOs. In
addition, matching grant is also provided to meet
the running expenses on a tapering
basis not exceeding Rs. 1.25 lakh, Rs. 0.75
lakh and Rs. 2.5 lakh respectively during these
3 years.

.Purchase and Price Preference Policy: This

is administered through the Single Point
Registration Scheme of NSIC. Under this, 358
items have been reserved for exclusive purchase
from SSI units by Central Govemment. Other
facilities under this scheme include free tender
documents, exemption from earnest money and
security deposit and 15% price preference in
Central Government purchases.

Market Development Assistance: This scheme
is intended to assist SS| entrepreneurs to explore
export markets by participating in overseas fairs
or trade delegations abroad. Under this scheme,
to and fro airfare of the selected SSI
entrepreneurs is reimbursed upto 90%. The
scheme includes funding upto 25% of the cost
of production of publicity material, assistance
upto Rs. 2 lakh for sector specific studies,
reimbursement of registration fee for bar coding
and assistance upto Rs. 1 lakh for contesting
anti-dumping cases. The beneficiaries under this
scheme are indiividual SSI units and Industry
Associations.

Participation in International Fairs: Full rent
of space in international fairs and exhibitions

and cost of shipment of exhibits is subsidized
under this scheme.

Assistance to Entrepreneurship Development
institutes (EDI): Assistance is provided to the
State Governments to strengthen the
training infrastructure of EDIs by way of grants

upto 50% of the cost or Rs. 100 lakh whichever
is less.
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Statement I
State-wise number closed and sick SS/ units
as on 31.03.2002
Sl. No. Name of State/UT  No of No. of Sick
Closed Unit* Units**
1 2 3 4
1. Jammu and Kashmir 22709 2438
2. Himachal Pradesh 6509 394
3. Punjab 82731 1802
4. Chandigarh 1406 145
5. Uttaranchal 12100 2193
6. Haryana 27546 889
7. Delhi 8357 1882
8. Rajasthan 36847 3792
9. Uttar Pradesh 122282 17843
10. Bihar 20526 15181
11.  Sikkim 156 56
12. Arunachal Pradesh 248 12
13. Nagaland 129 130
14. Manipur 1226 1060
15. Mizoram 1313 25
16. Tripura 1077 1945
17. Meghalaya 1908 281
18. Assam 10338 5530
19. West Bengal 26080 563957
20. Jharkhand 13822 2105
21. Orissa 9708 5334
22. Chhattisgarh 27830 64
23. Madhya Pradesh 65649 6964
24. Gujarat 39159 6679
25. Daman and Diu 454 4
26. Dadar and Nagar Haveli 423 12
27. Maharashtra 54243 7270

P Questions 38

1 2 3 4
28. Andhra Pradesh 38582 9324
20. Kamataka 46611 4254
30. Goa 2327 149
31. Lakshadweep 16 N.A.
32. Kerala 74832 13825
33. Tamil Nadu 127185 11513
34. Pondicherry 2586 161
35. Andaman and Nicobar 615 13
All India Total 8,87,427 1,77,336

* Third All indla Census of Small Scale Industries 2001-02.
** Reserve Bank of India.

[English]
Restrictions imposed by Bangladesh

*32. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government of Bangladesh has
imposed certain restrictions to carry Gas from Myanmar
to West Bengal through its territory uniess india aliows
Bangladesh to import electricity from Nepal and Bhutan;

(b) if so, the details in this regard;

(c) whether the Union Government proposes to sign
an agreement with Bangladesh in this regard; and

(d) If so, the current status of the said issue?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! E. AHAMED): (a) to (d)
Following the meeting of the Energy Ministers of India,
Bangladesh and Myanmar in Yangon on January 11-13,
20085, a trilateral press statement was issued which stated
that Myanmar natural gas would be exported to India by
pipeline through the territory of Bangladesh to be operated
by an International consortium as may be agreed upon
by the parties concerned.

On the sidelines of the Tripartite Conference, the
Bangladesh Minister of Energy and Mineral Resources
raised the following issues relating to bilateral cooperation
vz
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(i) Transmission of hydro-electricity from Nepal
and Bhutan to Bangladesh through Indian
territory;

(i) A Corridor for supply of commodities between
Nepal and Bhutan and Bangladesh through
Indian territory; and

(i) To take necessary measures to reduce trade
imbalance between the two countries.

In respect of these issues, the indian Minister of
Petroleum and Natural Gas stated in a bilateral press
statement that:-

(i) With regard to Bangladesh's request for the
provision of electricity facilities from Nepal and
Bhutan to Bangladesh, the Indian Minister agreed
that the Government of India would examine
positively any fresh proposals received from
Bangladesh in regard to examining required
facilities.

(i) In regard to Bangaldesh's request for transit
facilities to Bhutan and Nepal through India
between Bangladesh on one side and Bhutan
and Nepal on the other, the iIndian Minister
conveyed that the Government of India supported
this request. He pointed out that some facilities
had already been provided at Phulbari, which at
present were not being fully utilized. He
conveyed that the Govemment of India would
favorably examine any further request that might
arise to augment existing facllities.

(iii) With regard to Bangladesh's request for rectifying
the imbalance of trade, the Indian Minister
agreed with the need to expand bilateral trade
between the two countries in order to bridge
the trade gap that exists at present. Projects
such as proposed at the Trilateral Conference
will contribute to this objective.

The three governments have aiso agreed to set up
a techno-commercial working committee to discuss various
issues, including the route that the pipeline would take.
The first meeting of the Techno-Commercial
Working Committee took place in Yangon on 24-25
February 2005.

Virology Institute in Kerala

*33. DR. K.S. MANOJ: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:
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(a) the detalls of incidences of Japanese-B
Encephalitis and Dengue Fever during each of the last
three years, State-wise;

(b) the details of the death cases, State-wise;
(c) the detalls of the Virology Institutes in India;

(d) whether the Government has received any
proposal from the Government of Kerala to start a Virology
Institute there; and

(e) it so, the decision of the Government
thereon?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The incidence and deaths due to Japanese Encephalitis
and Dengue Fever during the last 3 years as reported
by the State Health authorities are given in the enclosed
statement-I and Il

(c) Following four Institutes/Centres/Units in Virology
under the Indian Council of Medical Research (ICMR)
have been functioning in the country:-

1. National Institute of Virology, Pune, with Field
Station at Bangalore.

2. National AIDS Research Institute, Pune.
3. Enterovirus Research Centre, Mumbai.
4. ICMR Virus Unit at Kolkata.

Apart from the Institutes under the ICMR, other
important Organisations which are carrying out Medical
Diagnosis Virology Work are:-

1. National Institute of Communicable Diseases
(NICD), Delhi

2. National Institute of Mental Health & Neuro
Science, Bangalore.

3. All India Institute of Medical Sciences (AIIMS),
New Delhi.

4. K.G. Medical College, Lucknow.
§. KIPM, Chennal, (Tamil Nadu)
6. CMC, Vellore.

7. Medical College, Pondicherry.
(d) and (e) No, Sir.
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Staternent /
State-wise Cases and Deaths due to Suspected Japanese Encephalitis
sl Affected 2000 2001 2002 2003 (P) 2004 (P)*
No.  States/UTs
C D C D Cc D (o] D C D
1. Andhra Pradesh 343 72 33 4 22 3 320 183 7 3
2. Assam 158 69 343 200 472 1580 109 49 235 64
3. Bihar ‘ 77 19 48 1 8 1 6 2 85 28
4. Chandigarh 0 0 0 0 4 0 0 0 0 0
5. Delhi 0 0 0 0 1 0 12 5 15 0
6. Goa 15 3 6 2 1 0 0 0 0 0
7. Haryana 74 43 47 22 59 40 104 67 17 13
8. Karnataka 438 45 208 14 152 16 226 10 181 6
9. Kerala 162 2 128 5 0 0 17 2 9 1
10. Maharashtra 2 0 126 1 119 16 475 116 22 0
11.  Manipur 0 0 0 0 2 1 1 0 0 0
12. Punjab 0 0 0 0 10 2 0 0 0 0
13. Tamil Nadu 4 0 0 0 0 0 163 36 69 9
14. Uttar Pradesh 1170 253 1005 199 604 133 1124 237 1030 228
15. West Bengal 148 50 119 21 301 105 2 1 2 0
G. Total 2593 556 2061 479 1785 466 2568 707 | 1672 362
C = Cases D = Deaths

“Cases as reported by respective States up to December, 2004.
“Including Suspected vlr_d Encephaiitis.

Statement I
State-wise distribution of cases and deaths due fto Dengue & 2001 to 2004

S.No. State 2001 2002 2003 2004 (Prov.)
Cases Deaths Cases Deaths Cases Deaths Cases Deaths

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 1 0 61 3 95 S 230 1
2. Bihar 0 0 1 0 0 0 0 0
3. Chandigarh 0 0 15 0 0 0 0 0
4, Delhi 322 3 45 2 2882 35 606 3
5. Goa 1 0 0 0 12 2 3 0
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1 2 3 4 5 6 7 8 9 10
6. Gujarat 69 0 40 0 249 9 89 1
7. Haryana 260 5 3 0 95 4 25 0
8. Karnataka 220 0 428 1 1226 7 281 2
9. Kerala 41 0 219 2 3546 68 686 8

10. Maharashtra 54 2 370 18 772 45 856 22

11.  Orissa 0 0 0 0 0 0 0 0

12. Sikkim 0 0 0 0 0 0 12 0

13. Punjab 49 0 27 2 848 13 52 -

14, Rajasthan 1452 35 325 5 685 11 207 0

15.  Tamil Nadu 816 8 392 0 1800 8 831 5

16. Pondicherry 0 0 0 0 6 0 0 0

17. Uttar Pradesh 21 0 0 0 738 8 4 0

18. Dadra and Nagar Haveli 0 1] 0 0 0 0 1 0

19. West Bengal 0 0 0 0 0 0 32 0

Total 3306 53 1926 33 12754 215 3915 42

Golden Quadrilateral Project

*34 SHRI M. SHIVANNA:
SHRI KHARABELA SWAIN:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Govemment is aware of the difficulties
and obstacles to acquire enough land for the construction
of the National Project of Goilden Quadrilateral and its
corridor ways in the country;

(b) if so, the steps taken by the Govemment to tacile
the difficulties;

(c) the latest status of the Golden Quadrilateral
Project linking Delhi-Mumbai-Chennai and Kolkata;

{d) the target date for completion of the project;

(e) the original estimated cost and the cost of
escalation due to delayed implementation of the project;
and

(f) the revised target date by when the route will
become operational?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes Sir.

(b) The following steps have been taken to tacide
the difficulties:

() On the request of the National Highways
Authority of India (NHAI), State Govemments
have nominated nodal officers at the level of
Commisgsioner/Secretary/Principal Secretary to
resolve the problems related to the National
Highways Development Project including
problems associated with land acquisition. The
regular follow up meetings are heid with the
State Government officials and with nodal
officers.

(i) The tunds for compensation to be paid to land
owners is made at the dispoeal of the Competent
Authority who determines the quantum of
compensation in advance in order to avoid delay
in payment of compensation to land owners.

(i) In some cases where specific problems are
faced, the matter is taken up at the highest
level in the State Govemment.
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(c) The status as on 31st January 2005 is as under:

(i) Total length - 5,846 km
(i) Completed - 4,480 km
(i) Under implementation - 1,366 km

(d) The project is likely to be completed substantially
by Decemebr 2005.

(e) The estimated cost of the project is Rs. 25,055
crores. The project is still under implementation and It is
too early to project the escalation in cost, if any.

(f) The Golden Quadrilateral Project is likely to be
operational substantially by December, 2005.

[Translation]
Strike in Brick Kiin Industries

*35. SHRI MITRASEN YADAV: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

{a) whether the Govemnment is aware that brick kiin
industries located throughout the country are on strike
and lying closed on account of the policies of the
Government and as a result lakhs of poor workers have
been rendered jobless and are on the verge of starvation;

(b) if so, the details thereof;

(c) whether rural construction projects and
development schemes are getting adversely affected due
to the closure of Brick Kiln industry; and

(d) if so, the reasos for not resolving the matters so
far?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES:
SHRI MAHAVIR PRASAD: (a) and (b) State Pollution
Control Boards in various States have issued show cause
notices and cancelled the consent letters issued to brick
kiln units which are located within 100 kms of coal and
lignite-based thermal power stations and are not complying
with the provisions of notification No. SO 763 (E) dated
14.09.1999 of the Government of India, Ministry of
Environment and Forests, relating to conservation of soil
and utilization of fly ash in the manufacture of building
materials, including bricks. Against the enforcement of
the above mentioned notification, it has been reported
that brick manufacturers went on strike in some of the
States like Uttar Pradesh, Punjab and Hayana. There is
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no information regarding such units lying closed on
account of this notification.

(c) and (d) The Central Government has not been
informed of any rural construction projects and
development schemes getting adversely affected on
account of the above notification.

Eradication of T.B.
*36. SHRI BHANU PRATAP SINGH VERMA:
SHRI SANTOSH GANGWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether maximum number of T.B. patients are in
india and every year about lakhs of persons get affected
by this disease;

(b) if so, the detalis of the T.B. cases during each
of the last three years, State-wise;

(c) the number of persons died during each of the
last three years due to T.B., State-wise;

(d) the amount spent by the Government on
prevention of this disease during the above period, State-
wise;

(e) the details of the programmes being run by the
Govemmment for eradication of this disease?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) Yes,
Sir. India accounts for one-fifth of the Global annual
incidence of T.B. It is estimated that every year about 18
lakh new cases are occurring in the country of which
approximately 8 lakhs are new smear positive and
therefore highly infectious. However, the incidence of TB
In India estimated by WHO at 168 cases per lakh
population is lower than the rate of incidence in many
other countries but due to the large population size in
India, the actual number of patients in the country is

larger.

A statement-| indicating State-wise detail of patients
detected and put on treatment during last three years
under the Revised National TB Control Programme
(RNTCP) is enclosed.

Deaths are not reported under the National TB
Control Programme. it is estimated that about 4,00,000
persons die of TB every year. However, under Revised
National TB Control Programme (RNTCP), the deaths due
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to TB among patients registered for treatment are
reported. Detail of deaths reported during the last 3 years
is given in the enclosed statement-Il.

Statement-lll indicating State-wige detail of expenditure
under the Programme during the last three years is
enclosed.

To control TB, the National Tuberculosis Control
Programme (NTCP) was launched in the country in 1962.
This could not achieve the desired results. Therefore, the
Revised National TB Control Programme (RNTCP), widely
known as DOTS, which is a WHO recommended strategy,
with the objective of achieving cure rate of 85% of new
sputum positive cases and to detect at least 70% of
such cases, was launched in the year 1997 and has
increased coverage in the country in a phased manner.
The programme stresses diagnosis by sputum microscopy
instead of by X-ray as this helps in detecting and curing
infectious cases on priority. Facilities for diagnosis by
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sputum microscopy have been decentralized on population
basis and strengthened. Drugs are provided free of cost
in patient-wise boxes and administered under observation.
Patients are monitored so that they complete their
treatment. Presently, more than 850 million population in
547 districts/reporting units have been covered under the
revised strategy. The Project districts have reported cure
rates of more than 85% which means that more than 8
out of every 10 patients put on treatment under the
revised strategy are being successfully cured as against
below 4 in the earlier Programme. To make the
programme more accessible to larger segments of the
population, and to supplement the Government efforts in
this direction, emphasis is being given to involving medical
colleges, all general hospitals, private practitioners and
NGOs in the programme delivery. It is envisaged to cover
the entire country under the Revised Strategy during the
current year (2005).

Statement /

State-wise delai of TB cases detscted and put an treatment during the last three years.
(both under ANTCP and under NTP)

Sl. No. State 2001-02 2002-03 2003-04
1 2 3 4 5
1. Andaman and Nicobar lslands 754 524 566
2. Andhra Pradesh 95809 100505 119368
3. Arunachal Pradesh 2730 3123 2232
4. Assam 20022 18038 20459
5. Bihar 36272 37520 33361
6. Chandigarh 1872 1727 2058
7. Chhattisgarh 9789 14295 15724
8. Dadra and Nagar Haveli 0 0 0
9. Delhi 26389 32604 38847
10. Goa 2623 1138 0
11.  Gujarat 72683 61415 73133
12. Haryana 28323 31703 30908
13. Himachal Pradeh 11283 12691 13312
14. Jammu and Kashmir 9472 9142 8632
16.  Jharkhand 14220 16338 ‘ 13538
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1 2 3 4 5
16. Kamataka 59652 57276 §7449
17. Kerala 22798 23923 24878
18. Madhya Pradesh 89643 48675 54224
19. Maharashtra 131537 117564 130676
20. Manipur 2766 5656 5086
21. Meghalaya 2760 2730 2689
22. Mizoram 1263 1456 1631
23. Nagaland 1035 933 1763
24, Orissa 19474 27162 27080
25. Pondicherry 3212 2541 2322
26. Punjab 27885 20000 22449
27. Rajasthan 84655 93462 98144
28. Sikkim 1640 1250 1403
29. Tamilnadu 77574 80885 89616
30. Tripura 1847 1032 1197
31. Uttar Pradesh 206197 207670 153459
32. Uttaranchal 0 14725 11194
33. Waest Bengal 73275 81485 89836
Total 1116664 1229076 1147223
Staternent I/
State-wise detals of the deaths reported duning the last 3 years
State Year
2001 2002 2003
1 2 3 4

- Andhra Pradesh 950 1485 4344

Arunachal Pradeseh - 16 57

Assam 58 62 378

Bihar 164 158 194




51 Whitten Answers MARCH 2, 2005 to Questons 52

1 2 3 4
Chandigarh - 24 8
Chhattisgarh - 144 366
Delhi 335 437 493
Gujarat 1606 1788 2058
Haryana 196 188 348
Himachal Pradesh 256 361 433
Jharkhand 86 81 177
Karnataka 920 1096 2429
Kerala 877 861 894
Madhya Pradesh 166 258 1158
Maharashtra 2093 3449 4971
Manipur 50 156 148
Meghalaya - - 33
Mizoram - - 66
Nagaland - 4 54
Orissa 567 812 1116
Punjab 28 48 511
Rajasthan 2052 2151 2275
Sikkim - 28 26
Tamil Nadu 1997 3035 3335
Uttaranchal - 1 54
Uttar Pradesh 670 663 2500
West Bengal 1973 2533 2996
Total 16031 18809 31455°

As treatment outcome (death, success rate eic.) becomes available only after one year from initiation of the treatment, the
information in regard to TB deaths is available only upto 2003.

*The coverage of population under RNTCP has increased from year to year. This resulted in increased number of TB cases
detected and put on treatment under the DOTS strategy. Hence, seemingly more number of TB deaths reported under RNTCP in the
successive years athough the proportion of deaths over the years is more or less the same as is evident from the table given below:
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Year Population under No. of TB cases TB deaths %age
RNTCP detected and put on
treatment

2001 450 million 471858 15031 3.18

2002 530 million 622873 19809 3.18

2003 775 million 908472 31485 3.47

Staternent N/
Slate-wise axpenditure durng /ast three years under the Nationa/ TB Contro/ Programme
(Rs. in lakhs)

St Name of the State/UT 2001-2002 2002-2003 2003-2004
No. Exp. Exp. Exp.

1 2 3 4 5

1. Andhra Pradesh 1509.35 952.66 635.47

2. Arunachal Pradesh 89.59 40.09 114.13

3. Assam 195.06 256.81 448.95

4, Bihar 409.47 286.01 393.29

5. Goa 9.88 11.37 22.50

6. Guijarat 466.60 239.74 301.97

7. Haryana 1568.13 137.13 148.91

8. Himachal Pradesh 144.91 91.20 133.65

9. Jammu and Kashmir 77.76 31.95 126.21
10. Karnataka 520.45 455.28 636.25
1. Kerala 450.38 156.31 252.85
12. Madhya Pradesh 420.38 663.03 412.35
13. Maharashtra 1167.28 627.18 1309.29
14.  Manipur 87.88 77.14 126.83
15. Meghalaya 12,93 70.189 58.39
16. Mizoram 15.81 84.09 97.94
17. Nagaland 97.31 28.46 68.72
18. Orissa 528.04 785.45 364.13
19. Punjab 239.47 202.79 267.01
20. Rajasthan T44.87 497.23 502.29
21, Sikkim 31.32 34.28 42,25
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1 2 3 4 5

22.  Tamilnadu 679.31 350.10 982.42
23. Tripura 36.80 44 61 30.80
24, Uttar Pradesh 1246.37 1142.26 1275.78
25.  West Bengal 656.90 677.95 889.30
26. Delhi 162.63 393.55 384.15
27. Pondicherry 3.97 0.00 0.39
28. Andman and Nicobar 0.60 13.00 0.21
29. Chandigarh 8.85 16.00 30.17
30. Dadra and Nagar Haveli 0.31 0.00 0.00
31. Daman and Diu 0.31 0.00 0.21
32. Lakshadweep 0.00 9.34 3.27
33. tharkhand 54.76 78.32 373.60
34. Uttaranchal 15.63 97.16 273.39
35, Chattisgarh 36.30 196.55 513.91

Total 10288.13 8746.22 11309.98

HO 70.27 948.90 479.66

Grand Total 10358.40 9695.12 11789.64

[English] THE MINISTER OF HEALTH AND FAMILY

Infant Vaccination

*37. SHRI M. APPADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the steps taken by the Government to protect
the infants/children from vaccination/measles related
problems;

(b) the details of the vaccination being supplied to
the CGHS dispensaries in Delhi and other parts of the
country;

(c) whether steps have been taken by the
Government to supply all kinds of vaccination which are
essential for their infants/children;

(d) if so, the details thereof; and

(e) it not, the reasons therefor?

WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e)
Under the Universal immunization Programme (UIP),
vaccines are given to the children for protection against
six vaccine preventable diseases of measies, diphtheria,
pertussis, tuberculosis, tetanus and polio. UIP is
implemented by the States. The Government of India
provides vaccines (BCG, DPT, OPV, Measles, DT and
TT), syringes and needles, cold chain equipments and
technical assistance to the States. Eariier, UIP envisaged
vaccination of children against measles between 8-12
months. In accordance with the recommendation ot
National Technical Advisory Group on Immunization,
instructions have been issued to the States for giving
measles vaccine to children upto 60 months of age if
they had missed vaccination earlier. This measure will
improve the coverage of children against measles and
reduce the measles disease burden.

The details of vaccination being supplied to CGHS,
Delhi, is DPT, OPV, Measles, DT, TT, BCG, MMR,
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Typhoid and Hepatitis B vaccines by Govemment of Delhi.
Govemnment of India is supplying DPT, OPV, Measles,
DT, TT and BCG to the States for further distribution
within the States including CGHS.

[Transiation]
Rural Telephony

*38. SHRI RAMJ!I LAL SUMAN:
SHRI RAJIV RANJAN SINGH “LALAN"

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the responsibility to set up telephone
network in the rural areas has been assigned to the
BSNL,;

(b) if so, the fact thereof;

(c) the share of public and private sector separately
in the telephone network set up in the rural areas so far;

(d) whether there is long waiting list for telephone
connections in the rural areas;

(e) if so, the number of person on the waiting list by
the end of December, 2004, State-wise; and

(f) the target date fixed for providing telephone
connections to these persons?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) Office of Administrator, Universal
Service Obligation Fund (USOF) has been created to
provide assistance for setting up of Village Public
Telephones (VPTs) in the rural areas of the country. It
has signed agreements with M/s. Bharat Sanchar Nigam
Limited (BSNL) to provide VPTs in 66822 unconnected
villages in the country, excluding villages which are
depopulated, naxalite/insurgency infested, having
population of less than hundred persons and thoee lying
in deep forest areas. The work is targeted to be
completed in a phased manner by November, 2007.

(c) The share of Public and Private Sector in terms
of number of Telephones is 99.5% and 0.5% respectively.

(d) and (e) Yes, Sir. The total waiting list in rural
areas as on 31,12.2004 was 13,48,624. The Telecom
circle-wise details are given in the enclosed statement.
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(f) Most of this wait list is likely to be covered within
one year.

Statement
Waiting kst in rural arsas as on 31.12.2004

S.No. Telecom Circle Waiting list (Rural) as

on 31.12.2004

1 2 3
1. Andaman Nicobar 566
2. Andhra Pradesh 24,675
3. Assam 14,700
4. Bihar 86,452
5. Chhattisgarh 2,178
6. Gujarat 51,152
7. Haryana 73,929
8. Himachal Pradesh 42,627
9. Jammu and Kashmir 16,556
10. Jharkhand 5,196 .
11. Kamataka 74,674
12. Kerala 3,62,254
13. Madhya Pradesh 9,253
14. Maharashtra 1,33,546
15. North East-| 5,569
16. North East-ll 1,587
17. Orissa 16,842
18. Punjab 41,580
19. Rajasthan 1,18,652
20. Tamil Nadu 62,784
21. Uttaranchal 2,658
22. Uttar Pradesh (E) 70,002
23. Uttar Pradesh (W) 22,609
24, West Bengal 1,08,683

Total 13,48,624
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Telephone Connections in Villages

*39. SHRI BRAJESH PATHAK: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleasad to state:

(a) whether the Government has taken a serious view
of giving no more time to the private basic telephone
service providing companies for fulfilling their contractual
lisbilities of providing telephone connections in the
villages;

(b) it so, the details thereof;

(c) whether the private basic telephone service
providing companies have failed in providing telephone
connections despite the repeated extension of time limit
given to them in the past;

(d) if so, the details of those private basic telephone
service providing companies;

(e) whether the Government proposes to cancel the
licences of these companies;

(f) if so, the details, thereof, and

MARCH 2, 2005
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(@) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOQY (SHRI DAYANIDHI
MARAN): (a) to (g) The six private service operators who
were granted licenses in the year 1997-88, were to
provide a fix number of Village Public Telephones (VPTs)
in their respective service area. The details of Village
Public Telephone to be provided by these six Basic
Private Operators are enciosed as statement-| Due to
delay in commencement of Service and non-provisioning
of direct Exchange Lines and Village Public Telephones
Liquidated Damages amounting to Rs. 53.75 Crores were
recovered from these Private Basic Service Operators.
The details are enclosded as statement-|l.

Consequent to announcement of Unified Access
Service Licence regime, the six private basic telephone
service qperators have migrated to Unified Access Service
Licence regime in November, 2003 after paying applicable
difference of entry fee and thereby the roll out obligations
have changed to coverage of District Headquarters instead
of provisioning of fixed number of Direct Exchange Lines
(DELs) and VPTs.

Staterment /|
VPT Status
VPTs Bharti Tata Tata Reliance Shyam HFCL Total
Telenet Teleservices  Teleservices Telecom Telelink Infotel
Ltd. A.P. (Maharashtra) Gujarat Rajasthan Punjab
M.P. Ltd.
Month of June March, October, May, June, September,
Commence- 1998 1999 1998 2000 2000 2000
ment of service
No. of VPTs 16500 9635 25760 8635 31834 5442 97806
Committed in
first 3 years
from effective
date*
No. of VPTs 611 1408 2643 4114 3010 879 12665

provided as on
31.10.2003*"

* These commitments were to be met by 30.08.1998 in case of A.P, Gujarat, Punjab and by 30.9.99 in case of Maharashtra. For
MP and Rajasthan the same wers to be completed by 30.9.2000 and 4.3.2001 respectively.

** Figures are as reported by the licensees.

*** As all villages have been coversd in Punjab by BSNL, the faulty MARRs are replaced by the private licensess.
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Statement N
Detafs of LD charges from private basic service operalors
Name of the Service Month of Total LD LD for LD charged
Operator Area commencement charged for delay in for non
of service non provision commissioning
commissioning of VPT of service
of service & and DEL (in crores of
delay in (in crores (Rs.)
provision of of Rs.)
VPTs and
DELIs (in
crores of Rs.)
Bharti Madhya June, 1998 4.00 4.00 Nil
Pradesh
Tata Andhra March, 1999 13.00 6.50 6.50
Teleservices Pradesh
Tata Maharashtra October, 1998 7.75 6.50 1.25
Teleservices
(Maharashtra)
Ltd.
Reliance Gujarat May 2000 13.00 6.50 6.50
Shyam Rajasthan June, 2000 8.00 4.00 4.00
Telelink
HFCL Infotel Punjab September, 8.00 4.00 4.00
2000,
Total 63.76 31.50 22.25
Expeditious issu of Passports (e) whether the Government proposes to formulate

*40. SHRI AVINASH RAI KHANNA: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether a number of Indian citizens are being
deported from foreign countries;

(b) it so, the number of Indians deported from foreign
countries during each of the last three years;

(c) whether the Government is aware that the
passports of such Indians are being impounded by the
foreign govemments;

(d) i so, the number of applications of such deported
persons pending on account of non-availability of NOC
from the Ministry of Extemnal Affairs;

any policy for issuing these passports expeditiously;
and

(f) it 8o, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and
(b) Yes, Sir. The number of Indian citizens deported
from foreign countries is given in the attached
statement.

(c) The Government of India has not come across
any report of impounding of Indian passports by foreign
govermnments.

{d) to (f) Does not arise.
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Statement

Table showing number of Indian nafionals deported
from foreign countres

(from 1999 - 2004)

' Year Number of deportees
1999 1864
2000 2214
2001 3010
2002 3762
2003 5214
2004 5423

Establishment of Bio-Technology Council

213. SHRI JAI PRAKASH (Mohanlal Ganj): Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Federation of Indian Chambers of
Commerce and Industry (FICCI) has informed the
Government about the need to establish Bio-Technology
Council on the lines of Iindian Medical Council to tackie
the situation arising out of implementation of the GATT
in the country; and

(b) if so, the views of the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE OF THE DEPARTMENT OF OCEAN
DEVELOPMENT: (SHRI KAPIL SIBAL): (a) and (b) The
information on the need to establish a Biotechnology
Council has been received from FICCI as a part of the
suggestions on improving the quality of teaching and
training in biotechnology received for the National
Biotechnology Policy. Many suggestions have been
received in the context of formulation of the policy. The
committee constituted for making recommendations on the
policy is looking into all the suggestions including the
establishment of Biotechnology Council to tackle the
situation arising out of implementation of GATT.

[English]
Medical University Grants Commission

214. DR. KARAN SINGH YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:
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(a) The details of the number of medical universities
in the country, State-wise;

(b) whether the Central Government/HRD Ministry
assists in upgrading and development of medical
institutions in the country;

(c) whether the Government proposes to form a
separate Medical University Grants Commission for
medical institutions; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI AMBUMANI RAMADOSS). (a) As per
Medical Council of India, there are six Medical Universities
in the country, as per details given below:

(i) NTR University of Health Sciences, Vijayawada,
Andhra Pradesh.

(i) Rajiv Gandhi University of Health Sciences,
Bangalore, Karnataka.

(i) Maharashtra University of Health Sciences,
Mumbai, Maharashtra.

(iv) Baba Farid University of Health Sciences,
Faridkot, Punjab.

(v) Dr. M.G.R. Medical University, Madras,
Tamilnadu.

(vi) West Bengal University of Health Sciences, West
Bengal.

(b) Under Pradhan Mantri Swasthya Suraksha Yojana
(PMSSY), there is a proposal to upgrade the following
medical institutions to the level of AIIMS like institutions:

(i) Sanjay Gandhi Post Graduate Institute of Medical
Sciences, Lucknow

(i) Rajendra Institute of Medical Sciences, Ranchi
(i) Government Medical College, Jammu

(iv) Kolkata Medical College, Kolkata

(v) Government Medical College, Salem, Tamilnadu

(vi) Nizam's Institute of Medical Sciences,
Hyderabad

(vél) Sri Venkateshwar Institute of Medical Sciences,
Tiruptai subject to the condition that the Tirumala
Tirupati Devasthanam, Tirupati bear the 50%
cost of up-gradation.
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The capital cost of upgrading these institutions at
the rate of Rs. 120.00 crores (approx.) each would be
provided by Government of India.

(c) and (d) Central Government has a proposal to
set up Medical Grants Commission which is supposed to
act as a funding agency through which the Government
can provide continuous financial assistance to various
medical colleges and its attached hospitals under the
government sector.

incoming Telephone Connections

215. SHRI TUKARAM GANGADHAR GADAKH: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to reintroduce
(Rs. 100/-) monthly rental incoming only on Landline
Telephone connections in Metros;

(b) if so, the details thereof;, and
(c) the steps taken by the Government in this regard?

THE MINTSTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) and (c) Do not arise, in view of (a) above.
[Transilation]
Farming of Medicinal Plants

216. SHRIMATI PRATIBHA SINGH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the government proposes in view of the
increasing demand of Indian Ayurvedic medicines in
foreign countries to encourage farming of medicinal plants
in the country specially in Himachal Pradesh where
favourable atmosphere for farming of such plants at
commercial level is available;

(b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
Government have established Medicinal Plants Board at
the national level to ensure availability of raw materials
required for preparation of Ayurveda and other indian
Systems of Medicine. Under a Central Sector Scheme
implemented by the Board, farmers are given 30% subsidy
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for captive cultivation of medicinal plants. During the year
2003-2004, the first instaliment of Rse. 3.30 lakhs was
given for three projects for cultivation of medicinal plants.
Four projects for captive cultivation of medicinal plants
have been sanctioned in 2004-2005 with the first
instalment of financial assistance amounting to Rs. 6.41
lakh.

Release of Commemorative Stamps

217. SHRI HANSRAJ G. AHIR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the norms prescribed tor releasing the
commemorative postal stamps;

(b) the number of saints in whose memory
commemorative postal stamps have been released during
the last three years and till date;

(c) whether a recommendation has been made to
release the commemorative postal stamps in the memory
of the Saint Santaji Jagnade Maharaj of the ‘Teli'
community of Maharashtra;

(d) if so, whether the Government is taking any steps
in this regard;

(e) if so, whether any time schedule has been fixed
in this regard; and

(f) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Norms prescribed by the
Department of Posts for releasing the commemorative
postage stamps are given in the enclosed statement-|

(b) The stamps released on Saints during the last
three years vz, 2002, 2003 and 2004 are given in the
enclosed statement-|l.

(c) A proposal has been received in the Department
for release of commemorative postage stamp on ‘'Saint
Santaji Jagnade Maharaj' of Maharashtra. The proposal
has been examined in accordance with the guidelines.
The proposals for issue of commemorative postage
stamps are examined by the Philately Advisory Committee
(PAC) in the light of certain guidefines meant to ensure
that postage stamps, when issued, have adegquate
philatelic value. The guidelines /nfer-ada, stipulate that



67

Whitten Answers

the personalities on whom a commemorative stamp may
be issued should be of nationalinternational importance,
and that the occasion to be commemorated must be the
birth centenary or 10th/25th/50th/100th death anniversary
etc. The proposal was found to be not in conformity with
the existing guidelines.

(d) to (f) Do not arise in view of (c) above.

Statement -

Guidelines for issue of specialcommemorative

stamps

. The subject of issue of stamp must be a theme

of relevance to the nation, its policies and issues
of concern.

. Proposals shouild be taken up well in advance

about two years before the proposed date of
issue along with full details to enable proper
examination and obtaining recommendations of
the Philatelic Advisory committee.

. A stamp on living personality may not be issued.

. The personalities on whom commemorative

stamp may be issued should be of national or
international importance. The occasion to be
commemorated must be the birth centenary or
10th/25th/50th/100th death anniversary. To
ensure objective assessment of the proposal no
stamp will be issued sooner than ten years after
the individual's death; only exceptions made will
be in the case of deceased Heads of state.

. Not more than one stamp may be issued on

the sanie personality/monument/building/institution
or organization.

. A stamp on an institution building, monument

etc. may be issued on its centenary/125th
anniversary/150th anniversary etc. The building,
institution to be so honoured must be Heritage
Preservation site of national/international
importance. Buildings of regional importance may
be commemorated with issue of special cover
with special cancellation.

. Events of very important national or international

character only may be considered for issue of
the stamp. Events of regional significance may
be commemorated through issue of a special
cover with special cancellation.
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Stamps may not be issued to honours
commercial, political or sectarian organizations.

Stamps may not be issued to honour institutions
or individuals whose main achievements are
confined to the field of religion.

Stamps may not be issued to honour schools,
college, libraries hospitals, municipalities, cities
of similar institution due to the limitations placed
in the annual stamp issue programme and the
vast number of such institutions. It would be
difficult to single out one for commemoration.

Out of the commemorative/special stamps issued
every year those on personalities should not
normally exceed 25% . Further, at least 25%
stamps every year should be on popular themes
like flora and fauna, arts and culture etc. These
stamps will be issued under the series “Heritage
India” and “Nature india".

Statement I/

The following stamps on saints have been re/eased
aunng the last three years viz. 2002, 2003 and 2004,

2002

(M

(i)

(il

(iv)

v)

(vi)
2003

0]

(i)

(ii)

(iv)

)
2004

0]

(i

(iii)

(iv)

Swami Ramanand
Thakur Satyananda
Anand Rishiji Maharaj
Sait Tukaram
Bhagwan Baba

Swami Pranavananda

Saint Eknath
Kakaji Maharaj
Muktabai
Janardan Swami

Swami Swaroopanand

Annamacharya

Siddhar Swamigal
Acharya Bhikshu )
Bhagat Puran Singh
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Refund of Security Deposit

218. SHRI PRABODH PANDA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of cases of refund of security deposit
pending with the Bharat Sanchar Nigam Limited (BSNL)
in respect of those who have surrendered their landline
telephones;

(b) the total outstanding amount of the refund of
security deposit till date, State-wise; and

(c) the steps taken for speedy refund of security
deposit?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (DR. SHAKEEL AHMAD): (a) to (c) The
information is being collected and will be laid on  the
Table of the House.

PHALGUNA 11, 1926 (Saks)

o Questions 70

[Translation]
Number of Highways

219. DR. SATYANARAYAN JATIYA: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of present highways and that of those
proposed during the year 2004-05 in the country
particularly in Madhya Pradesh;

(b) the length of each of the new highways and the
cost of proposed new highways; and

(c) the details of amount sanctioned and spent in
this regard.

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The Union Government is
responsible only for National Highways. There are 208
numbers of National Highways in the country at present.
The State-wise details given in the enclosed statement.
No new National Highways has been declared in the
country during the financial year 2004-05 so far.

(b) and (c) Do not arise.

Staternent
List of State-wise National Highways in the Country

Sl. Name of State

National Highway No.

Total Length (in km)

No.

1 2 3 4
1. Andhra Pradesh 4,5 7, 9, 16, 18, 43, 63, 202, 205, 214, 214A, 219, 221 & 222 4472
2. Arunachal Pradesh 52, 52A & 153 392
3. Assam 31, 31B, 31C, 36, 37, 37A, 38, 39, 44, 51, 52, 52A, 52B, 53, 2836

54, 61, 62, 1561, 152, 153 & 154
4. Bihar 2, 19, 28, 28A, 28B, 30, 30A, 31, 57, 57A, 77, 80, 81, 82, 83, 3637
84, 85, 98, 99, 101, 102, 103, 104, 105, 108, 107 & 110
5. Chandigarh 21 24
6. Chhattisgarh 8, 12A, 16, 43, 78, 111, 200, 202, 216, 217 & 221 2184
7. Delhi 1, 2,8, 10 & 24 72
8. Goa 4A, 17, 17A & 17B 269
9. Gujarat 6, 8, 8A, 8B, 8C, 8D, 8BE, 14, 15, 59, 113 & NE-1 2871
10. Haryana 1, 2, 8, 10, 21A, 22, 64, 65, 71, 71A, 71B, 72, 73 & 73A 1468




7 Written Answers MARCH 2, 2005 to Questions
1 2 3 4
11. Himachal Pradesh 1A, 20, 21, 21A, 22 , 70, 72 73A, & 88 1208
12. Jammu & Kashmir 1A, 1B & 1C 823
13. Jharkhand 2, 6, 23, 31, 32, 33, 75, 78, 80, 98, 99 & 100 1805
14. Kamataka 4, 4A, 7, 9, 13, 17, 48, 63, 67, 206, 207, 209, 212 & 218 3843
15. Kerala 17, 47, 47A, 49, 208, 212, 213, & 220 1440
16. Madhya Pradesh 3, 7, 12, 12A, 25, 26, 26A, 27, 59 59A, 69, 75, 76, 78, 79, 86, 86A & 92 5200
17. Maharashtra 3, 4, 4B, 4C, 6, 7, 8, 9, 13, 16, 17, 50 69, 204, 211 & 222 4176
18. Manipur 39, 53, 150 & 155 959
19. Meghalaya 40, 44, 51 & 62 810
20. Mizoram 44A, 54, 54A, 54B, 150 & 154 927
21. Nagaland 36, 39, 61, 150 & 155 494
22. Orissa 5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 203, 203A, 215, 217 & 224 3704
23. Pondicherry 45A & 66 53
24. Punjab 1 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 & 95 1557
25. Rajasthan 3, 8, 11, 11A, 11B, 11, 12, 14, 15, 65, 71B, 76, 79, 79A, 89, 90,

112, 113, 114 & 116 5585
26. Sikkim 31A 62
27. Tamil Nadu 4, 5, 7, 7TA, 45, 45A, 45B, 45C, 46, 47, 47B, 49, 66, 67, 68 4183

205, 207, 208, 209, 210, 219 & 220
28. Tripura 44 & 44A 400
29. Uttaranchal 58, 72, 72A, 73, 74, 87, 94, 108, 109, 119, 121, 123 & 125 1991
30. Uttar Pradesh 2, 2A, 3, 7, 11, 12A, 19, 24, 24A, 25, 25A, 28, 27, 28, 288 5599

28C, 29, 56, 56A, 56B, 58, 72A, 73, 74, 75, 76, 86, 87, 91,

91A, 92, 93, 96, 97 & 119
31. West Bengal 2, 6, 31, 31A, 31C, 32, 34, 35, 41, 55, 60, 60A, 80, 81 & 117 2325
32. Andaman & Nicobar 223 300

Total 65569
[English) (a) the composition of the National Population

Commission (NPC),
National Population Commission
(b) the aims and objects of the Commission, its
220. SHRI PAWAN KUMAR BANSAL: Will the mandate and targets set, if any;
Minister of HEALTH AND FAMILY WELFARE be pleased
to state: (c)’ whether it has met and performed any of its

functions so far; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The National
Commission on Population (NCP) was constituted on 11th
May, 2000 under the Chairmanship of the Prime Miniater
with the Deputy Chairman of the Planning Commission
as the Vice-Chairman. All Chief Ministers, concemed
Central Ministers, Leaders of all major political parties,
Experts, NGOs, private sector, media representatives etc.
are the other Members of the Commission. The Terms
of Reference of the Commission are given below:

(i) review, monitor and give directions for the
implementation of the National Population Policy
with a view to meeting the goals set out in the
policy.

(i) Promote synergy between demographic
educational environmental and developmental
programmes so as to hasten population
stabilization.

(i) Promote inter-sectoral coordination in planning
and implementation across govemment agencies
of the Central and State Governments, to invoive
the civil society and the private sector and to
explore the possibilities of international
cooperation in support of the goals set out in
the Policy.

(iv) Facilitate the development of vigorous people's
movement in support of this national effort.

(c) and (d) The first meeting of the Commission was
held on 22nd July, 2000 under the chairmanship of
Hon'ble Prime Minister. As recommended in the meeting,
the Empowered Action Group was set up in the
Department of Family Weltare to provide a single window
clearance system for population stabilization issues in eight
high fertility states to Bihar, Madhya Pradesh, Rajasthan,
Uttar Pradesh, Uttaranchal, Jharkhand, Chattisgarh and
Orissa. A National Population Stabilisation Fund was also
set up with a corpus of Rs. 100 crore from Government
of India. The other main achievements of the National
Commission on Population are given below:

(i) Eight Working/Advisory Groups on inter sectoral
matters related to population stabilization were
constituted by the NCP. The recommendations
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of these Groups have been integrated in the
policies and programmes for the 10th Five Year
Plan, wherever required.

(i) A periodic review of the implementation of the
National Family Welfare Programme in the high
fertility States and at the national level is being
made on a regular basis.

(lii) identification of 133 districts having high Total
Fertility Rate over 3.5 was done for focused
action or population stabilization. Funds were
provided to these districts on the basis of Action
Plans for population stabilization.

(iv) Selection of social, economic and demographic
indicators for monitoring purpose along with
district ranking as per socio-demographic.

(v) Two Ministerial Conferences were organized for
convergence of social sector programmes in
order to integrate population stabilization issues
with programmes in related sectors.

(vi) NCP has facilitated the setting up of the State
Population Commissions as well as preparation
of state specific population policies so as to
achieve the National Population Policy goais by
States. A conference of State Population
Commissions was organized where a detailed
review of the implementation of the State
Population Policies were undertaken.

Seamen's Provident Fund Scam

221, SHRI P. KARUNAKARAN: Wil the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has taken remedial
measures with regard to the alieged provident fund scam
of Seafarers wherein they have lost their hard eamed
savings; and

(b) if 8o, the details thereof?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALV). (a) Yes, Sir.

(b) The remedial steps taken are as under:-

(i) Resolution of 1996 authorising the Commissioner
as the sole authority to do investment was
rescinded.
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(i) A reputed firm of Chartered Accountants has
been appointed as internal auditors who submit
quarterly reports which are placed before Board
meetings.

(li) Al available physical securities are required to
be converted into Demat form.

(iv) A Finance Sub Committee has been constituted
which considers investment proposals and makes
recommendations which are placed before the
Board meetings.

(v) Two authorized signatories in place of one i.e.
Commissioner and any one Trustee, need to
sign for all investments.

(vi) Quarterly Board Meetings are being convened ,
instead of two meetings in a year, as was done
earlier.

(vii) Appointment of IDBI Capital Services Ltd., is
being appointed as Portfolio Manager on
discretionary basis.

Reservation for Handicapped Persons

222. SHRI JUAL ORAM:
PROF. M. RAMADASS:

Will the PRIME MINISTER be pleased to state:

(a) the policy of the Government to reserve
administrative positions in the Civil Services to the
handicapped persons,

(b) whether this policy has been strictly adopted in
recent times;

(c) if so, the norms fixed therefor and the number of
appointments made in different categories;

(d) whether the Government will consider the
grievances of handicapped persons who are eligible but
denied opportunities of employment as per the Disabllities
Act;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE: MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) 3 percent of the vacancies are reserved for persons
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with disabilities in case of direct recruitment to Group A,
B, C and D posts identified suitable to be held by such
persons of which one percent each is reserved for
persons suffering from (i) blindness or low vision,
(i) hearing impairment, and (ill) locomotor disability or
cerebral paisy. Likewise, 3 percent of the vacancies are
reserved for persons with disabilities in case of promotions
to Group D and Group C posts in which the element of
direct recruitment does not exceed 75 percent.

(b) The Government has been issuing instructions
from time to time impressing upon all the Ministries/
Departments to ensure that the policy of reservation for
persons with disabilities is implemented in letter and spirit.

(c) The norms and methodology for implementing the
policy of reservation for persons with disabilities are
contained In instructions issued by the Government from
time to time. As per information received from 41
Ministries/Departments, the number of persons suffering
from blindness or low vision, hearing impairment and
locomotor disability or cerebral palsy appointed under the
Central Government, as on 1.1.2004, is 982, 1317 and
5295 respectively.

(d) and (e) Ministries/Departments have a grievance
redressal system in existence. Besides, the Chief
Commissioner for Persons with Disabilities is expected to
take steps to safeguard the rights of the persons with
disabilities.

(fy Does not arise.
Indo-U.S. High Technology Group

223. SHRI SURESH KALMADI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether India and the USA have decided to focus
on promoting greater understanding and exchanging of
information technology at the recently held third meeting
of the India-U.S. High Technology Group; and

(b) if so, the salient features thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) and
(b) Yes sir, cooperation in high technology between India
and U.S. was advanced by the third meeting of the High
Technology Cooperation Group (HTCG) in Washington
DC on 18-19 November 2004. The Group chaired by the
Foreign Secretary and U.S. Under Secretary for
Commerce, seeks to explore ways of enhancing trade in
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dual use items and focus on high-tech areas including
information technology. Data Privacy was one of the main
themes for the industry-government segment of the
meeting. Salient features that emerged from discussion
include:

(i) Officer and staft level contacts were exchanged
for better coordination between the two
Govermments.

(i) Government to Government discussions on data
privacy issues would continue.

(iii) It was decided that both the Governments would
participate in and support an industry-proposed
forum on data privacy in India.

[Translation)
Compuisory HIV Test

224. SHRI BALESHWAR YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:
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(a) the annual plan allocations sought and sanctioned
for Assam and other North-Eastern States for 2005-06;
and

(b) the rate of Industrial and Agricultural growth and
targets fixed for other soclo-economic sectors
contemplated thereunder?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHR! M.V. RAJASEKHARAN): (a) Information
is given in the enclosed statement-I.

(b) Rate of growth for industrial, agriculturai, services
and all sectors combined as recorded during 2002-03
and the targets contemplated for these sectors for the
Tenth Five Year Plan for Assam and other North Eastern
States are given in the enclosed statement-Il.

Statermnent /

Annual Plans 2005-06
Outlay Proposed and Outlay Agreed for Assam and
Other North Eastern States

(a) whether the Government proposes to make (Rs. Crore)
compulsory HIV test for all pregnant women as well as
bride and groom before their marriage in the country, States Proposed Agreed
Outlay Outlay
(b) if so, the details thereof; and
North Eastern States
(c) if not, the reasons therefor?
1. Arunachal Pradesh 1212.12 950.00
THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI 2. Asam 3190.61 3000.00
PANABAKA LAKSHMI): (a) No, Sir. 3. Manipur 726.30 915.00
(b) and (c) Does not arise. 4, Meghalaya 765.00 800.00
[English] 5. Mizoram 685.00 685.00
Annual Plan Allocations for N-E States 6. Nagaland 591.00 620.00
225. SHRI M.K. SUBBA: Will the PRIME MINISTER 7. Sikdm 1166.98 §00.00
be pleased to state: 8. Tripura 804.53 804.00
Staterment N

Rate of Industrial and Agricultural growth for 2002-03 and targets for Tenth Five Year Plan (2002-07)

(Annual Average in percent)

States Tenth Five Year Plan Target (2002-07) Growth rates 2002-03

Agriculture  Industry Services All sectors  Agriculture  Industry  Services All sectors
1 2 3 4 5 6 7 8 9
Arunachal Pradesh 4.00 8.90 10.50 8.00 NA NA NA 6.30
Assam 3.82 5.00 9.00 6.20 -0.73 5.28 6.65 3.90




79 Written Answers MARCH 2, 2005

1 2 3 4 5 6 7 8 9
Manipur 3.59 8.33 7.39 6.50 3.03 7.78 477 4.90
Meghalaya 4.00 6.87 7.05 6.30 2.10 5.67 6.26 5.10
Mizoram 2.00 4.16 6.84 5.30 NA NA NA NA
Nagaland 4.00 7.29 5.78 5.60 NA NA NA NA
Tripura 3.90 9.37 8.43 7.30 NA NA NA NA
Sikkim 5.00 5.21 10.36 7.90 NA NA NA NA
Al India 4.00 8.90 9.40 8.00 -6.98 6.57 7.91 4.00
NA : Not Available

[Translation] [English]

Regularising Employees in Passport Office

226. SHRI ATIQ AHAMAD: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the temporary employees in the passport
office situated in Ghaziabad went on strike in the recent
past;

(b) if so, the reasons for the same; and

(c) the steps taken by the Government to regularise
the services of these temporary employees of Ghaziabad
passport office?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
Nineteen casual employees of Passport Office, Ghaziabad
went on a strike in October, 2004 when two casual
employees of the office were disengaged on the charges
of indiscipline and misbehaviour with a lady officer
of the office. These nineteen causal employees
subsequently came back to their duties after realising
their mistake.

(c) Casual employees in the Passport Offices are
regularised against vacant Group ‘D' post in accordance
with their zone-wise seniority as and when such
Group D posts become available. The casual employees
of the Passport Office Ghaziabad will also be regularised
as and when requisite vacancies are available.

Financial Health of Indlan Telephone
Industries

227. SHRI S.K. KHARVENTHAN: Wil the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government is aware that the
financial health of the indian Telephone Industries (ITls)
is in bad shape;

(b) if so, the facts thereof;

(c) whether the Govemment proposes to grant any
financial assistance to the ailing ITls;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) M/s ITI has incurred losses of Rs. 375 crore
during 2002-03 and Rs. 697 crore during 2003-04. The
net worth of the Company as on 31.3.2004 became
negative Rs. 587 Crore. M/s ITI Ltd. have been reterred
to BIFR and registered vide BIFR letter No. 3 (1-7)/BC/
2004 dated 14th October, 2004.

(c) Yes, Sir.

(d) and (e) The Government has taken steps for the
revival of M/s IT! Limited. The Cabinet Committee on
Economic Affairs (CCEA) has approved in December.
2004 a financial package of Rs. 1001.53 crore (Rs. 801.53
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crore for the year 2004-05 and Rs. 200 crore for the
year 2005-08) for the revival of IT| Limited.

[Translation/
Telecom Services in Rural Areas

228. SHRI GANESH SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the percentage of rural areas where private and
mobile companies were to provide telephone and mobile
services in Madhya Pradesh and Chattisgarh;

(b) whether private telephone and mobile companies
have provided lesser telephonic services in rural areas of
Madhya Pradesh and Chhattisgarh than the specified
percentage;

(c) if so, the details thereof and the reasons therefor;
and

(d) the action taken by the government against the
said private companies?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) M/s Bharti
commenced its Basic Telephone Services in Madhya
Pradesh Service Area which includes Chhattisgarh aiso
in June, 1998. As per roll out obligation, it was to provide
16,500 Village Public Telephones (VPTs). M/s Bharti
provided 611 VPTs by 31.10.2003. Liquidated Damages
to the tune of Rs. 4 Crores were recovered from M/s
Bharti for delay in provisioning of VPTs and Direct
Exchange Lines.

No Cellular Mobile Service Provider had any roll out
obligations for providing connections in rural areas.

The old Private Basic Service licensees including
M/s Bharti who had roli-out obligations for provisioning of
Village Public Telephones, have migrated to Unified
Access (Basic and Cellular) Services License in
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November 2003.

Consequent to this migration their roll out obtigations
have changed to coverage of 10% of District Headquarters
(DHQs) will be covered in the first year of the effective
date of the licence and 50% of the DHQs in the first
three years of the effective date of the license. There is
no requirement of mandatory coverage of rural areas.

Extension/Repair of N.Hs in A.P.

229. SHRI ANJAN KUMAR M. YADAV: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the names of the National Highways in Andhra
Pradesh where the works regarding widening, extension
and repair of the road has been initiated since February,
2002 till date alongwith the time by which such work is
likely to be started on other National Highways passing
through Andhra Pradesh; and

(b) the details of expenditure likely to be incurred
alongwith the amount actually spent so far for this

purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Andhra Pradesh is served by 15
National Highways namely the National Highway No. 4,
5 7,9, 16, 18, 43, 63, 202, 205, 214, 219, 214A, 221
and 222. Out of these, NH-5, NH-7 and part f NH-9
have been handed over to NHAI for four laning under
National Highway Development Project (NHDP) and 3
National Highways no. 214A. 221 and 222 were declared
as National Highways in February 2004. Widening,
extension and repair of National Highways is a continuous
process and the improvement works are being taken up
on these National Highways depending on tariff
requirement, inter-se priority and availability of funds.

(b) The expenditure details incurred since February,
2002 are given below:

i. For works other than NHDP:

(Rs. in crores)

SI. No. .Year Development Maintenance Total
1. February-March 2002 29.56 18.56 48.11
2 2002-03 112.41 32.64 146.05
3. 2003-04 110.51 37.42 147.93
4 2004-05 up to end of January-2005 72.11 16.19 87.30

Total 324.59 103.80 428.39
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li. For works under NHDP:

The expenditure incurred on the ongoing/completed works
and on maintenance of the Natlonal Highways, so far, is
Rs. 983.74 crores.

Telephone Adalats in Qujarat
230. SHRI V.K. THUMMAR:
SHRI KASHIRAM RANA:

Will  the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to
state:

(a) the dates on which telephone adalats were
organised in each district of Gujarat during the last two
years,

(b) the number of cases received and disposed of in
these adalats during the said period, district-wise;
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(c) the detalls of the reliefs provided to telephone
subscribers and the rules prescribed to organise telephone
adalats;

(d) whether these rules are being complied with; and
(e) if 8o, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Details are given
the enclosed Statement-!

(c) Detalls are given in the enclosed statement-|
and |l

(d) Periodicity of holding telephone adalat is being
generally observed.

(e) Details are given in the enclosed statement-i
and |l

Statement /
Toelephone Adalats organised during the perod from 1-1-2003 to 371-12-2003

S.No. SSA Date of T/A Cases Cases Pending Reason for  Rebate
Received Settled Pendency Given (Rs.)

1 2 3 4 5 6 7 8

1. Ahmedabad 23-01-03 8 8 00 11384/-
18-02-03 13 13 00 5650/-
13-03-03 15 15 00 4010/-
28-03-03 17 17 00 8280/-
20-05-03 29 29 00 196684/-
20-056-03 11 11 00 7101/-
17-07-03 28 28 00 41364/-
24-07-03 18 18 00 5435/-
16-09-03 05 05 00 .
23-09-03 32 32 00 15642/
23-90-03 28 28 00 28989/-
25-11-03 48 48 00 27623/~
09-12-03 21 21 00 3656/-

2. Amreli 03-01-03 8 8 00 20394/-
25-03-03 7 7 00 .
30-05-03 8 8 00 5471/-
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1 2 3 4 5 6 7 8
28-08-03 9 9 00 -
16-10-03 10 10 00 -
28-11-03 3 3 00 2488/-
3. Bharuch 13-03-03 1 1 00 .
27-03-03 1 1 00 -
20-06-03 0 0 00 -
17-07-03 0 0 00 -
18-08-03 2 2 00 -
28-11-03 1 1 00 720/-
4. Bhavnagar 09-01-03 4 4 00 -
27-03-03 10 10 00 -
28-05-03 7 7 00 -
31-07-03 3 3 00 -
24-09-03 6 6 00 -
25-11-03 4 4 00 13208/-
5. Bhuj 12-03-03 13 13 00 21337/-
04-07-03 11 11 00 4662/-
21-08-03 13 13 00 4978
16-10-03 14 14 00 -
23-12-03 23 23 00 76588/
6. Godhra 28-01-03 2 2 00 -
26-03-03 4 4 00 .
27-06-03 3 3 00 2587/-
22-07-03 9 9 00 .
23-00-03 30 30 00 .
28-11-03 12 12 00 .
7. Himmatnagar 26-02-03 1 1" 00 .
08-06-03 16 15 00 .
09-07-03 4 4 00 -
27-11-03 3 3 00 .
22-12-03 4 4 00 .
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8. Jamnagar 29-01-03 11 1 00 12038/-
10-03-03 4 4 00 3537/-
11-03-03 9 9 00 7847/-
29-05-03 3 3 00 2494/-
08-08-03 0 0 00 -
21-10-03 5 5 00 9587/-
9. Junagadh 31-01-03 16 16 00 -
28-03-03 14 14 00 .
29-05-03 10 10 00 3400 Calls
25-07-03 12 12 00 -
30-10-03 12 12 00 -
10. Mehsana 04-02-03 4 4 00 -
11-03-03 6 8 00 -
05-06-03 8 8 00 -
28-07-03 3 3 00 -
26-09-03 9 9 00 -
28-11-03 4 4 00 .
11.  Nadiad 20-01-03 13 13 00 -
13-03-03 14 14 00 2347/
28-05-03 10 10 00 .
22-07-03 7 7 00 -
26-09-03 33 33 00 .
28-11-03 19 19 00 .
12. Palanpur 24-02-03 5 5 00 -
23-05-03 1 1 00 .
29-08-03 9 9 00 .
13.  Rajkot 17-04-03 5 5 00 -
18-04-03 2 2 00 .
11-06-03 2 2 00 466/-
20-068-03 6 6 00 .
05-12-03 10 10 00 -
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1 2 3 4 5 8 7 8
14.  Surat 17-04-03 ‘ 4 01 12034
23-06-03 12 12 00 11918/
3-10-03 8 8 00. 4268/-
3-10-03 8 8 00 .
06-12-03 8 8 00 .
15. Surendranagar  28-01-03 3 3 00 ;
23-04-03 2 2 00 .
30-08-03 0 0 00 .
16. Vadodara 25-01-03 27 16 1 .
29-03-03 7 7 00 .
12-08-03 9 9 00 .
27-08-03 6 6 00 .
06-12-03 8 8 00 :
17.  Valsad 25-02-03 30 30 00 .
29-07-03 3 3 00 2338)-
02-12-03 66 ) 00 8510/-
Total 94 1029 1017 12 328790/-
3400 calis
Tolaphone Adalats organised dunng the period
from 1-1-2004 to 31-12-2004
SNo.  SSA Date of T/A Cases Cases Pending  Reason for  Rebate
Received Seftied Pendency  Given (Rs.)

1 2 3 4 5 8 7 8
1. Ahmedabad 27.1.04 08 08 00 -
5.2.04 18 16 00 6136/-
17.3.04 o7 o7 00 840/-
20.3.04 14 14 00 - 2444)-
20.5.04 19 19 00 82820/~
3.6.04 16 18 00 7664/-
23.7.04 24 24 00 5632/-
20.7.04 04 04 00 1416/-
26.8.04 18 18 00 ]
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2 3 4 5 6 8

24.9.04 08 08 00 3750/-
28.9.04 10 09 01 -
25.10.04 08 03 05 -
25.11.04 01 01 00 -
27.11.04 14 12 02 1587/-
29.11.04 14 14 00 7583/-
Arreli 5.2.04 10 10 00 -
25.3.04 14 14 00 1760 Calls
25.6.04 00 00 00 -
31.7.04 02 02 00 .
30.9.04 07 07 00 -
29.11.04 o4 04 00 -
Bharuch 11.2.04 00 00 00 -
26.3.04 00 00 00 -
3.6.04 00 00 00 -
22.7.04 00 00 00 -
23.9.04 o1 01 00 6062/-
25.11.04 00 00 00 -
Bhavnagar 26.1.04 04 04 00 -
26.3.04 13 13 00 -
29.7.04 08 08 00 -
28.9.04 04 04 00 -
29.11.04 09 08 00 897/-
Bhyj 20.2.04 15 15 00 10458/
24.3.04 07 07 00 -
24.6.04 1 1 00 2049/-
25.8.04 16 186 00 -
28.09.04 10 10 00 -
8.11.04 08 06 00 1636/-
Godhra 29.1.04 02 02 00 -
16.3.04 20 20 00 -
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20.5.04 04 04 00 668/-
22.7.04 04 04 00 -
21.9.04 1 1 00 -
23.11.04 14 14 00 .
16.12.04 05 05 00 -
7. Himmatnagar 5.2.04 07 07 00 .
23.03.04 08 08 00 -
18.5.04 01 01 00 -
9.7.04 01 01 00 -
26.8.04 01 01 00 -
30.12.04 03 03 00 6100 Calis
8.  Jamnagar 25 2.04 05 05 00 .
27.2.04 06 06 00 2603/
30.3.04 00 00 00 648/-
12.10.04 02 02 00 6000/-
25.10.04 o1 o1 00 .
9. Junagadh 10.2.04 07 07 00 -
30.3.04 03 03 00 1400 calle
4.6.04 09 09 00 10561/
26.8.04 10 10 00 .
29.10.04 04 04 00 -
10. Mehsana 10.02.04 09 09 00 -
25.3.04 1 11 00 -
28.5.04 0; 03 00 .
30.7.04 02 02 00 -
28.9.04 08 08 00 .
10.12.04 06 06 00 -
11.  Nadiad 09.2.04 22 22 00 -
20.3.04 24 24 00 -
27.5.04 09 09 00 .




o5 written Answers MARCH 2, 2005 o Questions
1 2 3 4 5 6 8

20.7.04 12 12 00 -

28.9.04 10 10 00 -

27.11.04 10 10 00 -

12. Palanpur 26.3.04 00" 00 00 -

3.7.04 05 05 00 .

14.9.04 56 56 00 -

30.10.04 18 18 00 .

13.  Rajkot 24.1.04 02 02 00 .

11.5.04 15 15 00 -

20.5.04 03 03 00 .

24.9.04 1 1 00 100/-

28.10.04 03 03 00 600/-

14.  Surat 11.2.04 03 03 00 .

28.6.04 01 01 00 .

30.7.04 07 o7 00 .

290.9.04 07 07 00 880/-

22.12,04 03 03 00 .

16.  Surendranagar 15.6.04 07 07 00 25465/-

29.9.04 07 07 00 .

20.10.04 05 05 00 .

31.12.04 03 03 00 .

18. Vadodara 27.2.04 12 12 00 .

20.3.04 01 o1 00 .

17.6.04 01 01~ 00 .

19.8.04 20 20 00 .

6.12.04 12 12 00 -

17.  Valsad 25.6.04 26 25 00 9397/-

20.0.04 25 25 00 8664/-

2.12.04 a7 37 00 .

Total ) 860 852 08 174300/

8250 Cails
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Statement I/

No.12-1/2001-(PG)
Bharat Sanchar Nigam Limited
(A Government of India Enterprise)
10th floor, Chandralok Building -
Janpath, New Dethi-110001

Dated: 22.06.2001
To
All Heads of Telecom Circles and Districts
Sub: Holding of Telephone Adalats.

18-1/87-PG & | dated 11-6-87
18-1/87-PG & | dated 8-2-88
18-1/87-PG & | dated 17-9-89
18-1/87- PG & | dated 22-5-82
18-1/87- PG & | dated Oct. 96
2-2/2000 PEG (PG) dated 16-12-2001
2-2/2000-PG dated 9-2-2001
12-1/2001-PG) dated 20-3-2001

Retferences:

In order:-to bring Department and aggrieved Customer
face to face and settle the customer's problems on an
appointed date, it was decided to form Telephone Adalats
in Telecom Circles and Districts as an internal
arrangement of the departments.

Scope

The scope of Telephone Adalat as per the earlier
orders was to cover all problems relating to telephone
services such as excess billing complaints, service
complaints, non provision/delayed provision of telephone
connections etc. Now the scope of Telephone Adalats
shall cover all Telecom Services provided and billed by
the respective Telecom Circles/Districts. Adalat headed
by CGMs can aiso consider the cases of appeals against
the decisions of the Adalat chaired by SSA head and
the cases which are not individual and/or having a
repercussion in whole of the Circle. The appeal shall be
based on the facts presented before the SSA Adalat.
Adalat headed by SSA heads can also consider cases of
excess billing which have been rejected by them as
Administrative heads. Cases more than three months old
only be considered by Adalats.

Juriediction and Venue:

The Jurisdiction of Telephone Adalats conducted by
CGM shall be his Telecom Circle/District. The jurisdiction
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of the Telephone Adalat conducted by SSa head shall
be his SSA.

Oommmoo
Following will be the Constitution of the Committee.

(i) Adalat headed by CGM

(a) CGM of Telecom Circle/
Districts ~—  Chairman

(b) Financial Advisor of
Circle/District -~  Member

(c) Engineering Officer next
to CGM in Circle Office — Member

(d) Sr. DDG/DDGs
nominated — One

(i) List of nominee from BSNL headquarter is
mentioned in Annexure-I.

Frequency Date and Time

CGMs are to hold Adalats once in three months and
SSA heads are to hold Adalats once in two months. The
Adalats should be conducted at regular interval. The date
and time can be decided by the Chairman of the Adalats.
In case of Metro Districts CGM can hold Adalat once in
three monthe and Area GMs may hold the Adalat once
in two months. In case of SSAs where more than one
CGM is holding independent charge, then all such
independent GMs will hold independent Adalats for their
area once in two months.

Publicity

The information of holding Adalats by CGM and SSA
head may be given wide publicity through local News
Paper and Electronic Media. Concemed MP and MLAs
may be intimated in advance. A gap of atisast 30 days
should be provided between the date of publication and
date of Adalat. Last date to receipt of applications may
be 15 days before the date of Adalat.

Decision Making

The decision of the Adalat should be in speaking
order. The Adalat conducted by CGM shall evaluate the
quality of Adalat conducted by his subordinates.
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Record Keeping

The consolidated information about number of cases
settled, amount of rebate given and other relevant
information pertaining to whole Circle may be maintained
in the Circle Office. This information may be kept in the
Circle website so that customers or BSNL headquarter
can have access and the credibiity of Telecom Circle/
District is improved. After each Circle level Adalat, the
representative from BSNL HQ attending the Adalat shall
give a brief (one paragraph) report through his Sr. DDG/
DDG to Sr. DDG (PG) who shall maintain a record in his
unit.
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World Bank Funds for Hospltale/Dispensaries

231. DR. DHIRENDRA AGARWAL:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the World Bank is providing funds for
setting up hospitals and dispensaries in Jharkhand; and

(b) if not, the amount of grant or aid received by the
Jharkhand State from the World Bank?

THE MINISTER OF HEALTH AND FAMILY

Sd/-
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Sr. DDG (PG) There is no state specific World Bank assisted project
22.6.2001 for Jharkhand in the health sector. A list of active projects
of the World Bank in Jharkhand is enclosed as statement.
Statement

List of active projects in Jharkhand (as to January, 2005)

S. No.  Project Name Approved Date Closing Date Amt. (USSM)

Single State projects

1. District Primary 04 Dec. 97 30 Sep 06 152
Education il (Bihar
(& Jharkhand)

National/Multi-state projects

2. 2nd AIDS Prevention & Control 16 Jun 99 31 March 06 191

3. Grand Trunk Road Improvement 21 June 01 31 Dec 06 589

4. Immunization Strengthening 25 April 00 31 Dec 05 226

5. Malaria Control 12 June 97 31 March 05 118.3

6. National Highways Iii 8 June 00 30 June 06 516

7. Rural Women's Development 27 March 97 30 June 05 12.8

8. Tuberculosis Control 30 Jan 97 30 Sept. 05 129.4

[English] (b) it so, the details of average amount spent on an

Spending on Heaith

232. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether public spending on health in India e
less when compared to other developed countries;

Indian citizen;

(c) whether there is a fall in the standard of health
services in the country;

(d) it 8o, the detalls thereof; and

(e) the decision proposed to be taken to raise the
public expenditure on heaith?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
As per WHO Report 2004, expenditure on health in 2001
was 5.1 percent of GDP of which public spending
‘constitutes 17.9 percent. The per capita Government
expenditure on health is approximately Rs. 200.

(c) to (e) Health is a State subject. However,
achieving an acceptable standard of good health amongst
the general population of the country continues to the
main objective of the Government Health Policy. For this,
National Health Policy-2002 announced by the
Govemment plans to increase the public health sector
expenditure from the present 0.9 percent of GDP to
2 percent of GDP by 2010. There has been progressive
improvement in many demographic indicators flike life
expectancy, Infant Mortality Rate (IMR), Crude Birth Rate
(CBR), Crude Death Rate (CDR) etc. Central Government
also helps the State Govemments in the provision of
health care services through the implementation of
National Health Programmes for control of major diseases
like TB, Malaria, Leprosy, Blindness and AIDS. Healh
care infrastructure in many States is being strengthened
with external assistance to improve health care services
for the people in the rural areas. The Government has
been making every effort to augment resources or health
sector by mobilizing external assistance from various
bilateral and multilateral agencies for supporting various
national health programmes for the control of major
disease.

Construction of CGHS Dispensary Building

233. SHRI CHANDRA DEV PRASAD RAJBHAR: Will
the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government is aware that a plot of
land had been purchased from Haryana Urban
Development Authority to construct its own buillding for
the CGHS Dispensary, Gurgaon, No. 73 in the year 2001,

(b) if so, the reasons for not starting the construction
work;

(c) whether the Government proposes to expedite
the construction work;

(d) if so, by when and Iif not, the reason therefor;

(e) whether the Govemment proposes to start the
facility of providing services of Homeopath Doctor in this
CGHS Dispensary No. 73 to cater to the needs of the
beneficiaries; and
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(f) it so, by when and if not, the reason therefor?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Yes, Sir.

(b) to (d) Building drawings for construction of the
dispensary building have been approved and sent to the
CPWD for preparation of preliminary estimates which have
not been received by the Govermment as yet.

(e) and (f) Due to constrains of resources and
manpower, there is no proposal at present to open a
Homeopathic Unit/post a Homeopathic doctor at the CGHS
dispensary No. 73, Gurgaon.

[Trans/ation]
Non-Utilisation of Allocated Budgetary Amount

234. SHRI KAMLA PRASAD RAWAT: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government are aware of the number
of Ministries which have not been able to spend the
allocated budgetary amount;

(b) if so, the reasons therefor;

(c) whether the Govemment intends to take any
action against the officers of such Ministries;

(d) i so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The Office
of Controller General of Accounts, Department of
Expenditure have intimated that detalls of amounts spent
by Minigtries/Departments for the financial year 2004-05
will be known only after the close of the financial year
since budgetary allocations are valid till 31.03.20086.
Ministries and Departments may incur expenditure against
the budgeted allocations for 2004-05 till 31.03.2005.
Information regarding actual expenditure and shortfalls,
till 31.12.2004 as fumished by the Office of Controller
General of Accounts is given in the Table enciosed as
statement.

(b) to (e) Does not arigse.
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Statement

Plan Expenditiwre
Net of recejpls and recovernss
(Rs. in crores)

2004-05
Ministry/Department BE Actuals Upto 12/2004 %
1 2 3 4
Ministry of Agriculture 4170.00 2603.28 67%
Ministry of Agro And Rural Industries 774.00 487.60 63%
Department of Atomic Energy 3612.00 1644.89 AT%
Ministry of Chemicals And Fertilizers 207.55 43.31 21%
Ministry of Civil Aviation 50,00 23.21 46%
Ministry of Coal and Mines 4621.32 273.42 59%
Ministry of Commerce and Industry 1588.25 886.26 55%
Ministry of Communications and information 1114.73 335.39 30%
Technology
Ministry of Company Affairs 0.00 0.00
Ministry of Consumer Affairs, Food and Public 66.89 36.63 55%
Distribution
Ministry of Culture 400.00 147.73 37%
Department of Development of North Eastern 1186.00 748.23 63%
Region
Ministry of Environment and Forests 1150.00 673.37 58%
Ministry of External Affairs 735.00 666.23 91%
Ministry of Finance 48852.72 28716.57 58%
Ministry of Food Processing Industries 110.00 52.74 48%
Ministry of Health and Family Weltare 7442.30 3510.94 47%
Ministry of Heavy Industries and Public 161.00 39.00 24%
Enterprises
Ministry of Home Affairs 887.00 449.37 51%
Ministry of Human Resource Development 10624.15 7678.31 72%
Ministry of Information and Broadcasting 480.00 180.24 38%
Ministry of Labour and Employment 166.97 113.12 68%
Ministry of Law and Justice 140.00 0.41 0%
Ministry of Non-Conventional Energy Sources 509.80 85.90 14%
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1 2 3 4
Ministry of Panchayati Raj 30.80 0.00 0%
Department of Ocean Development 200.00 127.52 64%
Ministry of Personnel, Public Grievances & 48.24 18.62 39%
Pensions
Ministry of Planning 10100.00 8.82 0%
Ministry of Power 3600.00 1183.98 33%
Ministry of Road Transport and Highways 7912.00 6051.97 76%
Ministry of Rural Development 15998.40 11040.71 69%
Ministry of Science and Technology 1850.00 1188.22 64%
Ministry of Shipping 487.18 81.84 18%
Ministry of Small Scale Industries 362.25 258.78 71%
Ministry of Social Justice & Empowerment 1492.00 783.21 52%
Department of Space 2400.00 854.60 36%
Ministry of Statistics and Programme 1716.33 901.74 §3%
Implementation
Ministry of Steel 16.00 13.00 87%
Ministry of Textiles 878.00 453.22 52%
Ministry of Tourism 500.00 364.77 73%
Ministry of Tribal Affairs 1146.00 688.37 60%
U.T.s without Legislature 744.53 357.86 48%
Ministry of Urban Development 1612.04 1048.12 69%
Ministry or Urban Employment and Poverty 830.00 520.81 63%
Alleviation
Ministry of Water Resources 580.00 245.00 42%
Mmistry of Youth Affairs & Sports 400.00 247.30 62%
Railways 6919.00 6180.26 . 75%
Grand Total 145590.26 81223.67 56%

Non Plan Expenditure
Net of recelpts and recoveries
(Rs. In crores)
2004-05 |
Ministry/Department BE Actuale Upto 12/2004

1 2 3 4
Ministry of Agriculture 1133.73 761.34 67%
Ministry of Agro And Rural Industries 87.63 43.23 49%
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1 2 3 4
Department of Atomic Energy 957.97 1460.13 162%
Ministry of Chemicals and Fertilizers 12745.01 12350.32 897%
Ministry of Civil Aviation 237.10 217.22 92%
Ministry of Coal and Mines 510.00 340.14 67%
Ministry of Commerce and Industry 1339.63 1069.12 80%
Ministry of Communications and 2184.28 3758.42 172
Information Technology
Ministry of Company Affairs 57.50 32.29 56%
Ministry of Consumer Affairs and Public 26119.03 18404.93 70%
Distribution
Ministry of Culture 312.83 180.67 61%
Ministry of Defence 89138.25 63100.37 71%
Ministry of Development of North 9.70 8.53 87%
Eastern Region
Ministry of Environment and Forests 151.21 132.80 88%
Ministry of External Affairs 2805.69 1856.67 64%
Ministry of Finance 160655.01 118406.91 74%
Ministry of Food Processing Industries 5.68 4.04 71%
Ministry of Health and Family Welfare 995.82 1280.51 129%
Ministry of Heavy Industries and Public 502.65 377.70 75%
Enterprises
Ministry of Home Affairs 14116.61 9747.48 689%
Ministry of Human Resource Development 2892.11 2244.56 78%
Ministry of Information and Broadcasting 1034.17 777.43 76%
Ministry of Labour and Empioyment 768.57 734.15 97%
Ministry ot Law and Justice 1268.90 889.46 70%
Ministry of Non-conventional Energy Sources 547 4.66 89%
Ministry of Non-Resident Indians Affairs 7.00 0.54 8%
Ministry of Panchayati Raj 0.44 0.01 2%
Department of Ocean Development 30.08 18.55 62%
Ministry of Parliamentary Aftairs ' 5.89 2.84 48%
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1 2 3 4
Ministry of Personnel, Public Grievances & 218.71 137.94 63%
Pensions
Ministry of Petrolsum and Natural Gas 3573.42 2064.96 58%
Ministry of Planning 30.88 24.92 81%
Ministry of Power 62.47 -248.42 -398%

The President, Parliament, Union Public
Service Commission and the Secretariat of 363.50 177.52 49%
The Vice-President

Ministry of Road Transport and Highways 1726.00 1048.25 61%
Ministry of Rural Development 23.43 15.02 64%
Ministry of Science and Technology 1066.39 754.56 71%
Ministry of Shipping 314.00 133.99 43%
Ministry of Small Scale Industries 52.15 39.33 75%
Ministry of Social Justice & Empowerment 65.01 34.93 54%
Department of Space 331.20 296.80 90%
Ministry of Statistics and Programme

Implementation 140,38 114.26 81%
Ministry of Steel 165.54 142.22 86%
Ministry of Textiles 902.31 600.45 56%
Ministry of Tourism 41.74 22.24 53%
Ministry of Tribal Affairs 13.01 4.61 35%
U.Ts without Legislature 1599.90 1068.41 87%
Ministry of Urban Development 1067.69 774.13 73%
Ministry of Urban Employment & Poverty

Alleviation 11.68 5.94 51%
Ministry of Water Resources 249.23 186.04 75%
Ministry of Youth Affairs & Sports 66.00 56.78 86%
Total 332238.79 246564.23 74%
Contingency Fund 3.0

Grand Total 332238.79 245567.32 74%

Non Plan Expenditure of Ministry of Ralilways has been met from Receipts and Reserve Funds
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Negligence of Doctors in Hospitals

235. SHRI PRABHUNATH SINGH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is aware that cases after
cases are being reported of the negligence on the part
of doctors in Govermment and Private hospitals, latest
being that of a case in Vimhans Hospital (Delhi);

(b) if so, the reaction of the Government thereto;
and

(c) the action taken/proposed to be taken by the
Medical Council of India on each of the cases of doctors'
negligence?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) The
Government have come across instances of complaints
of negligence against doctors working in the Government
and private hospitats. Besides the inbuilt mechanism
avallable for redressal of such grievances in the respective
institutions, the complainant can also approach the
concerned State Medical Council or the Medical Council
of India (MCI) for action against the delinquent doctor as
per the provisions of the regulations of MCI.

As per information received from MCI, on receipt of
any complaint, the council obtains the comments and
particulars of Qualification and Registration of concemed
doctors. After the required information is received, the
complaints are referred to respective State Medical
Councils where respective doctors are registered for taking
necessary action within a period of six months as per
clause 8.4 of the Indlan Medical Council (Professional,
Conduct, Etiquette and Ethics) Regulations, 2002. The
Ethics Committee of the Council considered the Cases of
doctors who are registered with MCI.

Pension to Government Employees
236. SHRI ANANDRAO VITHOBA ADSUL: Will the

Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Govemment has agreed in-principle
to pay the pension to the Government employees
absorbed in MTNL and opted for Government Pension;

(b) #f so, the details thereof:
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(c) whether the necessary notification or order has
been issued to that effect;

(d)'if so, the details thereof;
(e) if not, the reasons therefor, and

(f) the time by which the said notification/order is
likely to be issued?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (f) The pension to the
Government employees absorbed in MTNL prior to
30.9.2000 shall be determined by OM No. 4/18/87-P &
PW (D) dated 5th July, 1989 and the pension of the
Government employees absorbed after 30.9.2000 shall
be determined by Notification No. 4/61/89-P & PW (D)
dated the 30th September, 2000 Issued by Ministry of
Personnel, Public Grievances and Pensions as per
effective date of absorption.

[Engtish]
CGHS Dispensary in Greater Nolda/Dehradun

237. MAJ. GEN. (RETD.) B.C. KHANDURI: Wil the
MINISTER OF HEALTH AND FAMILY WELFARE be

pleased to refer to the reply to Unstarred Question No.
3586 dated December 22, 2004 regarding CGHS
Dispensary in Greater Noida/Dehradun and state:

(a) whether the CGHS Dispensary at Dehradun has
been made operational and functional;

(b) it so, the details thereof;
(c) if not, the reasons therefor; and
(d) the time by when it will be functional?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. AMBUMANI RAMADOSS): (a) No, Sir.

(b) In View of (a) above, the question does not arise.

(c) and (d) Due to non-mplementation of the SIU
Report relating to the CGHS Allopathic dispensaries, the
CGHS is not in a position to send proposals to the
Department of Expenditure for creation of new posts for
running the new CGHS dispensaries. Thé Department of
Personnel and Traininrg (DOPT) have advised the
Department of Health to consult the Department of
Expenditure for entrusting the support services on contract
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basis for running the newly created CGHS dispensaries
till such time regular posts are created and posts filled
up. Accordingly, the matter has been taken up with a
few organisations for providing support services for running
these dispensaries and on receipt of a response from
them, necessary administrative approvals would then be
required to be taken. Therefore, no time limit can be
specified at present for making operational the new CGHS
dispensary at Dehradun.

Planning Commission Assessment on
Employment Generation

238. SHRI LAKSHMAN SETH: Will the PRIME
MINISTER be pleased to state:

(a) whether the potentials of employment generation
in different sectors have been sorted out by the Panning
Commission;

(b) if so, the details thereof;

(c) whether the State Goverments have been given
instruction to that effect,

(d) the sectors identified for employment generation
in the north-eastern States;
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(e) whether the Union Government have any policy
to give priority to the youth of the north-eastern states in
respect of employment in the central sector in
consideration of their isolation; and

(f) i so, the details of the policy of the Central
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
Yes, Sir. The attached Statement gives the details of
sector-wise employment generation in the Tenth Plan.

(¢) The programmes of the Tenth Plan are approved
by the National Development Council.

(d) to (f) Union Government is implementing a number
of policies and programmes particularly for the benefit of
the north-eastern States, which include transport subsidy
scheme, industrial policy package for north-eastem region
and technology mission for integrated development of
horticulture in north eastem States. A non-lapsable central
pool of resources for the north-eastern States and Sikkim
has been created with the approval of the Pariiament.
This pool, meant for funding development projects in these
States, fills the resource gap in creation of new
infrastructure in the north-eastemn region. Assets and
institutions created through such programmes contribute
to increase in employment opportunities for the youth.

Statement
Profections of Generation of Employment Opportunities over the Tenth Plan

Sectors Increase in Employment Opportunities

Over Tenth Plan (million) (CDS basis)

2001-2002 2008-2007

1 2 3

Agriculture & Allied (Including Rural) 191.01 200.48
Activity (55.63) (51.09)
Mining & Quarrying 2.21 2.01
(0.64) (0.51)

Manutacturing & SSI, PMRY and REGP 42.09 53.71
(12.26) (13.70)

Electricity, Gas & Water Supply 1.09 0.88
(0.32) (0.22)

16.16 22.46

Construction

(4.71) (5.72)
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1 2 3

Trade, Hotels & Restaurants 40.99 5222

(11.94) (13.28)

Transport, Storage & Communication 14.92 20.43

(4.35) (5.21)

Financial Institutions Real Estate and 5.32 7.28

Business Services (1.55) (1.84)

Community, Soclal and Personal Services 29.57 30.08

(8.61) (7.64)

Sampooma Gramin Rozgar Yojana (SGRY) and —_ 2.09
Swarajayanti Gram Swarojgar Yojana (SGSY)

Pradhan Mantri Gram Sadak Yojana (PMGSY) - 0.77

Aggregate 343.36 392.35

(100.00) (100.00)

Note: Figures in parenthesis denote percentage composition to total.

Source: Planning Commission, Tenth Plan, Volume |

Broadening of N.Hs.

239. SHRI HANNAN MOLLAH: Wil the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the names of the National Highways undertakern/
to be undertaken by the Central Government during the
year 2003-04 and 2004-05 for broadening and renovating
them;

(b) the number of them pertaining to the north-eastem
states;

(c) whether the Government has a plan to double-
lane the NH-44 from Assam to the sabroom of Tripura;
and

(d) if so, the progress made so far including the
fund to be spent therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Various improvement works
including widening and strengthening of National Highways
were undertaken/are to be taken up on 142 and 138
National Highways during the year 2003-04 and 2004-05
respectively. The details are annexed.

(b) Out of the above 27 National Highways are in
North-Eastern States.

(c) and (d) The total length of NH-44 in Assam and
Tripura is 448 km out of which 119 km are double lane.
The entire NH-44 in Assam and Tripura has been planned
for double laning. The works are under different stages
of progress. During last four years Rs. 125.64 crore has
been spent and there is a provisioh of Rs. 35.98 crore
during current financial year for improvement works of
NH-44 in Assam & Tripura.

Shortage of Phone Cards

240. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is shortage of pre-paid mobile
phone cards of BSNL in Gujarat; and

(b) it so, the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Pre-paiti Mobile Phone
Cards are released in the market commensurate with the
network capacity. Due to capacity constraints and to
provide trouble free service to the customers, further
release of cards has been controlled.

(b) Bharat Sanchar Nigam Limited (BSNL) is already
in the process of augmenting the cellular network in the
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State by 3.5 lac lines and the capacity is likely to be
available during the next three months resulting in release
of sufficient number of pre-paid mobile phone cards
thereafter.

Sethusamudram Ship Canal Project

241. PROF. M. RAMADASS: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether a detailed project report on the
Sethusamudram Ship Canal Project has been prepared
by the Tuticorin Port Trust;

(b) if so, the salient features of the Report;

(c) whether the Government is aware of the
apprehensions of the local fishermen about this Canal
Project;, and

(d) if so, the measures taken by the Government to
allay the fears 9_1 the fishermen?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The
Detailed Project Report (DPR) for the project has been
got prepared by the Tuticorin Port Trust by engaging
Consultants. The DPR has estimated the total cost of
the project at Rs. 2230 crores. The proposed channel
will originate at Tuticorin Port and will run parallel to the
median line between the two countries, and pass through
Adamas Bridge, Palk Strait, Palk Bay and end in the
Bay of Bengal. The creation of the channel would involve
an estimated quantity of 82.5 million Cu.M. of dredgin
with a completion schedule of about three years from the
date of receiving the required approvals.

(c) Yes, Sir.

(d) The channel is to be created more than 20 kms.
from the main land. The apprehension of the fishermen
that the dredging of the channel would affect the fish
production is not well founded. Rather, the channel would
facilitate movement of fishing boats from the Gulf of
Mannar to Palk Bay and vie wersa. Tuticorin Port Trust,
the nodal agency designated for the project, has carried
out the campaigns aimed at allaying the misgivings of
the fishermen in the project area. Further, the
Environment Management Plan of the project is designed
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to reduce the environment impacts to negligible or
insignificant level.

Homeopathic CGHS Dispensaries

242. SHRI PRAKASHBAPU V. PATIL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the details of Homeopathic Dispensaries opened
by the Government under the CGHS during the last five
years,

(b) the number of such dispensaries opened
particularly in Maharashtra together with their locations
during the said period;

(c) whether the Government intends to open more
such dispensaries in the country; and

(d) if so, the details thereof particularly with regard
to Maharashtra?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) One

Homeopathic dispensary each has been opened at CGHS
Guwahati and CGHS Trivandrum during the year 2003-
2004.

(b) No new CGHS Homeopathic dispensary has been
opened in Maharashtra State during the last five years.

(c) and (d) During the 10th Five Year Plan, it is
proposed to open new CGHS Homeopathic dispensaries
at the following places:-

1. Jabalpur

2. Delhi (Ghaziabad, Pitampura and Noida)
3. Chennai

4. Mumbal

5. Kolkata

6. Allahabad

However, due to constraints of resources and
manpowaer, It is not possible at present to open the above
new CGHS Homeopathic dispensaries.
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Reservation of SCe/STs & Backward Classes

243. SHRI AVTAR SINGH BHADANA: Will the
PRIME MINISTER be pleased to state:

(a) whether certain Government/Semi-Government
Organisations and services have been privatized;

(b) if so, the details thereof;

(c) whether there existed reservation for scheduled
castes/tribes and the backward classes in the
Government/Semi-Government Organisations before
privatization; and

(d) if so, the status of the reservation rights after
the privatisation?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) Yes, Sir.

(b) The list of Public Sector Enterprises which have
been privatised through Strategic Sale during 1998-2000
to 2004-2005 is enclosed as statement.

(¢) Yes, Sir.

(d) At the time of Strategic Sale, the govemment
enters into Transaction Agreements, viz. Share Holder
Agreement/Share Purchase Agreement with the
prospective Strategic Partner (SP). Protection of the
interests of the employees is an integral part of these
agreements and appropriate provisions were made in
these Agreements. The SP, through Recitais in these
Agreements, recognizes that the Government in relation
to its employment policies follows certain principles for
the benefit of the members of the Scheduled Castes/
Scheduled Tribes, physically handicapped persons and
other socially disadvantaged categories of the society.
The SP also undertakes that it shall use its best efforts
to cause the Company to provide adequate job
opportunities for such persons. Further, in the event of
any reduction in the strength of the employees of the
Company, the SP shall use its best efforts to ensure that
the physically handicapped persons, Scheduled Castes/
Scheduled Tribes are retrenched at the end.
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Staternent

Name of PSEs privatized through Strategic Sale during
1999-2000 fo 2004-05

Sl.No. Name

1 2

1. Modem Food Industries Ltd. (MFIL)
2. Bharat Aluminium Company Ltd.

3. CMC Ltd.

4, HTL

5. Lagan Jute Machinery Corporation

ITDC-19 Hotels
Agra Ashok
Bodhgaya Ashok
Hassan Ashok

© ® N o

TBABR Mamallapuram
10. Madurai Ashok

1. Bangalore Ashok*

12, Qutab

13. Lodhi

14. LVPH, Udaipur

15. Manali Ashok

16. KABR Kovalam

17. Aurangabad Ashok
18. Airport Kolkata Ashok
19. Khajuraho Ashok

20. Varanasi Ashok

21.  Kanishka

22.  Indraprastha (AYN)

23.  Chandigarh Hotel Project
24.  Ranijit

25. HCI-Centaur Hotel Juhu, Bombay
26.  HCHIndo Hokke Hotels Ltd.
27. HCI-Centaur Hotel Airport, Mumbai
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28. IBP Co. Ltd.

29. Videsh Sanchar Nigam Ltd. (VSNL)

30. Paradeep Phosphates Ltd.

31 Hindustan Zinc Ltd. (HZL)

32. Maruti Udyog Ltd. (MUL) (a Joint Venture)

33. indian Petrochemicals Corporation Ltd. (IPCL)

34. Jessop & Co

Loans for Self Employment

244. SHRI SUNIL KUMAR MAHATO:
SHRI ANJAN KUMAR M. YADAV:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:-

(a) whether the Khadi and Village Industries
Commission is running any scheme to provide loans to
the persons belonging to disabled, SCs, STs, OBCs and
other Weaker Sections for self-employment,
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(b) if so, the category-wise number of the persons
benefited under this scheme in each State;

(c) whether any new scheme is being or has been
prepared by the Government in this regard; and

(d) it so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) The Government is
implementing the Rural Employment Generation
Programme (REGP) through the Khadi and Village
Industries Commission (KVIC) throughout the country to
provide self-employment opportunities to unemployed
persons, including those belonging to the physically
challenged (PC) group, scheduled castes (SC), scheduled
tribes (ST), other backward classes (OBC) and other
weaker sections. Under this programme, an entrepreneur
can establish projects by avalling of margin money
assistance from the KVIC and loans from public sector
scheduled commercial banks, selected regional rural banks
and cooperative banks, etc. for projects with a maximum
cost of Rs. 25 lakh. The pattern of margin money
assistance is favourable to the disadvantaged groups, as
detailed in the table below:

Margin Money Assistance under REGP

Sl. No. Category of beneficiary

Project coet

Margin money assistance

1. General
2, PC/SC/ST/Women/OBC/Ex-servicemen/
and all

categories in NE Region/Hill

Upto to Rs. 10 lakh
Above Rs. 10 lakh
and upto Rs. 25 lakh

Upto Rs. 1D lakh

Above Rs. 10 lakh
Areas and up to Rs. 25 lakh

25 percent of project cost
Rs. 2.5 lakh plus 10 percent
of balance project cost.

30 percent of project cost.

Rs. 3 lakh plus 10.
percent of balance project cost.

{b) The State-wise details of projects under REGP
set up by persons belonging to the SCs, STs, OBCs and
other weaker sections during the first two years of the
Tenth five year plan, vz, 2002-03 and 2003-04 are given
in the statement enclosed.

(c) No, Sir.

(d) In view of the reply at (c) above, the question
does not arise.
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Statement
State-wise projects under REGP in respect of persons belonging to disabled, SCs, STs, OBCs
and other Weaker Sections during 2002-03 ie. first year of the tenth five year plan
Si.No. State/Union Territories PH/Ex- SCs STs OBCs Minority Total General Total
service- Weaker
men Sections

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 0 166 168 342 54 730 1088 1818

2. Arunachal Pradesh 0 1 24 1 0 26 4 30
‘3. Assam 0 64 88 98 75 325 234 550

4, Bihar 0 18 8 40 89 165 74' 229

5. Goa 0 23 1 8 45 87 157 244

6. Gujarat 0 8 8 15 26 57 89 126

7.  Haryana 16 98 61 131 29 325 352 677

8.  Himachal Pradesh 0 58 43 65 47 213 210 423

9. Jammu and Kashmir 0 0 0 0 81 81 24 105
10. Karnataka 97 103 95 187 103 585 826 1411
11. Kerala 5 43 52 324 50 474 315 789
12. Madhya Pradesh 5 99 109 146 83 441 262 703
13. Maharashtra 54 409 274 650 198 1485 764 2249
14. Manipur 48 0 9 0 9 66 13 79
15. Meghalaya 0 4 72 12 25 113 40 153
16. Mizoram 0 0 143 0 0 143 0 143
17.  Nagaland ()} 1 56 3 (] 60 4 64
18. Orissa 0 224 63 223 51 561 107 668
19. Punjab 13 169 158 130 166 626 733 1369
20. Rajasthan 3 388 379 276 113 1159 1877 3036
21, Sikkim 0 4 0 1 4 9 7 16
22. Tamil Nadu 18 Al 45 178 37 349 415 764
23. Tripura 0 19 7 29 67 122 ‘ 19 141
24. Uttar Pradesh 35 369 166 185 141 886 791 1677
25. West Bengal 447 256 o8 140 150 1092 1367 2459
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1 2 3 4 5 6 7 8 9 10
26. Andaman and Nicobar 0 23 0 79 0 102 04 196
27. Chandigarh 0 0 0 0 0 0 1 1
28. Dadra and Nagar Havell 3 0 0 0 0 3 2 5
29.  Dethi 0 0 0 0 0 0 9 9
30. Lakshadweep 0 0 0 0 0 0 0 0
31.  Pondicherry 0 0 0 0 0 0 2 2
32.  Chhatisgarh 0 19 21 30 8 78 138 216
33. Jharkhand 30 18 20 84 8 160 138 298
34, Uttaranchal 1] 51 47 48 16 162 213 375
Total 774 2696 2216 3324 16656 10676 10349 21024
State-wise projects under REGP in respect of persons belonging fo disabled, SCs, STs, OBs and other
Waeaker Sections duning 2003-04 6. second ysar of the tenth five year plan.
SI.No. State/Union Territories PH/Ex- SCs STs OBCs Minority Total General Total
service- Weaker
men Sections
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 4 57 29 203 53 346 751 1097
2.  Arunachal Pradesh 0 0 32 0 0 32 0 32
3. Assam 0 40 7 84 0 201 1022 1223
4.  Bihar 8 2 0 29 1 40 48 88
5. Goa 0 2 0 25 12 39 87 128
6.  Gujarat - 0 42 21 n 39 173 117 290
7. Haryana 1 134 67 228 68 498 425 923
8.  Himachal Pradesh 6 41 28 84 6 1685 249 414
9. Jammu and Kashmir 7 41 26 82 8 164 611 775
10.  Karnatake 173 122 23 282 7 607 816 1422
11, Kerala 10 23 2 1297 0 1332 714 2046
12. Madhya Pradesh 1 90 83 268 75 517 524 1041
13. Maharashtra 10 99 45 182 19 355 602 857
14. Manipur 0 6 20 9 0 35 1 38
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1 2 3 4 5 6 7 8 9 10
15. Meghalaya 0 0 133 31 0 164 48 210
16. Mizoram 0 0 17 0 0 17 16 33
17. Nagaland 0 0 51 0 - 0 10 61
18. Orissa 24 157 77 268 38 564 477 1031
19. Punjab ) 53 30 115 39 248 838 882
20. Rajasthan 69 307 166 654 265 1441 1066 2496
21. Sikkim 0 0 48 12 0 60 63 113
22, Tamil Nadu 19 92 12 479 26 628 940 1568
23.  Tripura 0 25 13 50 0 88 156 244
24, Uttar Pradesh 14 80 18 692 296 1110 1024 2134
25. West Bengal 38 411 26 376 828 1679 1669 3348
26. Andaman and Nicobar 1 4 1 20 7 33 25 58
27. Chandigarh 0 0 0 0 0 0 8 8
28. Dadra Nagar Haveli 0 0 0 0 0 0 2 2
29. Dethi 0 0 0 2 0 2 5 7
30. Lakshadweep 0 1 1 0 2 4 5 9
31. Pondicherry 0 12 0 9 1 22 25 47
32. Chhattisgarh 4 47 26 243 0 320 377 897
33. Jharkhand 50 83 19 143 0 265 58 323
34. Uttaranchal 20 172 79 279 152 702 404 1108
Total 468 2123 1130 8227 1942 118980 12857 24747
[English] (c) the time by when a final decision in this regard
in likely to be taken?
Raising Women officers for UN Peace keeping

Assignments

246. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Union Government: is planning to
raise the number of women officers/battalion for the
purpose of tackling natural calamity related aftermath and
peace-keeping assignments with-the UN;

(b) it so, the details in this regard; and

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) The
United Nations has been encouraging increased
participation of women in UN Peace-keeping and
Govemment of India has been making efforts to deploy
more lady officers from the military and police in U.N.
Peace-keeping assignments. There is, however, no
proposal for raising a women's battalion for the purpose
of tackling natural calamity related aftermath and peace-
keeping assignments with the UN.

(b) and (c) Do not arise.
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[Translation]
irregularities in Medical and Dental Colleges

246. PROF. MAHADEORAO SHIWANKAR:
SHRIMATI ANURADHA CHOUDHARY:
SHRI MOHD. TAHIR:
SHRI MUNSH! RAM:

Will the Minister of HEALTH AND FAMILY WELFARE
to pleased to state:

(a) whether cases of irregularities have come to the
notice of the Government in Medical and Dental Colleges
running in the country as reported in the Hindi daily
'Hindustan' dated February 1, 2005;

(b) if so, the reaction of the Government thereto;

(c) whether the Medical Council of India and Dental
Council of India have recommended to the Govemment
to impose a ban on the opening of new dental colleges
in the country in the next five years;

(d) if so, the total number of Government Medical
and Dental Colleges in the country at present, State-
wise;

(e) the total number of colleges which are not
following the criteria laid down in this regard;

(f) the total funds spent so far by the Government
on this colleges in 2003-04 and the current year;

(g) the time by which the teachers are likely to be
appointed to meet the shortage of teachers in such
colleges, along with the details thereof, and

(h) the schemes formulated by the Government to
improve the infrastructure in these colleges?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (h) The
total number of Medical and Dental Colleges in the
country at present is indicated in enclosed statement.
The Medical Council of India (MCl) and Dental Council
of India (DCI) have notified Regulations with the approval
of the Central Government prescribing, /nfer-alia, the
minimum facilities to be created in terms of infrastructure,
teaching and non-teaching staff to be appointed etc. for
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opening a new medical/dental college, increase in
admission capacity and starting of new or higher course
of studies. The permission granted for opening a new
college is subject to annual renewal till the college has
created all the requisite facilities and recommended for
grant of recognition by the Councils after conducting an
ingpection for the same when the first batch of students
admitted in the college appear in their final year
examinations. The recognition so granted to a college is
subject to maintenance of minimum standards prescribed
in the councils Regulations for which periodical inspections
are conducted by the Council. In case deficiencies are
observed in any college, the Council give adequate
opportunity for rectifying the deficiencies so that the
standard of education offered in the college is maintained
in accordance with the Regulations of the Councils. As
per the provisions of the respective Acts, the Council
may also recommend for de-recognition of the course
conducted by any college for persistent violation of the
provisions of the Regulations. As per information received
trom DCI, during the periodic inspection conducted by i,
11 dental colleges in the country were found having
deficiencies vis-a-vis the Regulations of the Council and
further necessary action have been initiated in respect of
those cases.

The DCI had made a proposal for imposing
moratorium on opening of new dental college in the
country for a period of 5 years. However, the Central
Government has not agreed to the said proposal, keeping
in view the fact that permissions for opening new Dental
Colleges are granted only on compliance of the
requirements laid down in the Regulations.

The Government of India is not operating any scheme
for providing financial assistance for improvement in the
infrastructural facilities in the medical and dental colleges.

Statement
Number of Medical and Dental Colleges in the Country
State-wise
S.No. Name of the State Number of Number of
Medical Dental
Colleges Colleges
1 2 3 4
1. Andhra Pradesh 27 16
2. Assam 3 1
3. Bihar 8 7
4, Chandigarh 1 -
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1 2 3 4
5.  Chhattisgarh 2 2
6. Delhi ] 1
7.  Goa 1 1
8. Guijarat 14 5
9. Haryana 3 8
10. Himachal Pradesh 2 5
11.  Jammu and Kashmir 4 1
12.  Jharkhand 3 -
13.  Kamataka 31 42
14.  Kerala 14 10
15. Madhya Pradesh 7 6
16.  Maharashtra 38 23
17. Manipur 1 -
18.  Orissa 3 2
19. Pondicherry 5 1
20. Punjab 6 11
21, Rajasthan 8 8
22. Sikkim 1 -
23.  Tamil Nadu 19 15
24. Uttar Pradesh 12 20
25.  Uttaranchal 2 1
26. West Bengal 9 3
Total 229 189

Contribution of §81 Sector in Export

247. SHRI RAMDAS ATHAWALE: WiIll the Minister
of SMALL SCALE INDUSTRIES be pleased to state:-

(a) the share of small scale industry in comparison
to the organized sector in export as on date;

(b) the details of contribution thereof in generating
employment opportunities and creation of assets in the
country by the SSI Sector; and;

to CQuestions 132

(c) the details of long term policy prepared by the
Govemment for the development of small scale industries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) Based on information
collected from the various Expert Promotion Councils, the
share of small scale industries in the total exports for the
year 2002-03 is 34.03 percent. Separate data on exports
from the organized sector are not available.

(b) Based on the Third All india Census of Small
Scale Industries (SSI) sector conducted with the reference
year of 2001-02, the estimated number of persons
employed and fixed capital Invested in the SSI sector, as
on 31.03.2004, were 271.36 lakh and Rs. 170726 crore
respectively.

(c) The promotion and development of small scale
industries is primarily the responsibility of State
Governments. To assist the State Governments and
supplement their efforts in this regard, the Central
Government has announced policy packages from time
to time and been implementing several schemes. The
last policy package was announced on 30 August, 2000.
As declared in the national Common Minimum
Programme, the Central Government is in the process of
formulating legislation as well as a promotional package
for this sector.

[English]
UNDP Report

248. SHRI SHIVRAJ SINGH CHOUHAN:
SHRI RAJEN GOHAIN:

Will the PRIME MINISTER be pleased to state:

(a) whether according to the recent report ot UNDP
on Human Development, India ranks lowest among the
nations of the World in the Human Development index;

(b) if so, the details thereof, and

(c) the strategy being contenplated by the
Govemment to bring the country at the World level in
the Human Development index?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
As per the Human Development Report, 2004, India ranks
127 in the Human Development Index out of 177
countries.
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(c) Human Development index comprises of three
indicators relating to Education, Health and Level of Living.
In order to improve literacy and universal enroliment,
investment in education has been increased substantially
both for the Sarva Siksha Abhiyan and for universal
coverage under the mid-day meal scheme in the current
year. Similarly, in the health sector, there has been step
up in investment with a new thrust on rural health. In
order to improve the level of living of the people.
economic growth with social justice is envisaged in the
planning process. The emphasis is on agriculture
development and on labour intensive sectors., which would
generate greater employment in the growth process. In
addition, there are specially targeted programme for the
poor and disadvantaged groups. Improving delivery and
governance are also receiving attention of the
Government.

[Translation]
Promotion of Hindl in Missions Abroad

249. SHRI TUKARAM GANPAT RAC RENGE PATIL:
SHRI BIR SINGH MAHATO:
SHRI MANSUKHBHAI D. VASAVA:
SHRI HARIKEWAL PRASAD:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the number of Indian Embassies, Consulates and
other offices located in various countries, country-wise;

(b) the names of the Embassies and other offices
out of them, where President's Address on the occasion
of Republic day was read out in Hindi and the officers
posted there delivered their speeches in Hindi;

(c) the details of steps taken to ensure use of Hindi
during such celebrations of national importance;

(d) the Mission-wise number of persons taught Hindi
during each of the last three years; and

(e) the success achieved by the Govemment as a
result of the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) The
list of Indian Embassies/High Commissions, consulates
General and other Posts Is enclosed as statement-l,

(b) List of Indian Embassies/High Commission and
other posts where President's Address was read out in
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Hindi, and the officers posted there delivered their

speeches in Hindi, during the Republic Day, 2006, is
enclosed as statement-il.

(c) Indian Missions/Posts abroad orgenized short
cultural programmes immediately after the Flag Hoisting
ceremony or in some places an evening cultural function
was organised wherein patriotic songs in Hindi were sung
with active participation of the India-based officials in the
Mission/Post as well as members of the Indian community.
Some Indian Missions also organized Hindi Essay
Competitions and distributed Hindi books to libraries and
academic institutions on National Days. Some of our
Ambassadora/High Commissioners also gave speeches
in Hindi during National Day celebrations.

(d) The Mission-wise number of foreign nationals
taught Hindi in india at Kendriya Hindi Sansthan, Agra,
during the last three years, as part of the propagation of
Hindi abroad, is enclosed as statement-lil.

() The measure taken by .Indian Missions/Posts
abroad during National Day functions for promotion and
propagation of Hindi have been largely successful, as
majority of participants in these functions were either
indian nationals or Persons of indian Origin (PIOs). These
events provided an opportunity for PIOs to engage
themselves more and more with Hindi leaming and other
Hindi propagation activities so as to refresh their interest
in Indian culture.

Statement /
List of Indian Missions/Posts Abroad

Si. No. Name of the Country

1 2

I. Embassies of India

-

Afghanistan
Algeria
Angola
Argentina
Armenia
Austria
Azerbaljan
Bahrain
Belarus

© ® N O s LN
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1 2 1 2
10. Belgium 40. Korea (South)
1. Bhutan 41, Kuwalt
12, Brazil 42. Kyrgyzstan
13, Buigaria 43. Laos
14.  Cambodia 4. Lebanon
15. Chile 45. Libya
16. China 486. Madagascar
17. Colombia 4. Mexico
18.  Cote D' Ivoire 48.  Mongolia
19.  Croatia 49. Morocco
20, Cuba 50. Myanmar
61. N
21. Czech Republic opal.
52 Netherlands
22. Denmark
83. Norway
23. Egypt
64. Oman
24. Ethiopia
65. Panama
25. Finland
56. Peru
26. France
57. Philippines
27. Germany 58. Poland
28. Greece 59. Portuaal
29. Hungary 60. Qatar
30. Indonesia 61. Romania
31. Iran 62. Russian Federation
32.  lraq 63.  Saudi Arabia
33. Ireland 64. Senegal
34. Israel 66. Serbia & Montenegro
35. Italy 66. Slovak Republic
36. Japan 87. Spain
37. Jordan 68. Sudan A
38. Kazakhstan 69. Surinam
39. Karea (North) 70. Sweden
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1 2 1 2

71. Switzerland 16. Namibia
72. Syria 17. New Zealand
73. Tajikistan 18. Nigeria
74. Thailand 19. Pakistan
75. Tunisia 20. Papua New Guinea
76.  Turkey 21.  Seychelles
77. Turkmenistan 22, Singapore
78. UAE

23. South Africa
79. USA

24, Sri Lanka
80. Ukraine

25. Tanzania
81. Uzbekisan

26. Trinidad & Tobago
82. Venezuela

. 27. Uganda

83. Vietnam
84. Yemen 28. vk

29, Zambia

85. Zimbabwe

High Commissions of India

1. Australia
2. Bangladesh
3. Botswana
4. Brunei Darussalam
5. Canada
6. Cyprus
7. Fiji
8. Ghana
9. Guyana
10. Jamaica
11. Kenya
12 Malaysia
13. Maldives
14. Mauritius
15. Mozambique

Ilil. Consulates-General of india

1.

P O R R T Y- Y
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Herat, Afghanistan
Kandhar, Afghanistan
Jalalabad, Afghanistan
Mazar-e-Sharif, Afghanistan
Sydney, Australia

Sao Paulo, Brazil
Toronto, Canada
Vancouver, Canada
Hong Kong, China
Shanghal, China
Reunion Island, France
Frankfurt, Germany
Hamburg, Germany
Munich, Germany
Medan, Indonesia
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16. Milan, ltaly
17.  Osaka-Kobe, Japan
18. Mandalay, Myanmar
19.  Birgunj, Nepal
20. St Petersburg, Russian Federation
21.  Viadivostok, Russian Federation
22. Jeddah, Saudi Arabia
23. Durban, South Africa
24. Johannesburg, South Africa
25. Geneva, Switzeriand
26. Zanzibar, Tanzania
27.  Istanbul, Turkey
28. Dubai, UAE
29. Birmingham, UK
30. Edinburgh, UK
31.  Chicago, USA
32. Houstan, USA
33. New York, USA
34. San Francisco, USA
35. Ho Chi Minh City, Vietnam
iV.Special Missions
IV-A. Assistant High Commission of india
1. Chittagong, Bangladesh
2 Rajshahi, Bangladesh
3. Mombasa, Kenya
4 Kandy, Sri Lanka
iVv-B. Consulates of India
1. Bandar Abbas, Iran
2. Zahidan, lran
3. Chiangmai, Thailand

IV-C. Other Missions

1.

Liaison Office of EOl Thimphu, Phuentsholing,
Bhutan

Representative Office of EOl, Almaty, Astana,
Kazakhstan

Representative Office of HCI, Lagos, Abuja,
Nigeria

Representative Office of India, Ramallah,
Palestine

Permanent Delegation of India to UNESCO,
Paris, France

Permanent Mission of India to UN, Geneva,
Switzerland

Representative Office of HCl, Pretoria, Cape
Town, USA

Permanent Mission of India to UN, New York

Statement I/

Names of the Missions/Posts where President's
Addiress was read out in Hindi and the officer

-
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posted there addressed in Hindi

‘(Partially in Hindi and partially in English)

Addis Ababa, Embassy of India.
Algiers, Embassy of India

Bangkok®, Embassy of india

Beme Embassy of India

Birgunj, Consulate General of India
Bogota, Embassy of India

Brunei Darussalam, High Commission of India
Chicago, Consulate General of india
Copenhagen®, Embassy of India
Almaty, Embassy of India

Doha, Embassy of India

Geneva, Permanent Mission of India

Hanoi, Embassy of India
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1 2 1 2

14. Harare, Embassy of India 37. Panama, Embassy of India

15. Helsinki, Embassy of India 38. Paramaribo, Embassy of india

16. Hong Kong, Consulate General of India 39. Port Luis, High Commission of India

17.  Jalalabad, Consulate General of India 40. Port of Spain, High Commission of India
18.  Jeddah, Consulate General of India 41.  Prague, Embassy of India

19.  Kabul, Embassy of India Pyongyang, Embassy of India

20. Kampala, High Commission of India Ramaliah, Representative of India

21. Kandy, Assistant High Commission of India
22. Kathmandu, Embassy of India

Santiago, Embassy of Iindia

42
43
44. Rome*, Embassy of India
45
23. Khartoum, Embassy of India “

Shanghai Consulate General of Iindia

24. Kobe, Consulate General of India

47. Singapore, High Commission of india

48. St. Petersburg, Consulate General of India
49. Sydney, Consulate General of India

50. Toronto, Consulate General of India

25. Kuala Lumpur, High Commission of India
26. London, High Commission of India
27. Luanda, Embassy of india

28, Mahe, High Commission of India
51. Tunis, Embassy of India

52. Vienna, Embassy of India

§3. Vientiane, Embassy of india

54. Viadivostok, Consulate General of India
55

56

29. Mandalay, Consulate General of India
30. Mazar-e-Sharif, Consulate General of India
31. Milan*, Consulate General of India

32. Muscat, Embassy of India
Windhoek, High Commission of India

Yangon, Embassy of India
57. Yerevan, Embassy of India
58. Zagreb®, Embassy of India

33.  Nairobi, Consulate General of India
34. New York, Consulate General of India
35. Nicosia, High Commission of India
36. Oslo, Embassy of India

Stntornent M

Mission-wise number of Foreign Nationals taught Hindi in india, under scheme of propagation of Hind
abroad ouring each of the last tivee years:

S.N. Indlan Embassy/High Commission 2002-03 2003-04 2004-05
1 2 3 4 5
1. Ashgabat (Turkmenistan) - - 01
Bangkok (Thailand) 02 04 02

8

Bucharest (Romania) 03

w
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1 2 3 4 5
4, Budapest (Hungary) 02 - 02
5. Colombo (Sn Lanka) 04 12 09
6. Dushanbe (Tajikistan) 01 05 -
7. George Town (Guyana) 08 - 04
8. Hanoi (Vietnam) . 01 02
9. Jakarta (Indonesia) 02 01 o1
10. Kyiv (Ukraine) 02 . 01
11. Manila (Philippines) - - 01
12. Minsk (Belarus) 01 02 02
13. Minsk (Belarus) (for Lithuania) 01 - 02
14. Moscow (Russia) - 07 -
15. Paramaribo (Suriname) 02 05 03
16. Port of Spain (Trinidad & Tobago) 10 08 -
17. Prague (Czech Republic) o1 - -
18. Rome (ltaly) - 03 -
19. Sofia (Buigaria) 03 03 03
20. Stockholm (Sweden) (for Latvia) - - o1
21. Suva (Fiji) 02 - 02
22, Tokyo (Japan) 04 04 03
23. Ulaanbaatar (Mongolia) - 05 02
24, Warsaw (Poland) 03 01 -
25. Yerevan (Armenia) 02 03 02
26. Yerevan (Armenia) (for Georgia) - 02 02
27. Zagreb (Croatia) 03 03 -

Total 58 72 45

[English] any national Action Plan for the promotion of Cottage

Action Plan for Promotion of Cottage

and Agro Industries

250. SHRI TAPIR GAO: Will the Minister of AGRO
AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government proposes to formulate

and Agro Industries in the rural areas of Arunachal

Pradesh;

(b) if so, the detalis thereof; and

(c) the details of the allocation of funds made by the

Government for the promotion of Cottage and Agro
Industries in each of the last three years?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) and (b) To promote vilage
industries, including cottage and agro industries in the
rural areas and small towns, the government is
implementing the Rural Employment Generation
Programme (REGP) through the Khadi and Village
Industries Commission (KVIC) throughout the country,
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including Arunachal Pradesh. Under this programme, an
entrepreneur can establish self-employment project of
maximum cost of Rs. 25 lakh, by availing of margin
money assistance from the KVIC and loans from public
sector scheduled commercial banks, sslected regional rural
banks and cooperative banks, etc. The pattern of margin
money assistance, given in the table below, is more
favourable to the North Eastern Region, which also
includes Arunachal Pradesh:

Margin Money Assistance under REGP

SI. No. Category of beneficiary

Project cost

Margin money assistance

1. General

2. SC/ST/Women/Ex-

servicemen/NE RegiorvHill areas
and upto Rs. 25 lakh

Upto to Rs. 10 lakh

Above Rs. 10 lakh
and upto Rs. 25 lakh

Upto Rs. 10 lakh

Above Rs. 10 lakh
and upto 25 lakh

25 percent of project cost

Rs. 2.5 lakh plus 10 percent of
balance project cost.

30 percent of project cost

Rs. 3 lakh plus 10 per cent of
balance project cost.

Note: SC/ST- Scheduled Caste/Scheduled Tribe; NE -North Eastemn

Besides funds are also earmarked under REGP for
backward and forward linkages, which include conducting
Entrepreneurs’ Development Programme (EDP),
exhibitions, workshops, awareness camps, etc.

(c) The details of the allocations made for
implementing the REGP and khadi programme during the
last three years in Arunachal Pradesh are as under:

Year Amount allotted (Rs. lakh)
2001-02 Rs. 54.29
2002-03 Rs. 326.08
2003-04 Rs. 103.15

Cold Chain System In Transportation

251. SHRI ANANT GUDHE:
SHRI MADAN LAL SHARMA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government is aware that due to
erratic power supply and inadequate maintenance of staff
in different States, vaccines are losing their potency while
transporting from the point of manufacture to the point of
actual use in States;

(b) if so, the steps being taken by the Govemment
to make the cold-chain system in transportation full-proof;
and

(c) the details of state where break-down rate of
cold-chain is increasing?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) No Sir, no such instances of
vaccine losing potency due to erratic power supply and
inadequate maintenance of staff has been reported by
any state.

(b) In view of above, question does not arise.

(c) No state has reported the increase in break-down
rate of cold-chain.

Steep Increase In Tourist Visa to india

252. SHRI A. SAl PRATAP: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether there has been abnommal rise in the
number of women especially from Central Asian Countries
coming to India on tourist visa;

(b) if so, the number of such tourists who came to
India during the last three years, year-wise; and

(c) the reasons for such steep rise in tourists.
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a‘) No. There
has not been an abnormal rise in the number of women
especially from Central Asian countries to india on tourist
visa.

(b) Number of tourists from Central Asian countries
who came to India during 2000-2003 is given in the
enclosed statement.

(c) Does not arise.

Statement
Country 2000 2001 2002 2003
Kazakhstan 1613 1452 1765 2350
Kyrgyzstan 489 323 5§30 540
Tajikistan 449 345 395 370
Turkmenistan 168 126 188 261
Uzbekistan 10934 2759 1421 1608

Total Arrivals from 13653 5005 4299 5130
Central Asia

Overioad of work on Doctors

253. SHRI BHARATSINH MADHAVSINH SOLANKI:
SHRI BHUPENDRASINH SOLANKI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Govemment is aware that overwork
has taken its toll on doctors as reported in the 'Hindustan
Times' dated February 3, 2005;

(b) it so, the facts of the matter reported therein;
and

(c) the steps taken/proposed to be taken by the
Govermnment in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
According to All India Institute of Medical Sciences and
Safdarjung Hospital, it is not true that overwork took its
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toll on doctors as reported in the ‘Hindustan Times’ dated
February 3, 2005. The resident doctors are performing
their duties and responsibilities in accordance with the
Residency Scheme of the Government of India. However,
the Government has constituted a committee to look
into the suicide/attempt to suicide of resident doctors of
AlIMS.

[Translation]
Delhi-Rishikesh N.H.-58

254. SHRI KHIREN RIJIJU:
SHRI CHANDRA MANI TRIPATHLI:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether in view of the heavy traffic the
Government proposes to widen the Delhi-Rishikesh
National Highway No. 58;

(b) it so, the details thereof and the time by which
the work is likely to star;

(c) whether the Government proposes to extend the
said National Highway upto district Tehri; and

(d) is so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The stretch from Delhi to
Meerut on NH-58 is already widened to four lane. The
remaining stretch i.e. from Meerut to Rishikesh Section
of NH-58 in the States of Uttar Pradesh and Uttaranchal
has been identified for widening under the National
Highway Development Project Phase-llI (NHDP-Ill) on
BOT basis. Bids for four lanig of the stretch from Meerut
Muzaffamagar on NH-58 on BOT basis have already been
received. Detailed Project Report (DPR) of UP/Uttaranchal
Border- Dehradun Section of NH-58 and NH-72 is under
preparation. it is too early to indicate about the date of
commencement of the work in these sections as the
NHDP-IIl project is yet to be approved by the government.

(c) and (d) NH-58 has already been extended and is
passing through Tehri District. The widening work in this
section may be required to be taken up in phases
depending upon the traffic requirement, /nfer-se priority
and availability of funds.
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[Engiish]
Overbridges on N.He

265. SHRI DINSHA PATEL:
SHRI BRAJESH PATHAK:
SHRI M.K. SUBBA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether Government has formulated a
comprehensive action plan to reconstruct overbridges on
National Highways;

(b) it so, the details thereof together with the financial
allocation made therefor;

(c) the details of such over-bridges across the country
specially in Gujarat presently in dilapidated condition and
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need reconstruction under the Nationai Highway
Development Project; and

(d) the time by which the work thereon is likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The Government has
formulated a comprehensive action plan for the year 2004-
2005 for the development of National Highways, including
construction/reconstruction of overbridges. The funds are
allocated State-wise for the development works and no
separate allocation is made for overbridges.

(c) and (d) The details of overbridges being the
enclosed statement reconstructed under the National
Highway Development Project are given in the enclosed
statement. There is no such over bridge in the State of
Gujarat in dilapidated condition.

Staternent

Details of the overbridges in dilapidated conditon being laken up for reconstruction under the
National Highwey Development Froject (NHDF)

Sl. No. Name of State Location of ‘over-bridges Cost of Times by which the
in dilapidated condition Number Reconstruction work is likely to
requiring reconstruction (Rs. in crores) be compieted

1. , Km-219 (ROB) 2 1.72 June 2008
2. Km 304/2 2 0.79 Nov. 20056
3. Km 282 2 0.39 Nov. 2005
4, Uttar Pradesh Km 23/2 2 0.52 Nov. 2605
5. Km 2111 2 0.57 Nov. 2005
6. Km 473/1 2 0.42 July 2006
7. ‘' Km 3712 2 0.44 May 2005
8. Uttar Pradesh Km 47/1, 157.306 2 7.00 June 2006
and Bihar

Km 74/2, 73.452 2 0.35 June 2005

9. Bihar Km 133/2, 323, 2 1.20 Dec. 2005

10. 317.586
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Promotion of Small Scale Industries In Year Amount of loans outstanding
West Bengal (Rs. crore)
256. SHR! HITEN BARMAN: 2000-01 3078.45
SHRI RANEN BARMAN: 2001-02 3356.24
SHRI SUBRATA BOSE:
2002-03 3644.45

SHRI JOACHIM BAXLA:

Wil the Minister of SMALL SCALE INDUSTRIES be
pleased to. state:-

(a) whether the Government has launched any special
programme to promote small scale industries in West
Bengal;

(b) if so, the details thereof and the total number of
small scale industries in the State;

(c) the quantum of funds released to the State for
the said purpose during the current financial year; and

(d) the amount of loans provided by the banks to
the small scale industries during the last two years and
til date in West Bengal?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHAVIR PRASAD): (a) to (c) The development
of small scale industries is primarily the responsibility of
the respective State/Union Territory (UT) Govermnments/
Administrations. The Central Government, however,
supports and supplements the efforts of the State/UT
Govemments/Administrations through various schemes/
programmes relating to credit, infrastructural development,
technology upgradation, marketing intrepreneurial
development, etc. These are implemented across the
country, including the State of West Bengal. Based on
the results of the Third Al India Census of small scale
industrial (SSi) units and the information received from
the Directorate of industries of West Bengal, the number
of SSI units registered upto 30.09.2004 (latest avaliabie)
in the State is estimated to be 44,374. The funds under
the schemes implemented by the Ministry of Small Scale
Industries are released schemwise.

(d) As per the latest information provided by the
Reserve Bank of india, the details of loans provided by
public sector banks to SSI Units in West Bengal are as
under:

Maintenanoce of National Highways

257. SHRI MADAN LAL SHARMA: Wil the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Union Govemment is responsible for
development and maintenance of National Highways in
the country;

(b) if so, whether the Government has provided any
assistance for development and maintenance of National
Highways in Jammu and Kashmir during the last three

years;
(c) if so, the detalls thereof; and
(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Yes, Sir

(c) Following expenditures have been incurred by
Government of India during the last three years for
development and maintenance of National Highways in
Jammu & Kashmir.

Year Expenditure (Rs. in crores)
2001-02 63.70
2002-03 56.82
2003-04 73.48

(d) Does not arise.
Setting up of Public Health Institute

258. SHRI CHANDRA BHUSHAN SINGH: WHll the
Minister of HEALTH AND FAMILY VYELFARE be pleased
to state:

(a) whether the Government is considering to set up
a public health institute to provide training in public health
to professional and non-medical personnel,
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(b) if so, the details thereof;

(c) whether the Government is also considering to
formulate schemes to accredit every hospital and clinic in
the country; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Keeping in view the policy of good public health
professionals in the country, it is being explored as to
how to strengthen the architecture of public heaith in
india by establishing new institutes of public health of
excellence of the level of IITs and IIMs and upscaling
the existing institutions which provide training in public
health. For this purpose, the Planning Commission has
already accorded in principle approval for setting up of
Public Health schools in India during the Tenth Five-Year
Plan. Detailed action plan is being formulated.

(c) and (d) The Government of India is considering
to enact a legislation prescribing minimum standards and
specifications for hospitals, nursing homes and other
clinical establishments. The proposed enactment would
lay down norms for assessment, accreditation, inspection,
certification and regulation of such clinical establishment.

Creation of Common Information and
Communication Technology

259. SHRI B. VINOD KUMAR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has recently decided to
create a core common Information and Communication
Technology for use by all Ministries/Departments of the
Union and State Governments etc.

(b) it so, the details thereof;
(c) the total estimated cost thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Govemment has issued
Guidelines for establishment of State Wide Area Network
(SWANS) upto the block level in each of the State/UTs.
These SWANs along with NICNET will serve as core
common ICT Infrastructure for use by various Central
Ministries/Departments and State Governments.
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(b) (i) Three Policy aims at providing suppornt to State
Governments to establish State Wide Arsa Networks
(SWANS) from the State Headquarters upto the Block
level with a minimum bandwidth capacity of 2 mbps.
These networks would be connected to NICNET through

appropriate interfaces.

(i) For the State to be eligible for funding under the
policy, it should have undertaken implementation of three
major state wide e-Govemance Projects that require such
connectivity. At least one of these projects should have
been completely rolled out over the entire state.

(iii) As per the policy, Department of Information
Technology will meet the capital and operational costs of
the network over a period of 5 years. The respective
States will have to bear Bandwidth/Transport access cost
required for the network, physical site and all other related
recurring costs.

(iv) State may opt to implement the SWAN either
through the National Informatics Centre or through any
other agency selected by the State.

(v) State Government should adhere to the Guidelines
for Security, Standardization, Inter-operability and
Interconnect requirements between NICNET and the
SWAN.

(c) It is estimated that an expenditure of Rs. 3334
crore with Govemment of India gshare of Rs. 2005 crore
and State share of Rs. 1329 crore would be required for
the coverage of all States/UTs.

Public Address System at Coastal Villages

260. SHRIMATI C.S. SUJATHA: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Govemment is aware of the fact that
the Public Address System established by the M.S.
Swaminathan Research Foundation at coastal villages of
Pondicherry saved thousands of human lives from the
Tsunami waves,

(b) it so, the details thereof;

(c) whether the Government is considering similar
information centres in the coastal beits and also in the
natural calamity prone areas in the country; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE OF THE DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The
Government is not aware that the public address system
established by the M.S. Swaminathan Research
Foundation (MSSRF) at coastal villages of Pondicherry
saved thousands of human lives from the Tsunami waves.
However, as per the information received from MSSRF,
the foundation has set up Rural Knowledge Centres
(RKCs) in 12 villages in Pondicherry. These RKCs are
connected through a hybrid wired and wireless network
and provide infarmation on agriculture, health, weather,
employment, education, government entitiements and
micro enterprises training etc. 4 out of the 12 RKCs are
in coastal villages, where most of the families are involved
in the fishing. The MSSRF broadcasts information through
a public address system for the benefit of fishermen.
The public address system is also used for announcing
various government schemes related to fishermen on a
regular basis. The network played an important role
immediately following the first Tsunami attack and in post
Tsunami relief.

(c) and (d) A Disaster Waming System is already in
place for cyclones in the coastal districts. It is proposed
to integrate the Tsunami wamings also in this system.

Assessment of Medical Facilities

261. SHRI BIR SINGH MAHATO:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has assessed the
present status of availability of essential medical facilities
in the States;
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(b) it so, the details thereof in each State;

(c) whether the Government has formulated any
National Plan to bring improvement; and

(d) if so, the details thereof and the annual
expenditure earmarked under the plan?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Yes Sir. A Facility Survey has been conducted in the
selected districts of the country which assessed the
availability of infrastructure i.e. water facility, electricity,
vehicle, operation theatre, labour room etc. and medical
staff position in the primary health care institution in the
country. The details of the same are given in the enclosed
statement.

(c) and (d) Government has been making all possible
efforts to improve the health facilities in the country.

Under the Reproductive and Child Health Programme,
following steps are being taken:

Major Civil Works for repair/construction of OT/Labour
Room,

Provision of equipments/medicine for emergency
obetetric care at first referral units,

Financial assistance for contract appointments/hiring
of Anesthetists/Gynecologists/Sate Motherhood
consultants/Staff Nurses/Lab Technician, Additional
ANMs etc.,

Skill based in-service training for capacity building of
ANMs and other health functionaries.

Strengthening of rural health facilities is also an
important component of the National Rural Health Mission.

Statement
Status of infrastructure of community Health Centers in the statss of India, 2004

St No. State No. Waler

o Faclly &
CHC T wel Pump’

Tark  Electricly Genesior Telephone  Viehicle or
A pat Funclionsl

or Separste  Gync  RTUSTI Linkage wih
Functional for Aseplic OPD OPD  dievict
‘ . gynic labour faclty  fachy blood
foom bank

8 9 10 11 12 13 14 1§ 16

1 2 3 4 5 6

1. Andhra Pradesh 70 229 56 952 98.6
2.  Arunachal Pradesh 16 875 0.0 75.0 750
3. Assam 39 4368 0.0 66.7 846
4. Bihar 26 192 0.0 692 538

952 85.7 94.7 9843 258 186 486 114 14
66.7 500 583 563 00 315 63 00 0.0
294 103 76.0 71.1 357 613 30.8 128 103
91.7 19.2 64.7 100.0 423 423 385 308 38
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
5. Chhattisgarh 97 310 3.1 820 950 760 515 930 8.0 12 36 60 00 110
6. Gujarat 111 739 18 856 946 873 955 748 757 4.8 477 162 27 108
7. Haryana 63 635 00 732 889 909 889 896 857 93 317 6561 349 317
8. Himachal Pradesh 44 977 00 66.7 886 632 84.1 919 932 220 59.1 364 250 136
9. Jammu and Kashmir 22 864 00 91.7 884 714 544 944 682 267 318 773 500 8.1
10.  Jharkhand NA NA NA NA NA NA NA NA NA NA NA NA NA NA
11. Kamataka 73 493 00 836 973 619 959 846 890 00 137 452 4.1 123
12. Kerala 13 308 6151000 8468 167 846 778 8468 182 77 00 00 00
13. Madhya Pradesh 177 212 34 702 921 854 576 899 960 153 62 328 79 6.2
14. Maharashtra (RH) 187 520 11.0 841 94.1 883 813 B86.0 840 121 554 220 134 54.1
15.  Manipur 04 500 0.0 667 100.0 100.0 25.0 1000 750 333 750 00 0.0 25.0
16. Meghalaya 05 60.0 20.0 100.0 800 0.0 40.0 60.0 100.0 200 60.0 400 600 0.0
17.  Mizoram 09 556 0.0 100.0 88.9 60.0 100.0 100.0 100.0 33.3 66.7 889 778 222
18. Nagaland 08 750 0.0 0.0 75.0 100.0 37.5 85.7 87.5 1000 625 50.0 50.0 125
19. Orissa NA NA NA NA NA NA NA NA NA NA NA NA NA NA
20. Punjab 15 48.7 0.0 100.0 100.0 85.7 ©3.3 100.0 93.3 57.1 53.3 60.0 46.7 88.7
21. Rajasthan 1919 7.0 1.0 79.6 984 86.1 49.2 66.67 898.0 27.1 524 486 3686 16.2
22. Tamil Nadu 02 50.0 0.0 100.0 100.0 100.0 100.0 1000 500 00 0.0 500 0.0 0.0
23. Tripura NA NA: NA NA NA NA NA NA NA NA NA NA NA NA
24. Uttar Pradesh 257 132 0.0 66.1 927 90.0 253 928 96.1 348 304 498 19.1 105
25. Uttaranchal 19 579 0.0 63.8 1000 940 89.5 885 947 333 283 73.7 1056 105
26. West Bengal (BPHC) 83 422 0.0 940 855 86.1 750 780 614 78 48 48 24 1.2

"Taken from No. Of Generator available.

** Taken from Vehicie avallable.

Note: (1) There are no Hospitals at equivalent to CHC level in the states of Tripura and Jharkhand.

(2) Orissa is not included due to the unavaliability of data.
Staff position of CHC in the states of India, 2004
Peroant of CHCs heving at least one
SiNo. Siste No. of  Obsteviciev Paedaiicen  RTVSTI  Patholo- Ansssl Geronl duy Sl L Wn
GIC'  Gynecologt Lo I doget dockor e
male fomale
1 2 3 4 5 8 7 8 9 10 11 12 13
1.  Andhra Pradesh 70 947 80.0 100.0 00 600 875 8068 1000 864 754
2.  Arunachal Pradesh 16 0.0 0.0 0.0 0.0 00 835 800 867 010 890
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1 2 3 4 5 6 7 8 9 10 1 12 13
3. Assam 39 800 500 00 00 571 857 850 974 912 944
4.  Bihar 26 529 600 00 500 154 938 545 769 1000 36.0
5.  Chhattisgarh 97 180 210 00 00 80 940 783 915 793 100.0
6.  Gujarat 111 632 188 00 1000 0.0 1000 1000 927 636 71.6
7.  Haryana 63 611 1000 00 1000 1000 944 839 871 951 857
8.  Himachal Pradesh 44 250 333 00 00 00 881 881 837 857 977
9. Jammu and Kashmir 22 588 375 0.0 1000 333 952 952 889 889 950
10.  Jharkhand NA NA NA NA NA NA NA NA NA NA NA
11.  Kamataka 73 719 706 1000 1000 333 959 844 953 1000 855
12.  Kerala 13 1000 1000 00 00 1000 1000 800 1000 0.0 1000
13.  Madhya Pradesh 177 264 235 333 00 109 921 760 945 970 937
14.  Maharashtra (RH) 187 1000 1000 00 00 670 960 100.0 100.0 1000 97.2
15.  Manipur 04 00 1000 1000 00 1000 100.0 100.0 100.0 100.0 1.00.0
16.  Meghalaya 05 500 500 667 600 500 800 800 1000 100.0 100.0
17.  Mizoram 09 1000 6667 00 00 00 857 857 1000 1000 100.0
18.  Nagaland 08 00 00 00 00 00 857 857 1000 1000 100.0
19.  Orissa NA NA NA NA NA NA NA NA NA NA NA
20.  Punjab 15 333 400 1000 1000 500 1000 0.0 1000 1000 788
21.  Rajasthan 191 620 629 778 500 429 944 864 836 939 945
22,  Tamil Nadu 02 1000 1000 00 00 00 1000 100.0 100.0 100.0 100.0
23.  Tripura NA NA NA NA NA NA NA NA Na NA NA
24.  Uttar Pradesh 257 411 611 600 256 452 B854 B854 798 985 753
25.  Uttaranchal 19 688 638 00 00 333 800 1000 882 1000 76
26. West Bengal 83 1000 80 00 750 00 947 1000 1000 94.1 928

(BPHC)

** Al the figures are taken from Number of CHCs having sanctioned poets.

LA: Laboratory Technician.
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Status of Infrastructure in Primary Health Centras in the stafes of india 2004,
Percentage of PHCs having
sl. No. State No.ot  Own  Tolst  Water® Elecwicly Labour Telephone Vehicle % of PHCs
buiding  facity # room wih ot
loast one bed
1. Andhra Pradesh 380 96.8 89.5 16.3 984 874 36.3 245 924
2. Arunachal Pradesh 41 87.8 43.9 80.5 82.9 61.0 31.7 48.8 73.2
3. Assam 290 96.9 37.6 148 65.5 56.2 38 12.4 41.7
4, Bihar 845 64.6 20.5 2.1 32.0 27.0 24 19.4 39
5. Chhattishgarh 320 74.7 56.6 4.1 54.7 20.6 16 38 45.0
6. Gujarat 356 79.5 91.3 69.3 96.1 66.9 85.7 88.5 92.7
7. Haryana 254 57.1 56.3 48.4 85.4 39.0 67.6 4.7 98.5
8. Himachal Pradesh 169 74.0 55.6 81.7 91.0 314 18.6 18.2 69.5
9. Jammu and Kashmir 290 60.7 52.8 55.9 69.9 36.7 73 27.0 92.0
10. Jharkhand 285 78.6 39.3 2.8 33.0 218 4.2 21.8 76.5
11. Kamataka 540 85.6 88.9 40.7 95.9 61.3 58.7 17.2 77.6
12. Kerala 70 914 98.6 243 92.9 42.9 36.7 414 48.6
13. Madhya Pradesh 721 70.7 56.9 16.4 64.5 41.9 3.7 1.8 544
14. Maharashtra 877 84.2 87.7 49.6 95.3 78.9 47.1 66.8 96.8
15. Manipur 32 71.9 25.0 12.5 81.3 40.6 3.1 83 59.4
16. Meghaiaya 25 100.0 100.0 52.0 82.0 96.0 20.0 48.0 100.0
17. Mizoram 27 96.3 51.9 0.0 96.3 92.6 44.4 58.3 100.0
18. Nagaland 37 83.8 40.5 7.6 7.6 73.0 10.8 378 100.0
19. Orissa 595 7.9 28.1 5.7 47.7 25.7 1.7 1.0 48.4
20. Punjab " 76.7 60.6 48.5 80.3 45.1 48.3 113 95.8
21, Rajasthan 871 7.7 71.4 38.2 79.68 66.0 73 8.8 95.8
22. Tamil Nadu 501 94.4 98.2 34.3 99.8 95.6 30.7 4.7 73.5
23. Tripura 11 100.0 18.2 100.0 100.0 100.0 100.0 727 100.0
24, Uttar Pradesh 2083 58.2 14.7 6.7 45.0 36.0 55 18.1 89.3
25. Uttaranchal 144 63.9 222 41.0 59.0 2.9 16.0 216 95.1
26. West Bengal 209 93.8 85.2 11.5 61.2 58.0 110 24 239

Note: @ Water faclity through only Tap water
# Tollet faciiity: Flush tollet.
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Stal? posion in Primary Health Centers in the states of India 2004,
Sl. No. State Medical Officer Health Assistant'*  Female health Laboratory
No. of At Medical Male Female worker™*  Technician@
PHCs officer (MPW)
Female®

1. Andhra Pradesh 380 73.9 ary 84.6 88.7 100.0 70.1
2. Awnachal Pradesh 41 90.2 216 79.2 40.0 80.0 50.0
3.  Assam 290 80.7 15.4 80.4 88.0 91.0 82.1
4. Bihar 845 98.1 15.1 30.9 35.7 80.0 20.2
5.  Chhattishgarh 320 43.4 1.0 79.0 80.7 175 417
6.  Gujarat 366 INA INA 58.2 76.3 76.1 63.0
7. Haryana 254 50.4 34.5 56.1 48.6 86.5 59.8
8.  Himachal Pradesh 169 75.1 14.2 84.6 80.0 88.9 68.1
9. Jammu and Kashmir 290 47.8 52.2 83.0 78.6 88.5 78.2
10.  Jharkhand 285 88.1 28.7 7.3 84.4 79.6 254
1 Kamataka 540 45.6 240 55.3 86.4 98.3 46.9
12.  Kerala 70 0.0 39.7 94.7 91.2 100.0 77.8
13.  Madhya Pradesh 3 49.1 40 72.7 78.9 78.6 455
14.  Maharashtra 677 INA INA 91.4 93.6 93.2 80.0
15.  Manipur 32 100.0 219 87.5 86.7 100.0 57.9
16.  Meghalaya 25 92.0 52.2 85.0 9.2 86.7 96.5
17.  Mizoram 27 81.5 9.1  100.00 100.0 100.0 100.0
18.  Nagaland a7 75.7 7.1 96.5 100.0 80.0 73.1
19.  Orissa 596 64.9 a1 6.7 0.0 NA NA
20.  Punjab 7 26.4 38.9 63.6 51.8 80.4 45.0
21.  Rajasthan 671 80.3 10.8 87.4 86.6 88.0 77.8
22.  Tamil Nadu 501 97.4 9.1 97.6 100.0 3.3 76.7
23.  Tripura 11 90.9 20.0 100.0 80.0 100.0 100.0
24.  Uttar Pradesh 2083 80.8 3.0 92.2 88.6 80.7 52.8
25.  Uttaranchal 144 78.5 35 90.6 64.9 82.3 485
26.  West Bengal 209 69.9 6.8 66.7 857  100.0 76.9

Note: * Column (4) Female Doctor from column (3) all.

NA: Information Not Available .

** Taken from Number of PHCs having sanction post
*** Taken from Number of PHCs having sanction post
© Taken from Number of PHCs having sanction post
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Status of infrastructure of Sub centers in the states of India
Facilty Survey -2004 |
SC Water* Electricity*  Tollet® ANM staying
Having supply
Sl. No. State No of Gowt, Tap Well Yes Yes In Quarter
SC's building

1.  Andhra Pradesh 762 27.4 124 43 52.2 82.2 127
2. Arunachal Pradesh 4! 83.1 83.1 1.7 76.3 79.7 33.8
3. Assam 522 49.0 27 39.8 30.9 67.2 23.4
4. Bihar 1237 32,5 0.2 3.0 6.2 26.6 3.6
5.  Chhattishgarh 687 425 4.1 14 651.0 83.9 30.1
6. Gujarat 712 47.6 45.9 24 68.0 914 22.2
7. Haryana 5§23 47.6 434 1.0 217 69.5 134
8. Himachal Pradesh 309 55.0 70.8 1.2 771 71.8 13.9
9. Jammu and Kashmir 529 325 244 279 291 30.2 0.4
10. Jharkhand 289 47.8 0.0 18.7 58 21.0 8.2
11. Kamataka 881 §3.7 48.3 4.9 8s8.8 80.4 419
12.  Kerala 158 74.7 16.3 38.0 76.3 96.6 5613
13. Madhya Pradesh 1378 46.4 9.5 10.3 31.0 70.8 23,5
14.  Maharashtra 1361 60.4 52.9 9.9 72.3 91.1 44.0
15.  Manipur 60 48.7 17.9 10.7 60.7 26.0 5.0
16. Meghalaya NA NA NA NA NA NA NA
17. Mizoram 53 98.1 0.0 13.6 90.4 66.8 30.2
18.  Nagaland 68 76.5 61.56 0.6 40.4 21.2 4.4
19.  Orissa 1270 389 3.0 9.9 47.2 73.1 28.7
20. Punjab 142 48.1 32.8 0.0 50.0 68.8 7.7
21.  Rajasthan 1302 65.0 13.4 3.2 240 898.7 33.9
22. Tamil Nadu 867 683.3 41.9 0.2 81.8 836 422
23. Tripura 22 60.0 8.8 3.5 14.0 64.9 0.2
24. Uttar Pradesh 4348 36.2 1.1 0.8 168.7 700 14.8
25. Uttaranchal 262 36.3 27.4 0.0 40.0 82.6 17.6
26. Waest Bengal 418 13.6 8.8 35 14.0 64.9 0.2

Note: Information Not avallable in Meghalaya.

* Percentage taken from Sub Center having Govemment Buliding.
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Staft postion of Sub ceriers in the states of Indka
Facifily Survey- 2004
Sl. No. State No of Health worker Male Health worker Female
SC's Post Sanction  In position Post Sanction In position

1. Andhra Pradesh 762 69.8 58.1 99.6 82.0
2. Arunachal Pradesh 17 83.1 86.4 35.2 60.0
3. Assam 522 11.6 96.7 92.1 99.8
4. Bihar 1237 55.8 54.2 84.4 94.3
5. Chhattishgarh 687 98.4 72.0 98.7 83.8
6. Gujarat 712 70.6 427 100.0 98.6
7. Haryana 5§23 91.6 66.2 99.2 95.8
8. Himachal Pradesh 309 764 72.6 96.4 48.3
9. Jammu and Kashmir 529 82.6 84.9 75.6 80.8
10. Jharkhand 289 55.4 61.3 87.5 95.7
1. Kamnataka 881 61.4 84.5 100.0 93.1
12. Kerala 158 87.1 79.2 100.0 96.8
13. Madhya Pradesh 1378 89.0 81.2 98.3 80.9
14, Maharashtra 1351 86.4 79.5 89.8 88.6
15. Manipur 80 51.7 80.6 73.3 97.7
16. Meghalaya NA NA NA NA NA
17. Mizoram 83 94.3 96.0 96.2 100.0
18. Nagaland 68 76.8 100.0 88.5 100.0
19. Orissa 1270 88.4 51.4 100.0 96.5
20. Punjab 142 824 718 96.5 82.0
21. Rajasthan 1302 171 84.7 95.6 97.6
22. Tamil Nadu 867 98.4 52.8 100.0 98.7
23. Tripura 22 83.3 53.6 990.0 98.6
24. Uttar Pradesh 4348 16.6 84.2 99.4 99.2
25. Uttaranchal 262 19.6 66.7 99.6 99.2
26. West Bengal 418 833 53.6 99.0 88.6
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Iindia Pulling out from SAARC Summit

262. SHRI P.K. VASUDEVAN NAIR:
SHRI C.K. CHANDRAPPAN:
SHRI HARIBHAU RATHOD:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India has decided to withdraw from the
13th SAARC Summit to be held in Dhaka; and

(b) if so, the details and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
India formally communicated to the Government of
Bangladesh that it would not be able to attend the
SAARC. Summit in Dhaka on the scheduled dates of
6-7 February, 2006. This decision was taken against the
background of recent developments in our neighbourhood,
which had caused us grave concern, as well as the
deterioration in the security situation in Dhaka following
the fatal attack on the former Finance Minister of
Bangladesh, Mr. S.A.M.S. Kibria. In our assessment, it is
only in an environment free from political turmoil and
violence that a Summit would yield the desired outcome.

Fixed Tenure for Civil Servants

263. DR. M. JAGANNATH: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government proposes to introduce
fixed tenure system for the Civil Servants; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS. (SHRI SURESH
PACHAURI): (a) and (b) As per the existing instructions,
the periods of tenure, at different levels, under the Central
Staffing Scheme, have been prescribed as under:-

Level Period
1 2
Under Secretary 3 years
Deputy Secretary 4 years
Director 5 years
Joint Secretary 5 years

PHALGUNA 11, 1928 (Sakm
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1 2

3 years if appointed
from Joint Secretary
level to a post in
Government of india
at the level of
Additional Secretary
subject to a minimum
of 5 years and a
maximum of 7 years

Additional Secretary

of combined tenure as
Joint Secretary/
Additional Secretary.
Secretary No fixed tenure.
[Translation]

Oceanic Disaster Management Centres

264. YOGI ADITYA NATH: Will the Minister of
OCEAN DEVELOPMENT be pleased to state:

(Q)Mrmawmmomulwmoﬂpocom

related to 'Oceanic Disaster Management' functioning in
other countries,;

(b) # so, the names of the countries with whom the
Union Government has an agreement regarding
dissemination of information;

(c) the total amount spent by the Union Govemnment
per year in this regard; and

(d) the number of scientista/officers who visited/
received training from the Disaster Management/Research
centers situated abroad?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY AND MINISTER OF
STATE OF THE DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Govemment
is not aware of any °"Oceanic Disaster Management”
centre in other countries.

(b) to (d) Question does not arise.
Medical Facilities to Poor Peopie

265. SHRI KASHIRAM RANA:
SHRI V.K. THUMMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) the steps being taken by the Govemment for
providing medical facilities to the poor people at their
doorsteps;

(b) whether it is a fact that the poor people have to
cover a distance of 7-8 kilometres for avalling medical
facilities;

(c) it so, the steps taken by the Govemment for
removing this problem being faced by the poor people;
and

(d) the extent to which the Government has been
successful in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) Primary
Healthcare services are being provided in the country
through a three-tier network of Community Health Centres
(CHCs), Primary Health Centres (PHCs), Sub-centres
(SCs) system. These are based on the following
population norms:-

Population coverage Norms

Centre Plain Area Hilly/Tribal
Difficult Area

Sub-Centre 5,000 3000

Primary Health Centre 30,000 20,000

Community Health Centre  1,20,000 80,000

(b) to (d) Government have been making all possible
efforts to provide medical facllities in every nook and
corner of the country. A network of 3322 CHCs, 23109
PHCs and 142655 Sub-centres in the country has been
created. However, still there is a shortfall of 332 CHCs,
4436 PHCs and 21983 Sub-centres as per 2001 census
population. A total of 8669 additional Sub-centres has
been sanctioned for a number of states/UTs during 10th
Plan. Government has been advising the State
Govemnments from time to time to fill up the existing
gaps in infrastructure on priority basis.

Funds for New Highways

266. SHR! HEMLAL MURMU: Wil the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state.

(a) whether the Government has provided funds for
development of new highways and repairing of existing
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highways in many States of the Country particularly in
Bihar;

(b) it so, the details thereof;

(c) whether the Union Government had received a
proposal from the Govemnment of Jharkhand during the
year 2003-04 for development and upgradation of
highways in which development of many highways had
been accorded approval;

(d) if so, the number of proposals pending
for upgradation and development of highways as on
date;

(e) whether the works of NH-80 from Mirza Chowki
to Farraka wia Sahibganj and Rajmahal are pending and
NH-56 highway is in dilapidated condition; and

(f) if so, the effective steps taken by the Government
so far for upgradation and development of these
highways?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The funds for the
development and maintenance of National Highways in
the Country are allocated State-wise and not National
Highway-wise. The funds allocated for all the States in
the Country for the year 2004-05 is Rs. 1387.50 crores
for development works and Rs. 728.56 crores for
maintenance and repair works on National Highways. For
the State of Bihar, Rs. 66.07 crores under development/
improvement schemes and Rs. 49.14 crores under
maintenance and repair works on National Highways have
been allocated for the year 2004-05.

(c) and (d) The proposals for the works identified, in
consultation with Road Construction Department,
Jharkhand, to ‘be sanctioned during the year 2003-04,
have been accorded the requisite sanctions.

(e) and (f) No proposal for NH-80 from Mirza Chowki
to Farraka is pending in the Ministry. NH-55 passes
through landslide prone zone in hilly terrain in West
Bengal. Certain stretched of this National Highway got
damaged due to landslides and incessant rains.
Restoration works have already been taken-up and road
condition has now improved and is in traffic worthy
condition.
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[English]
improvement of NHs in Madhya Pradesh

267. SHRI CHANDRABHAN SINGH:
SHRI GANESH SINGH:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the number of proposals received from the
Government of Madhya Pradesh to improve
National Highway No. 7 and the action being taken in
this regard,

(b) the time frame for providing sanctions to these
proposals;

(c) the total number of proposals received from the
Government of Madhya Pradesh to improve National
Highway Nos. 12A and 27; and

(d) the action taken in this regard so far and the
time by which sanction is likely to be provided to these
proposals?

THE MINISTER OF STATE IN THE MINISTERY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) 6 No. of proposais for
improvement of NH-7 amounting to Rs. 13.32 crores have
been received from State Government of Madhya Pradesh
during the current Annual Plan 2004-05. This Ministry
has sanctioned all the proposals received.

(c) and (d) 8 no. of proposals amounting to Rs.
22.09 crores have so far been received from the
Government of Madhya Pradesh for improvement of
NH-12A and NH-27 during the current Annual Plan
2004-05, out of which 7 proposais amounting to Rs. 18.45
crores have been sanctioned. The remaining one proposal
is under examination and its sanction will depend on the
acceptability with regard to the technical parameters/
guidelines of the Ministry.

Accidents on N.Hs

268. SHRI RAGHUNATH JHA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether it is a fact that about 75,000 people are
killed every year in road accidents, most of which occur
on National Highways;
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(b) the number of people killed in road accidents on
National Highways during the last three years, State-wise;

(c) the quantum of amount spent by the Ministry for
the safety of the lives of highway users and the benefits
accrued therefrom;

(d) the details of the facilities provided for the safety/
benefit of the highway users and the arrangements made
to provide emergency medical aid to accident victims;
and

(e) the steps taken to check accidents on National
Highways?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) As reported by the State
Governments, the details of persons killed in road
accidents on all roads and National Highways during the
year 2000, 2001 & 2002, on a state-wise basis are
enclosed as statement.

(c) and (d) Road Safety features are an integral parnt
of road engineering projects. It is not possible to quantify
the exact amount earmarked for road engineering related
Road Safety Programmes on National Highways.

Besides, Central Govemment administers a number
of road safety schemes which aim at inculcating an
awareness about road safety amongst all road users
including those on National Highways, refresher training
of drivers of heavy vehicles in unorganized sector and to
provide road safety equipments like crane and ambulances
for clearing accident sites and evacuating accidents victims
to the nearest medical ald centre etc. During the first two
years of Tenth Five-Year Plan i.e. 2002-03 and 2003-04,
an expenditure of approximately Rs. 29.75 crores and
Rs. 356.48 crores respectively was spent on such Activities.

Ministry of Health & Family Welfare aiso provides
assistance to the States/UTs under the scheme of
‘Assistance for Capacity Building' for upgradation of
emergency servicestrauma care facilities in Hospitals
including those located near the National Highways for
the purpose of treatment of accident victims.

(e) Some of the important steps taken by the
Government besides highway design to check the road
accidents on National Highways are as under:
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(1) Grants-in-aid to voluntary organizations for
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administering road safety programmes.

(2) Publicity campaign on road safety awareness
through audio-visual-print media.

(3) Encouraging use of simulators in driver's training.

(4) Institution of National Award for voluntary
organizations/individual for outstanding work in
the field of road safety.

(5) Organizing All India Essay Competition on road
safety for school chiidren with a view to create
awareness.

(6) Tightening of fitness norms for transport vehicles.

(7) Widening and improvements of National
Highways, etc.

Statermnent
State-wise number of Persons Killed in India on all Roads and National Highways

All India/States/UTs. All Roads National Highways

2000 2001 2002 2000 2001 2002
1 2 3 4 5 6 7

Andhra Pradesh 7615 8428 7517 2539 3038 2195
Arunachal Pradesh 89 71 102 11 23 34
Assam 1032 1021 1023 808 824 879
Bihar 1452 1043 1957 727 442 1058
Chhattisgarh 1102 1095 1620 363 382 670
Goa 231 234 260 110 112 121
Gujarat 5690 4502 5004 1973 1275 1561
Haryana 2641 2011 2087 1150 1178 1070
Himachal Pradesh 756 756 802 169 273 209
Jammu and Kashmir 720 770 872 320 145 353
Jharkhand 1244 1686 1748 493 77 731
Kamataka 5655 5806 6368 2186 2283 2430
Kerala 2710 2674 2792 945 1114 1148
Madhya Pradesh 3810 3865 4141 1266 1139 1389
Maharashtra 9840 9769 9523 3445 3383 3062
Manipur 131 89 120 56 45 50
Meghalaya 145 174 104 66 101 04
Mizoram 62 5 50 33 43 29
Nagaland 57 53 4“ ] 23 20
Orisea 1833 2220 9651 o72 1100

1949
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1 2 3 4 5 8 7
Punjab 2406 2680 2838 823 924 101¢
Rajasthan 5388 5187 5536 2312 2455 2536
Sikkim 40 50 55 8 11 27
Tamil Nadu 9300 9571 9939 4362 4407 4793
Tripura 126 178 167 41 74 38
Uttaranchal 556 704 705 142 321 376
Uttar Pradesh 8187 9654 9726 3418 3666 3758
West Bengal 3428 3712 4510 1026 2421 2436
Anadman and Nicobar Islands 24 17 21 Nil Nil Nil
Chandigarh 128 118 110 22 9 22
Dadra and Nagar Haveli 32 40 32 Nil Nil Nil
Daman and Diu 20 13 18 Nil Ni NN
Delhi 1989 1842 1698 330 268 251
Lakshadweep Nil 1 Nil Nil Nil Nil
Pondicherry 151 170 192 99 82 104
Total 78911 80688 84874 30216 32108 33621
[Transiation) THE MINISTER OF STATE IN THE MINISTRY OF

Growth Rate in Telecom Sector

269. SHRIMATI JAYAPRADA:
DR. CHINTA MOHAN:

Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether considerable growth has been registered
in the field of telecommunications during the recent years;

(b) i so, the average annual rate of the said growth
during the last three years;

(c) the percentage of annual increase made in capital
investment in this sector; and

(d) the annual rate assessed in regard to creation of
employment opportunities in this sector?

COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The
estimated annual growth rate in the Telecom Sector during
the last three years 1z 2001-02 to 2003-04 is 28.86%.

(c) The investment made by Bharat Sanchar Nigam

Limited (BSNL) and Mahanagar Telephone Nigam Limited
(MTNL) during the last three years is as given below.

(Rs. in Crores)
Sl. No.  Units 2001-02 2002-03  2003-04
1. BSNL 17,008 12,057 6536.00
2. MTNL 1033.57 1063.91 965.91

Total 18038.57 13110.91 7601.91

In addition, a substantial amount of investment is
being made by the private sector also to meet the
increasing demand for telecom services in the country.
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(d) In the telecom sector, employment is generated
through Public Call Offices (PCOs), Village Public
Telephones (VPTs) and also through the general
programme of providing telecom infrastructure like
laying of cables, construction of telecom buildings,
erection of towers and manufacturing of telecom
equipments etc.

[English/
Medium of SSC Examination

270. SHRI P. MOHAN: Will the PRIME MINISTER
be pleased to state:

() whether there is any proposal to allow the
candidates who are appearing in the examinations
conducted by the Staff Selection Commission to write the
examinations in any one of the languages mentioned in
the Schedule-Vill of the Constitution besides Hindi and
English;

(b) if so, the time by when it will come into effect;
and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI):
(a) and (b) Yes, Sir. A proposal received from Staff
Selection Commission to answer papers, except language
specific papers, in the Matric Level (Main) Examinations
in English or any of the languages included in the Eighth
Schedule of the Constitution is under examination.

(c) Does not arige.

Rural Information Technology Network

271. SHRI D.V. SADANAND GOWDA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:-

(a) whether any proposal is pending with the
Government regarding setting up of Rural Information
Technology Network;

(b) it so, the details thereof;

(c) whether any problem has cropped up in the first
phase of the new projects; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) Department of
Information Technology received a proposal from
Government of Uttranchal for setting up of 328 Community
Information Centres (95 at the block level and 233 at the
village level) in the States of Uttaranchal. The estimated
cost of the proposal is Rs. 85.6 crores over a period of
four years. The proposal is under consideration.

Financial Assistance to States

272. SHRI RAJNARAYAN BUDHOLIA:
SHARI Y.G. MAHAJAN:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Government has received proposal
for providing financial assistance to the states for state-
of-the-art security system on National Highways;

(b) if so, the details thereof;

(c) the time by which the Government is likely to
take a decision in this regard; and

(d) the financial assistance likely to be provided to
Maharashtra for state-of-the-art security system on National
Highways?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No, Sir.

{b) to (d) Do not arise.
Committee on [T Act 2000

273. SHRI JYOTIRADITYA M. SCINDIA:
‘SHRI J.M. AARON RASHID:
SHRI SANTOSH GANGWAR:
PROF. VIJAY KUMAR MALHOTRA:
SHRI KIRIP CHALIHA:
SHRI AVTAR SINGH BHADANA:
SHRI G.V. HARSHA KUMAR:
SHRI ASADUDDIN OWAISI:

Will the Minister of COMMUNICA'ILIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether the Government has set up a Committee
of exports to examine deficiencies in the Information
Technology Act, 2000;

(b) if so, the details thereof;
(c) the terms of reference of the Commiitee;

(d) the time by which the Committee is likely to give
its report to the Government;

(e) whether the Committee is also likely to consider
the recommendations made by the Inter-Ministerial working
group on Cyber Law and Cyber Forensics; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) and (c) The terms of reference of the Expert
Committee are given in the enclosed statement.

(d) The Committee is expected to submit its report
by May 2005.

(e) Yes, Sir.

() The Inter-Ministerial working group on Cyber Laws
and Cyber Forensics has made certain recommendations
pertaining to implementation of e-Governance projects,
plugging the loop holes in legislation to curb the Cyber
crimes and remove certain interpretation problems and
anomalies and fill the gap areas in the provisions for
Certifying Authorities in the IT Act, 2000.

Statement
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